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LOK SABHA

Monday, March 29, 1065/Chaitra 8.
1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr, SrEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Nuclear Explosion by China

+
(Shri Harish Chandra
Mathuar:
Shri Jashvant Mehta:
Shri Bhagwat Jha Asad:
Shri Yashpal Bingh:
8hri Brajeshwar Prasad:
Shri Himatsingka:
 Shri Rameshwar Tantia:

Will the Minister of Defence b
pleased to state the assessment made
by the Defence authorities regarding
the implications and impact of deve-
Jopment of nuclear weapons by China
on our defence?

The Deputy Minister in the Minis-
try of Defenge (Dr. D. 8. Raju):
Attention is invited to the answer
given to Unstarred Question No. 18538
on 21st December, 1884. The matter
3s under consiant review. P.M. has
ulso explained in the 1ouse Govern-
ment's approach to ‘he problem.

Shri Harish Chandra Mathur: The
question fo which the hon. Minister
has referred only anawers half of it.
What was stated in the answer to that
question was that the Chiefs of Staft
have been asked to make an evalua=-
tion of the impact of the Chinese
nuclear explosion and that their in-
terim report has been received. While
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refreshing the memory of the hon.
Defence Minister to what he had stat-
ed earlier, may I know what ate the
different kinds of weaponry with nu-
clear heads which are in existence and
which are now in the possession of
China—nuclear weapons which are
considered to be a grave menace even
by UK. and USA—and whuat is the
reaction of our defence forces to that?
May I also know how they propose tu
keep up the morale of the forces and
the country and avoid a retreat before
a superior force as in the past?

The Minister of Defemce (Shri ¥X.
B. Chavan): Sir, in the preliminary
assessment that the Chiefs of Staff
made about the nuclear capabilities
of ©China, they particularly took
account of ‘the nature of the inmedia-
te threat. According to them the
immediate and the real threat is the
conventional threat. Naturally, the
nuclear explosion does pose & long-
term military threat, but the informa-
tion that we have at the present mo-
'ment does not indicate that China has
even the tactical nuclear weapons for
use in the immediale fulure.

Shri Harish Chandra Mathur: The
hon. Defence Minister has given this
House a Five Year Plap of defeuce.
So I take it -that he is taking into
consideration not only the immediate
threats but also our present planning
to meet future threats. May I know,
in that context, what is their answei
to this menace and to what extent
they are depending upon this nuclear
umbrella mentioned by the Prime
Minister and now so vigorously pur-
sued by the UK. Guvernmeni?

Shri ¥. B. Chavan: i think 1 have
made it clear in this answer that as
far as the policy of 1his Government
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about the nuclear weapons is con-
ecerned, the Prime Minister has al-
ready made it very clear ¢n the foour
of this House. I do not think I have
anything to add to that. About the
five year plan, the preparations cer-
tainly have to take into account the
immediate threat and the long-term
threat. But it is a sort of continuous
process. One cannot say that we have
to give more importance to the long-
term threat, If at all, we have 1o
face imraediately the real threat
which, certainly, at the present mo-
ment is there in a threatening way
on our frontiers.

Shri Marish Chandra Mathur: Sir,
are you satisfled with the answer that
the hon. Minister has given? There
iz no answer whatsoever to the sec-
ond parl. of my question. What is
their long range plan? I want to
know whether they have given wuny
consideration to the long-range thing
or not and to what extent they wani
to depend upon the nuclear umbrella
for their defence forces?

Shri ¥. B. Chavan: The defence for-
ceg cannot take decisions on political
matters. On the political 1ssue the
Governrient has already taken a deci-
sion and the Prime Minister has al-
ready given it and announced it on
the floor of the House. As I said, we
have certainly taken into consideration
the preliminary questions of imme-
diate threat and I have given the
answer to that.

B3 %
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Shri Y. B. Chavan: Sir, I do not
know whether this question arises
out of the present question- which is
about the assessment made by the
Chiefs of Staff.

Shri Brajeshwar Prasad: May I
know how far we are going to
achieve technical parity with China
if we keep in mind the decision of the
Government of India not to manu-
facture atom bomb?

Shri Y. B. Chavan: I think if the
intention of the hon. Member is to
debate the policy of the Government
on this particular matter, it is a
different matter. I do not want to
enter into that matter at this stage.
This is not the occasion for me to do
0. But on this point the Govern-

ment has made its policy absolutely
clear,

Shrimati Ramdulari Sinha: May I
know what positive steps have been
taken to ward off the consequences of
attack from nuclear wespons, if any,
from China? )

Mr, Bpeaker:
answer that?

Would he like to

Shri Y. B. Chavan: I do not think,
Sir.

Mr. Speaker: It comes from a lady
Member and it ought to be answered.

Shri Krishnapal Singh: I would
like to -know whether any method of
defence against nuclear weapons is
known to our Dcfence Ministry apart
from the possession of nuclear wea-
pons which have a deterrent effect?

Shri Y. B. Chavan: As I said,
certainly, my emphasis at the pre-
sent moment is about the immediate
threat. 1 do not want to evade that
question. The Defence Ministry's
immedijate concern is the immediate
threat, The Chiefs of Staff are
necessarily concerned =bout the
immediate threat. As I said, their
assessment is that the immediate and
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real threat is the conventional threat
and any effort to divert our resources
from these preparations would cer-
tainly weaken our position.

Shri P. C. Borooah: May I know
whether in view of imminent nuclear
explosion by China the Government
consider that the development. of
nuclear weapons in our country is a
“must” for our defence as well as to
give some confidence in the minds of
the Himalayan and other Afro-
Asian countries that we have the
ability to resist China?

Shri ¥. B. Chavan: As I said, in
the matter of nuclear weapons, the
Government’s policy or defence pre-
parations have ultimately to function
within the framework of the political
decisions in the matter. This deci-
sion is already there and 1 have
made it amply clear.

Shri Hem Barua: May I know if
the attention of Government has
been drawn to the opinion that some
world scientists gave who say that
in the course of another four or five
years China would not only become
a full-scale nuclear power possessing
atom bombs but also would have
perfected a delivery system capable
of reaching the targets set even in
the United States of America and
UK, if so, may I know whether the
Government have ascertained the
depth and dimension of the problem
and the situation and also formulated

certain long-term measures against
this threat poised against our
security?

Shri ¥. B. Chavan: Naturally, Sir,
this question of the nuclear capabili-
ties of China will have to be con-
stantly considered. 1 gave that
answer, that this will be kept under
constant review, But the answer to
that matter will have to be, certain-
ly, found in the political policy of the
Government,

Shri Hem Baruma: Sir, I just want-
ed to know whether in the light of
this opinion expressed by world
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scientists the Government have for-
mulated or have envisaged any long-
term measures? He has been all
along dealing with the immediate
threat. I am interested in the future
threat also.

Shri Y. B. Chavan: As I said, my
immediate concern is the immediate
threat. For that matter, I have given’
the answer. About the long-term
threat, certainly it will have to be
considered in terms of the political
policy, and that political policy of the

Government has been made very
clear.
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Shri Y. B. Chavan: Naturally, the
Defence Minister will be bound down
by the general policies of the Gov-
ernment in the matter.

Indian Foreign Service

+

Shri Prabhat Kar:
[Shri Indrajit Gupta:

Shri D. C. S8harma:
Shri Mohan Swarup:
Shri Sidheshwar Prasad:
Shri Sham Lal Saraf:
Shri Yashpal Singh:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri D. N. Tiwary:
Shri Rameshwar Tantia:
Shri Kapur Singh;
Shri P. K. Deo:
Shri Narasimha Reddy:

*818. <
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Shri M. L. Dwivedy:
Shri R. B. Tiwary:
Shri 8. C. Samanta:

| Shri J. B. Singh:

( Shrimati Renu Chakravartty:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether Government have any
proposal under consideration to re-
organise and strengthen India's Fore-
ign Service; and

(b) if so, the salient features there-
of?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Memon): (a) No, Sir.

(b) Does not arise.

Shri Prabhat Kar: So far ag the
Foreign Service is concerned we have
found that it is not properly utilised.
It has failed to place the foreign
policy and viewpoint of our Govern-
ment before the other countries with
the result that we are losing our
friends. In that context, may I know
the reason for the Government nol
reorganising the Foreign Service?

Shrimati Lakshmi Menon; Because,
Government did not think it neces-
sary to take up this question of reor-
ganisation at the present moment,

Shri Kapur Singh: May I know
whether it ig still necessary to pos-
sess a pretty wife io enter into and
advance in the Foreign Service?
This policy was announced on the

floor of the House by the late Prime
Minister,

Mr. Speaker: Shri Kapur Singh and
myself would be preciuded from en-
tering this Service.

Shri Kapur Singh: May 1 know
whether it is still a3 necessary pre-
requisite for entry into and advance-
ment in the Foreign Service?

Shrimati Lakshmi Menon:
never been.

1t has
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Mr. Bpeaker: The late Prime Minis-

ter has mentioned that.

Shri Kapur Singh: Is she repudiat-
ing the late Prime Minister? I want
my son to enter the Foreign Service.
So, I want to have this informatjon.

Mr. Speaker: He must be having a
beautiful wife. So, he 13 not preclud-
ed.

Shri Alvares: Is it not a fact that
all wives are pretty to their hus-
bands?

An hon. Member: Question.

Mr. Speaker: It iz not for the Ex-
ternal Affairs Ministry to decide that
question.

Shri S§. M. Banerjee: Is it n fact that
one of the conditions for selection of
candidates for the IFS is that he
should not have more than three
children on 1-8-1856?7 Why was that
condition imposed? Why should you
prevent efficient and capable candi-
dates entering the service if they
have more than three children?

Shrimati Lakshmi Menon: As far as
recruitment is concerned, it is based
on the results of the combined Indian
Administrative Service aud Foreign
Service examination and interview.
Thi; rule was enforced when IFS-B
was introduced. When an officer is
posted abroad, Government is bound
to give them various allowances for
their children. Therefore, this limit
wag imposed on the number of
children for which Government will
be responsible, in 3o far as payment
of ullowance is concerned.

Mr. Speaker: Government cap say
that only three children will ba en-
titled to those allowances. Why should
they have this condition?

Shrimati Lakshmi Menon: There is
no restriction.

Shri P. R. Chakraverti: May I know
whether Government have received a
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deputation of members of the lndian
Foreign Service complaining against
the appointment of retireq ICS offi-
cers and politicians and, if so, what
action hag been taken on that repre-
sentation?

Shrimati Lakshmi 2Monon: There
was no protest or any kind of coms-
plaint about the appouintment of men
from the public service in the Foreign
Service.

Shri Sham Lal Saraf: As it is said
that there is npg re-organisation in
view at the moment, may I know what
steps have been taken to see tha: the
entire service is geured up and econ-
ditioned to meet the situation which
they have to face while serving in
diplomatic service?

Shrimati Lakshmi Menon: The re-
cruitment and training of this service
is based on that.

Shri Nath Pai: Ig it true that of
late discipline in the External Affairs
Ministry or Foreign Service has been
so loose that 'mandates issued by the
Ministry are hardly responded to,
listened to or obeyad by the officers
and may I know whether Govern-
ment’s attention has been drawn to
disturbing reports about one charge
D'affaires and PRO, both of whom
are supposed to have defled the orders
one for transfer and another for re-
call to Delhi . ..

Mr, Speaker: He put that quastion
earlier algo. This relateg to the re-
organisation of service,

Shri Nath Pai: Re-organisation with
a view to what? For enforcing disci-
pline and ensuring higher standards.

Mr. Speaker: That could be stretch-
ing it too far.

Shri Nath Pal: That would be putt-
ing too narrow a construction.

Mr. Speaker: He has asked
question earller also,

that
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Shri Nath Pal: I am saying that
there are reports. They may be cor-
rect or wrong.

Shri Swaram Singh: As regards any
question about the individual officers,
I would be reluctant to give a reply
unless I have looked into the details.
But I woulg like to assure tnis hon-
ourable House that there is no such
thing as indiscipline. There may be
individual caseg which are not to our
liking. But there ghould be no feel-
ing that there is no discipline or that
there is a tendency for indiscipline.

Shri Hem Barua: Individual cases
affect the services . . , (Interruption).

Mr. Speaker: I have not called Mr.
Hem Barua.

Shri Basappa: For historical rea-
sons, our Mission in London may bLe
bigger than some of the Missions in
European countries. But now in the
case of some of the other countries
like Germany, France and Italy, are
we thinking of improving our Mis-
slong in those countries and are we
also thinking of recalling some of
them and sending better 'men there?

Shrimati Lakshmi Menon: It is
true, for historical remsons, our Mis-
sion in London is bigger than many
other Missions. If the hon, Member
goes through one of the answers giv-
en earlier, he will see how the num-
ber is being gradually reduced.

Shrimati Savitri Nigam: In view of
the fact that the majority of Infor-
mation Officerg are being selected from
amongst 1.A.S. and LF.S, the standard
of the Tnformation Service is very
low. What action is going to be
taken to reorganise the Information
Service by selecting the Information
Officerg from amongst the experienced
people? .

Mr. Speaker: No reorganisation of
the Information Service is- contem-
plated. -
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Shrimati Savitri Nigam: This is re-
garding the reorganisation of the
1.F.S. Service. The persons are selected
from that service. That is why T as-

ked thig question.

Bhri Kapur Singh: The siandard is
very low.

Shrimati Lakshmi Menon: The as-
sumption is wrong.

Shri Harish Chandra Mathur: Is it
not a fact that our foreign Missions
#re categorised in a manner that sen-
ior officers go only to places where
comforts are provided and that they
would refuse to go to places like
Indonesia and Burma with the result
that thege posts have to be kept vacant
for a long time? May I know whe-
ther Government is taking any steps
to so organise Ministry that it is the
country's interest and not the offi-
cers’ personal comfort that is made
the guiding factor?

Shrimati Lakshmi Menon: It ig not
true, because we have got a senijor

officer in Indonesia at the moment
and these posts are nol lying
vacant

Bhrl Harish Chandra Mathur: Is it
not g fact that our foreign Missions. .

Shri Nath Pai: Mr. Spcaker, norm-
ally, your protection should be
available to us and not to the Gov-
ernment. It is her duty to defend the
Government but it is far more neces-
sary to defend the vital interests of
the country. Is it not a fact that no-
body wants to go to Rangoon, no-
body wants to go to Colombo, nobody
wants to go to Guinea—because the
statug is not decided . . .

8Shri Harilsh Chamdra Mathur; Our
forelgn Miasions are categorised.
There is category ‘A’ where the best
comforts are available; then, there are
category ‘B’ and category ‘C’. There
are places where our ‘interests are
more vital coming as category ‘C’ and
category ‘D¥. The senior-most aoffi-
gerg are not prepared to go there,
May I know whether that is not a
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fact? No answer has been given to
this. 1 want to know whether we
are reorganising our Missions in a
manner that the interestg of the coun-
try are paramount and not the com-
forts of the officers.

Shri Swaran Singh: I agree with
the presumption upon which this ques-
tion proceeds, It is not the comforts
that should be available but it is the
interests of our country in relation to
that country which should be the
guiding factor. It is true that there
is categorisation of these places. But
I would like to informn the House that
that is with a view to effect transfers
so that certain place where there are
some discomforts might be in one
clasg and the person can also natural-
ly say that he should not, one after
the other, get stations where there
'might be physical discomforts or
greater hardship of servicee But I
agree that in these matters the inter-
ests of the country should predomi-
nate, and that will be the guiding
factor in filling up these posts.

Shrl Shinkre: Is there any plan or
idea before Government to reorganise
the very Ministry of External Affairs
as a first step towards the reorgani-
sation of the Indian Foreign Service?

Mr. Speaker: The main question is
only in regard to the Indian Foreign
Service,

Shri H. N. Mukerjee: May I know
whether Government have discovered
that many of our comparatively better
men do not like to go to countries
where conditions are not particularly
comfortable and those countries are
really countries which could be pro-
perly friendly with us? Have Gov-
ernment discovered this unwillingness
on the part of the majority of our
comparatively good Ambassadors to
go to the comparatively uncomfort-
able countries, and if so, what steps
are being taken in that direction?

8hri Swaran Singh: I would not
accept that our better types of Amba-
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.ssadors do not want to go to countries
i where there are discomforts although
- those countries may be friendly with
us. That type of Ambassador cannot
-be regarded as a better type of
Ambassador, who would not like to
go to a place where the interests of
the country demand that he should
go but where because of physical dis-
<comforts etc. he is reluctant to go.
“Therefore, there is no such thing as
what the hon. Member has suggested.
I do not accept that suggestion at all.

Shri Tridib Kumar Chanduri: May
1 know whether this categorisation
and other things are responsible for
keeping some of the vital Embassies
like those in Colombo unmanned till
now and for a pretty long period?
‘What is the special reason for it?

Shri Swaran Singh: That is not cor-
rect, In regard to Colombo I have
tried to explain the position in answer
10 questions. There is no such gene-
ral thing in relation to the posting in
‘Colombo.
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Pensions of Deceased Soldiers
+
Shri P. C. Borooah:
Shri P. R, Chakravertl
- *619. < Shri R. 8. Pandey:
Shri Ulkey:
Shri Radhelal V!ll:'

‘Will the Minister of Defence be
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pleased to state:
(a) whether it is a fact that in a

large number of cases the question re-

lating to the pensions of the military
personnel killed during the last
Chinese invasion has not been decid-
ed so far;

(b) if so, the number of such-
cases;
(¢) the number of cases where

question relafing to the payment of
arearz of salaries and sllowances of
such deceased personnel still remains
to be decided; and

(d) the reasons for the delay?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8, Rajn): (a)
and (b). No, Sir. The number of
such cases is small, being only 271
out of over 8,000 cases, Bven in these
cases, a pending enquiry award (equal
to the family pension plus children’s
allowance, normally admissible) is al-
ready In issue, except in three cases
in which the heirs nominated for
family pension have migrated to Pak-
istan,

(¢) T3 cases.

(d) A Statement is laid on the Table
of the Lok BSabha.

STATEMENT

The delay in deciding the outstand-
ing pension cases is mostly due to
want of reports from civil authorities
after necessary Investigations, as to
whether the claimants satisfy the
conditions prescribed for the grant of
family pension, Such investigation
is necessary, under the rules; but as
this has led to delays in finalising pen-
sion cases, Government have recent-
ly modified the procedure in this
regard. Under the modifled proce-
dure, no civil investigation is neces-
sary; and pension will be sanctioned
oan the basis of claim forms complet=
ed by the eligible heirs and attested

certain  local authorities. This
modified procedure will ulso be adop-
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ted in cases where claimg have al-
ready been referred to civil authori-
ties for invtstigation but their reports
have not yet been received. Conse-
quently, cases which are pending fina-
lisation on account of civil investiga-
tions reports are now expected to be
decided at an early date,

The delay in payment of arrears of
salaries and allowances is in most
cagegs due to the fact that the bene-
ficiaries are located in Nepal where it
is not’ possible” to deliver the call-up
notices on” actount of lack of postal
facilities and difficult terrain, This
work has now been taken in hand
through the additional clerical staff
and peons who have been recently
appointed in the Indian Embassy,
Nepal.

8Sbri P. C. Borooah: May I know
whether any special lump-sum com-
pensation is paid to the bereaved
fumilies of the soldiers who died in
action in the front, and whether Gov-
ernment have any proposal to insure
the lives of those persons?

Dr. D. 8. Raju: Besides the family
special pension, there is gratuity also
admissible to the widows. Of course,
the gratuity varies from Rs. 1335 in
the case of a Second Lieutenant to
about Rs. 16,000 in the case of a
General. This is the gratuity admis-
sible besides the family pension.

Shri P. C. Borooah: May I know
whether it is a fact that even the
provident fund dues have not been
paid to their successors, even till
today, and if so, the reason for this
delay, and what steps have been
taken by Government to speed up the
process by augmenting the defence
accounts service if necessary?

Dr. D. 8. Raju: Except in these few
cases which are pending investigation,
almost all the cases have been settled,
and there are no outstanding accounts.

Shri P. R. Chakraverti: May I know
whether in addition to grant of pen-
sions, lands have been allotted to the
families of these people?
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Dr, D, 8. Raju: That does not come
in this category. That is dealt with
by a different organisation. The Dis-
trict and State Boards for soldiers’
and sailors’ welfare will deal with
this question of land allotment.

Shri M. R. Krishna: May I know the
year when the family pension for the
airmen and soldiers had been last
decided, and whether the Ministry has
any proposal to revise the family
pension of these people?

Dr. D. 8. Raju: The family pension
had been revised only in 1961.

Shri Narendra Singh Mahida: Do
Government propose to increase these
pensions in view ‘of the imminent
threat of Chinese invasion and other
conflicts?

Dr. D. S. Raju: No, Sir.
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The Minister of Defence (Shri Y. B.
Chavan): About what is exactly done
in Punjab and Rajasthan, I require
notice. But certainly they have some
schemes for giving land and also pro-
viding some sort of jobs to rehabili-
tate the ex-servicemen. But in this
particular case, we are answering the
question about persons who were
killed in action in NEFA.

off fswme qreT : GWT 92H 9T
AN Twesy wear AT § I ¥ faar
e

“Cages which are pending fima-
lisation on account of civil inves-
tigations reports are now expected
to be decided at an early date”,
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& qrn wngn § 6 ag W @ el
2z goft 3 a% v ] w1 foig @Y
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Shri Y. B. Chavan: I think there
were some procedural difficulties. But
now we have simplified the proce-
dures. Some special orders have been
issued in the month of January, 1
think it should be posdible to get that
within few months.

Shri Subodh Hamsda: One of the
reasons for delay in payment of
arrears is the fact that certain per-
sons are located in Nepal and due to
lack of communications, notices could
not be served to them. How much
such cases are there?

Shri ¥. B. Chavan: About 350 or
more cases in Nepal, we have not
decided because their address could
not be found out. Now we have taken
special steps to see that we get their
addresses.

ft go fae W@ : aWr e T
A LNz TRET TGT & IW H I A
A o & of ¢ = ¥ ) § wf=w
frotlr aff gur & | & orEAT ATEaY
g 5 w7 o Al & sfafem g Q@
oY faay ar aa § At oe g F
wToor a1 Rl weg ST ¥ Foe # Y W
oz ¥ A ar A% § )

Shri Y. B. Chavan: I do not think
so, because we have given the correct
figures.

Shri Nath Pai: Arising out of the
reply given by the Defence Minister
himself about the pensions, is it a
fact that soldiers who served in both
wars, because the total number of
service being 10 years—whereas under
the rules the minimum number of
years is 15—have been put to great
hardship, and since the number of
such persons is very limited, are
Government contemplating giving
some relief to them?
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Mr. Speaker: That

question.

is a different

Shri Nath Pai: It arises because the
question is about the general matter
of pensions. Earlier he gave a reply.

Mr. Speaker: Shri Kapur Singh.

Shri Kapur Singh: Are all missing
persons counted as killed? If so, are
such of those persons who might be
serving in China also to receive pen-
sions?

Shri Y. B. Chavan: There is nobody
today in China,

Shri Kapur Singh: Are you sure?
Shri ¥. B. Chavan: Yes.

Shri Hem Barua: The hon, Defence
Minister just now told the House
about those killed in NEFA. May I..

Shri Y. B, Chavan: And Ladakh.

Shri Hem Barua: May I draw the
attention of the hon. Minister to a
letter written to me by the late Prime
Minister about Brig. Hoshiar Singh:

“No one knows when and how
Brig. Hoshiar Singh met his death.
We shall try to find out more
about these matters. The Chinese
have said that they have buried
him and marked the grave with
his name”.

Has any inquiry into the death of
Brig. Hoshiar Singh been so far made?
What steps have Government taken to
give him a befitting burial?

S8hri Y. B, Chavan: Certainly some
specific facts about his death have
come into our possession. But I have
not got them here so that I can give
them to the hon, Member,

fww qedn AT Sl @
¥ sfy wreman fr fafew afuerd &Y
giﬁ:ﬁt'ﬁﬁ&'ﬁﬂ&i!mﬁi
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I aga & Uegwww gor f&a §
¥ st wigar g 5 s ww fafaw
wfawifal & #@ afwi & at &
wf ford 7 awa 7 ey | W
g & AW N oA FwH F
Ired T NENT e |

Shri Y. B. Chavan: As I have men-
tioned in one of the replies, the diffi-
.culties of the procedures for finding
out the facts about heirs and proving
‘them have now been solved by sim-
plification of the procedures. Even
the certificate of the Sarpanch of the
village or the people who are nearby
will be acceptable as final proof.
I think this would possibly expedite
.decisions in these matters.

Diwakar Committee Report

+
( Shri Surendra Pa) Singh:
Shri Yashpal Singh:
Shri R. S, Pandey:
Shri Uikey:
Shri Sidheshwar Prasad:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Radhelal Vyas:
Shri P. R. Chakraverti:
Shri K. N. Tiwari:
_ Shri - U. M. Trivedi:

%620, ﬁ

Will the Minister of Information
-and Broadcasting be pleased to refer
to the reply given to Starred Question
No. 272 on the 30th November, 1964
regarding Diwakar Comrmittee Report
on the conditions of small newspap-
ers and state:

(a) whether the said Report has
since been submitted to Government;
and ’

(b) if so, its broad recommendations
and Government’'s reaction thereto?

The Deputy Minister in the Minis-
‘try of Information and Broadcasting
(Shri C. R, Pattabhj Raman): (a) No
Sir.

(b) Does not arise,
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&t awaTe fag - 199 faat & awc
A 77w &Yy guT § | W few arde
% IR ®L 6 ag & g s ?
1§ fefae 3 T q&dr ?

Shri C. R. Pattabhi Raman: There
was a period of gzix months; they
could not finish their work. So, the
time has been extended. The work

is 80 immense.

20,

Mr. Speaker: Whether a date can
be given now__that is what the wants.

Shri C. R. Pattabhi Raman: We are
expecting it soon.

shamme fag : 99 o f& 2
famrfal 7 o1¥ aw o f@h @i &
fag iR v W W & werar
& fog g & v fadlg fear & 7
I g o fewea o wvelt §, vl
F12 #\ fawra, w8 fawmas =1 fawea ?
R R FA & fag a7 W
foar & 7

Shri C. R. Pattabhi Raman: The
extension is up to 11th August, 1988.
Even then, they feel that they want
more time. Apart from that

Mr, Speaker: Has uany interim deci-
sion been taken or not?

Shri C. R, Pattabhal Raman: No,
Sir.

it fagsac warw : § ST W@
§ & foq aodi & Su afefa & W
sfes g M AT, TS
w & e ¥ ok wfeard wr Y
gT GIETT X TEH TR WTE 169
Tt g famr & 7

winrely §frar ot ;=g A e

¥ d e ar WA QR &
gafag saRy I & )
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v 8hri P. R. Chakraverti: May 1
. know whether the Government has
recelved a representation from this
Committee, complaining against the
latest decision of the Government to
redute the limit on the permissible
extent of advertisement?

Shri C. R. Pattabhi Raman: It might
have been two or three dayvs ugo. But
we are not aware of this.

- Wt ®wo Ao faar@ : wviy Wt A
g A0 g7’ SR T R & ok
g S s st @ & 1 7%
&0 g’ A enfwfras s @ mar
o & s g § fe wed feae
F9q T, A WEAT, AR /AT, 6
T, ¥ § v avgw fafwe

sl gfrar mieft ;oA F I
A wamar o fF 11 W aF gEEeww
frar &)

] 5 & .
® fagd fawmw

+
- fﬂmm:
216 oy vy firg Fergreht :

w1 gt we STaTew WAt 7
g1 wG 5

(%) wredrm wramsi & @WK
aaf ®Y fawre X ¥ FEew # ATQ
* 7% fgaradl N qEA-gEr AW W
%
(@) W EeR R W g §
AE W W e € WK

() afz g, a1 97 & T A
aoere &1 47 fame g 7

g st warcer w5t (s
ffea wsh) : (%) wrefa e
¥ FETST-AT FY fawew [ & araew
¥ #rf arw fagrad o € & o
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(w) o, &

(7) T w1 IR & fr Wi
Tl & g &) Il uies
fawrgs fax @d

ot SreraretT streelt ¢ s, e &
ag a7 wwar g e aweTe WY s s
WIRT gT & WIT 9 WINTHI % §HTATC
qEl T @I &, ITH T 9T TS AX
W 5T #Te 1 § R g famae
I wTaTCaET w1 fany wv ¥ fag
T § o FTerT 7 Afaa e aady
W &, A AT T gl A F& § 3T
fawmem gt fag o ?

sitweft gRrer wie c o wd

st SwTerete qreslt © st @
fer qd faer wemeg 7 fawol &
geaeg § A1 A7 fraifos 57 § fray
TRTaT-qAl & ' a¥r faww feafy
I § T §, 9 vy ¥ w1y gEaw
TATT ¥ I 78 T e ar ?

st gfeq it o et o

Shri Jaipal Singh: May I know whe-
ther these advertisements are given
on the basis of the circulation of the
paper or whether some other criterion
is adopted?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
C. R. Pattabhi Raman): Circulation
is also kept in mind. But I may in-
form the House that in the current
year, April, 1864 to February, 1988,
882 Indian language papers have been
used for display advertisements as
against 291 in 1954-85. The propor-
tion has increased, We are taking
many other things also into conside-

ration.

Mr. Speaker; Shri Vidya Charan
Shukla.
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8hri Jaipal Singh: Are the Govern-
ment gatisflied that the circulation
figures are those given by the Audit
Bureau of Circulation?

Mr. Speaker: Order, order. I have
called Shri Vidya Charan Shukla.

Shri Vidya Charan Shuokla: Have
the Government taken note of the
wide reaction of disapproval to the
Finance Minister's proposal to impose
certain levies on the advertisement
and, if so, what is the Ministry of
Information and Broadcasting going to
do about it? Are they going to re-
present the case of the newspapers to
the Finance Ministry or what is the
attitude which they have taken on this
matter?

Shri C. R. Pattabhi Raman: I think
the hon. Member is_referring to some
rules which have been jssued
just now. We are keeping ourselves
au fait with the development,

Shri Eandappan: The hon. Minister
just now referred to a point that they
are taking into consideration the
agpect of circulation along with other
things. What are the other things
and what is the minimum eirculation
required?

Shri C. R. Pattabhi Raman:
onal, for one thing.

Regi-

Shri Kandappan: What is the limit
in respect of circulation?

Shri C. R. Pattabhi Raman: There
is no limit. But I think I might give
five or six categories: firstly, effective
circulation; secondly, regularity in
publication; thirdly, the class of
readership; fourthly, adherence to the
accepted standard of journalistic
ethics; fifthly, other factors such as
production standards, language and
areas to be covered.

Shri Hem Barua: Have the Govern-
ment received any representation or

20, 19656 Oral Answers
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communication by way of telegrams
on behalf of the small newspapers
and language newspapers to the dis-
astrous effect that will be had by this
income-tax third amendment rule of
1985 restricting the expenditure on
advertisements and, if so, what steps
do Government propose to take to
meet the situation?

Shri C. R. Pattabhi Raman: I can
only say that we are aware of it and
we will take it yp with the gsister
Ministry at the proper time.

st femA  qeAmrw : weAT wgEET A
ot qamar fs @2 auraTe qu 9T O
e & o e & faer st Y e
feaT 8, 8% qg@ guaT AarAm ¥ WS
qarg A& B o7 | O @ A@ FATHT
AT FTA & AT F T wgEar ok
grafe gordft & av 7 7

[T —

LY S

s gfra mid ot

Shri S. C. Samanta: Is it not a fact
that advertisement rates wvary with
English papers and also among the
language newspapers including small
newspapers?

Shri C. R. Pattabhi Raman: I can
produce the figures. I can give the
comparative figures.

Mr. Speaker: They may be placed
on the Table of the House.

Shrimati Savitri Nigam: How far is
it correct to say that some of the
newspapers and weeklies which in-
dulge in yellow journalism have also
been given advertisements from the
Government?

Shri C. R, Pattabhi Raman: Certain-
ly we withhold advertisements from
such papers which indulge in writings
inimical to the basic integrity and
unity of the country and also in
obscene writings.
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CHAITRA 8,
Goa as Navul Base

+
(8hri Yashpa] Singh:
Shri Bhagwat Jha Asxad:
Maharajkumar Vijaya
Ananda-

Shri P. R. Chakravert!:

Shri K. N. Tiwary:

Shri Solanki:

Shri Narasimha Reddy:

Shri M. R. Krishna:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri Bade:

Bhri D. D. Puri:

Shri Rameshwar Tantia:

Shri R. 8. Pandey:

Shri R. Barua:

Shri Vishwa Nath Pandey:

[ Spri L. N. Bhanja Deo:

Will the Minister of Defence be
pleased Yo state:

(a) whether Government have de-
cided to develop the port of Goa into
a big naval base;

(b) it so, the estimated cost there-
Of; and

(¢} when the work will commence
and the likely date of completion of
the project?

The Deputy Ministey in the Minis-
try of Defence (Dr. D. S, Raju): (a)
It is proposed to develop Goa into m
Nava] base.

(b) and (c¢). A firm of Consultants
has been appointed by Government
for the development of the entire
Port of Goa and detailed planning will
be carried out after their recommen-
dations are received and examined.
At present site Mhvestigations are in
progress.

sit aoare fay : ot a@ToTfor gfa-
avq, o wver # grfeer § W@ Ay -
dfr srear aew F are o § glreg
ardy <@y av ad 7

Dr. D, 5. Raju: Yes, Sir; these com-

mercial facilities will also be taken
intn consideration.

‘a2, <
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stooare fag © &0 dTe W
e wgt ganiva w) wwaw w3 w1
g?

The Minister of Defence (Shri Y. B.
Chavan): It is a general matter. It is
not a question of submarines at the
present moment.

Shri P. R. Chakraverti: May I know
whether the Government proposes to
expand the shipyard which had been
left in disorder when the Portuguese
left Goa?

Shri Y. B. Chavan: This port will
also be considered . . . (Interruption)
when the whole question is considered.

Shri Shinkre: Question. It is not a
shipyard; Got is not a port.

Nt ®o ATo fararlt :  7E I O
T & oA § Ta e o
T w4 a7 TR fadeir qwweE @ Y
wEX WY ot st ?

Shri Y. B. Chavan: In the original
answer it is said that a firm of British
consultants had been appointed. They
may take the help of the Indian firms
also.

Shri Shinkre: While asking the
question my hon. friend referred to
the ‘port of Goa’. Goa is the name of
the whole district and the port is
located in Marmagoa. I cannot how-
ever understand how the hon, Deputy
Minister in his reply mentioned ‘port
of Goa’ again. Does he have the same
sort of knowledge regarding Goa as
other hon, Member?

Mr. Speaker: Both stand corrected,
What is the question?

Shri Shinkre: My question is whe-
ther the Government are also seized
of the problem that along with the
development of a naval base in Goa
adjoining the present Marmagoa har-
bour, they will take steps not to make
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overcongested the P existing harbour
and not make it into another Calcutta

port?

Shri Y. B. Chavan: The whole mat-
ter will be clear after the consultants’
report is received.

Shri Kapur Singh: I wanted to
know whether this matter had been
decided upon that when this proposed
naval base ig selected it will be locat-
ed at some respectable distance from
the present harbour so that no con-
gestion takes place.

Shri Y. B. Chavan: Naturally this
question of congestion will be taken
into account. I think it is ane of the
points referred to the consultants.

Shri M, R. Krishna; May I know
whether the main ‘“equipment re-
quireq for the naval base will be
procured from one particular coun-
try or from a number of countries
and whether the time schedule will .
be adhered to?

Shri D. R. Chavan: I do not think
the details are yet before me to give
an answer to this question. As far
as the consultants are concerned, I
feel they have to work within the
given period,

Shri Joachim Alva: Before arriving
at a decision about Goa, may I know
whether the possibilities of develop-
ing Karwar as an alternative naval
base had been survayed?

Mr. Speaker: Next question.

Netaji Subhas Chandra Bose
+

(Shri S, M. Banerjee:
Shri Rameshwar Tantia:
Shri Hukam Chand

Kachhavaiya:

| Shri Onkar Lal Berwa:
Shri Yashpal Singh:
Shri P. K. Chakraverti:
*a23.{ Suri K. N. Tiwary:
| Shri Harl Vishou Kamath:
Shrl P. L, Barupal:
Shri Surya Prasad:
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Shri Sarjoo Pandey:

Shri Vishwa Nath Pandey:
{Shr_l Bibhutl Mishra:

Will the Prime Minister he pleased
to gtate:

(a) whether it is a fact that he
told the Pressmen during his visit to
Varanasi on the 27th Deécember, 1964,
that Government would contact the
West Bengal Government to investi-
gate that Netaji was alive and that
the Shoulmari Ashram Banyasi was
Netaji; and

(b) if so, the action taken or pro-
posed to be taken in this regard?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
In the course of his informal talk with
pressmen at Varanasi on the 2Tth
December, 1884, the Prime Minister
said that the Sanyasi of the Shaul-
mari Ashram had himself declared
several times that he was not Netaji
Subhag Chandra Bose. The Prime
Minister added that he would, how-
ever, again contact the Chief Minister
of West Benga] in the matter.

(b) The Government of West Ben-
gal have made enquiries in the matter
and have foung that the Sanyasi of
the Shaulmari Ashram is not Netaji
Subhas Chandra Bose.

Shri S. M. Banerjee: May I know
whether the “aftention of the Prime
Minister has been drawn to a docu-
'mentary film No. 816B on Nchruji's
Day, where it is clearly shown that

- a person resembling Netaji cent per

cent was present?

Shri Kapur Singh: 80 per cent.

Shri 8. M. Banerjee: 1f so ,may I
know what steps have been taken by
the Government to see who was that
gentleman? I have got the photo-
graph ang If you permit me, I will
lay it on the Table.

The Prime Minister (Shri Lal
Bahadur Shastri): 1 have not seen
the photograph. If I see it, then alona
I shall be able to say.
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Shri 8. M. Banerjee: May I know
whether it is a fact that there are
many organisations who on behalf of
this Sadhu of the Shaulmari Ashram
have requested the Government to
declare boldy that if Netaji comes to
India, he will not be regarded as
anybody else but an honourable re-
presentative of this country (Inter-
ruptions) and though he may be re-
garded as a war criminal by other
countries, India will defend him in
this country?

Shri Lal Bahadur Shastrl: I am
sorry I did not guite follow all that
Mr. Banerjee said.

Mr. Speaker: He wants to know if
India would always welcome Netaji
if he appears, as an honourable citi-
zen and patriot of this country?

r

Shri S. M. Banerjee: There 15 a fear
in the minds of many people, who
still believe that Netaji is glive, that
he is regdtded as a war criminal by
the Britishers. They want a clear
declaration from the Government
regarding this.

Shri Lal Bahaduy Shastri: He is
talking of the past history, when the
British Government was here. There
can be absolutely no doubt—in regard
to all those who belonged to the INA
in fact, we have tried to do whatever
is possible for them here. We have
respected them and we have also
tried to help them and rehabilitate
them. Sv far as Netaji Subash
Chandra Bose is concerned, of course,
there is absolutely npo doubt in the
mind of anyone in this country that
he would be welcome here as one of
our greatest heroes.

. Shri P. R. Chakraverti:
know whether it is a fact that ‘this
Sanyasi of Shaulmari Ashram has
reiterated again and again that he
has nothing to do with Netaji Subash
Chandra Bose and has threatened to
go to the court saying he will not
even spare the Prime Minister if it is
again suggested that he is Netaji?

May 1
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Shri Lal Bahaduy éi:utrl-. This is
absolutely correct that heg has com-
pletely denied it, and I am very
sorry this mater is repeated again
and again and thesg questions are
put in this House.

st ®o ATo fAATd @ AW aF AT
gUTY FZ 19 & FIL A FF qerar ST
auE d wiw v g oW o &

e eroem A 7T Wl AN Safw

Tg MITAT W79 & G191 A @Y O

g frargfraggwm e afi g aw

fec war ®ror § fe s fufaeeT &

daer fear ¢ s fet agerea € s

sRagidas fafrecsiageg &

e w9 agFre # sw ?

Y e wgTg Sy : o S far
o< fag @ & w1 A g faw ag
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¥ gEUA 6 W FwTd woAw & =y
quTy a1 g & o Al e fafeee
it & SMH T & Tq FHE A
fer
Wt favwy qogn : §9 W
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# 78 I ¢ F ot v & et
AT o gwTy N § A 7T GO TER
ey ¥ ot guTY a1 & qfeame e
¥ qur @ i s dteard v # @R
AT AT, GWTY T A1 § 7

ot W wgrge qwAt ot T
T qTX § HTH T TEATT FT &7 TE &
M a8 %z faar o7 § fe T To@
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AAAT & FITST FT I § TET YT A
&Y @1 & A aIHI W 1| &7 9@v /|y
TEY et fif 7 wermTd o |y
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. OEW wEreq : W weiw &
ag &1y &g sy & e & gwre w1 19
THE

stew qeiT : I FAEET T
fr 7g %27 F WA a7 § AT ITHT 9T
wErd?

W wEIYY : ag @1y § WK A%
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stE™ qvEg ;W Ig AT
wrgan & % g el s & ang
TG F WA AT E W AR § OGN
qEATH HH qqay foed fF ay F @@
A FT AR GATAT AT @I 7

weaw wgEm : ag g §

Shri Hem Barua: In view of the fact
that a legend has grown around this
‘Sanyasi in the Shoulmari Ashram and
some people are positive that he s
Netaji Subhas Chandra Bose incogni-
to,—there are some people who say
like that—a fact that has been creat-
ing a lot of political reaction in this
country, why is it that the Central
‘Government instead of instituting an
enquiry into this matter has left it
-entirely to the State Government?

Mr. Speaker: That has been clarified
already (Interruptions).
ot W ;9" O fauy F3E W
o1y T GHTTAR A9 FT qG F At A
T FEAF TS g 71 U IASC
weq, I9 gATE gu e ¥ g1 T 9 | o«
I TEATH FIA & ATZ I ATAH EY 74T
fi& e oft %Y 7 99 gt o & R
¥ @1 7€ o a7 g9 favw =ufe, 5o
faire qers W% 3 fady oo w6t e
MEFMfaadasae ¥ awaw ¥
GET T2 § I IAE Mfaq 4w AT
@ & ! AR oA faems
wfesy 3 s w2 Sz 7
&t ST WPTYT SO AT AH FATT
e ¥, W W F T /R O A A
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@ TR § e ¥ v § g A o
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AT gt § 1

Shri Nath Pal: I am very sorry,
Mr. Speaker, that you try to stop fur-
ther supplementaries by saying that
again and again this question comes
up. It is twenty years now since
Netaji Subhas Chindra Bose laid
down his life for our country. This
kind of superstition is being s;pread
and our people are being explolted.
What steps are Government taking to
stop the credulity of our people being
exploited in this manner (Interrup-
tions).

Shri Hem Barua: That is why I say
there is more political reaction.

Minimum Wages for Agricultural
Labour .

+
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Labour and
Employment be pleased to state:

*624

(a) whether it is a fact that Gov-
ernment of Andhra . Pradech have
decided to enforece the Minimum
Wages Act, 1048 for agricultural
labour from April, 1985;

(b) the number of States which
have taken steps to enforce the Act;
angd

(c) whether the Union Government
have specifically advised the State
Governments to ensure compliance of
the provisions of the Act?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Enforcement machinery for the im-
plementation of the Minimum Wages
Act, 1948 in agriculture already
exists in Andhra Pradesh. However,
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the Government of Andhra Pradesh
have decided to create a separate
machinery under the control of the
State Labour Department exclusively
for effective enforecment of the Act
in agricultural employment from
April, 1985.

(b) The Central Government, all
the State Governments and the Union
Territories of Delhi, Himachal Pradesh
and Tripura have already set up en-
forcement machinery for Implemen-
tation of the Act in agricultural em-
ployment. The Siate Governments
of Bihar, Madhya Pradesh, Maha-
rashtra, Orissa, Rajasthan and West
Benga) have appointed special officers
from Revenue and Agricultural De-
partments as Inspectors for enforce-
‘ment of the Act in agricultura] em-
Pployment exclusively.

(c) The State Governments have
already been requested to strengthen
the enforcement machinery for
effective implementation of the pro-
visions of the Act in agricultural em-
‘ployment.

8hri P. R. Chakravertl: May I know
‘whether the Government has made an
«overall survey of this important sec-
tion of the community and seen how
far, immediately, as an emergent
measure, steps ghould be taken so that
‘the people may have a sense of secu-
rity that the Government is aware of
‘their present condition?

Shri D. Banjivayya: Twice before,
‘Sir, enquiries were conducted with
regard to agricultural labour, and now
‘the Government are thinking of hold-
ing an dll-India seminar soon.

Shri P. R. Chakraverti: May I know
whether the Government is taking
note of research carried on by a Pro-
fessor of America in TELCO, saying
‘thst 70 per cent are steeped in indebt-
redmess and the case of these agricul-
ttural labour is all the more distres-
sing; if so, may I know what steps are
taken to lift them out of this distres-
ging condition?

2640 (Ai) LSD—2
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Shri D. Sanjivayya: We will take
into consideration the report mention-
ed by the hon. Member, and in addi-
tion we will certainly take all steps
to study the problems relating to

agricultural labour when we hold the
seminar.

Shri P. C. Borooah: May I know
whether the Government has conduct-
ed any survey into the wage structure
of the landless agriculture labour; if
so, which is the State where the

average income of the agriculture
labour is the lowest?
Shri D. Sanjivayya: So far as the

income of workers employed in agri-
culture is concerned, we have no
figures; but their rates have been fix-
ed from time to time, I have with
me those figures. The rate in Maha-
rashtra is the lowest where it is only
62 paise.

Shrimati BSavitrl Nigam: May I
know why it is that the minimum
wages among agricultural labourers
are different from State fo State and
there is a great disparity? May I
also know whether the hon. Minister
is aware that in some States, in spite
of this Act, there is great exploitation
of the labourers and beggar is still
going on amongst the agricultural
labourers?

Shri D. Sanjivayya: These minimum
wages are fixed by the various State
Governments. Naturally, the State
Governments will take into conside-
ration the conditions obtaining in
their respective States. For instance,
in Andhra Pradesh when the mini-
mum wages were fixed I was there as
the Labour Minister, We.divided the
State into three zones and fixed three
different rates.

oft oW gew aTaw ;T ARAT AR
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Shri A. P. Sharma: Wil] the Gov-
ernment advise the State Govern-
ments to revise the Minimum Wages
Act and enhance the rate of payment
to these agricultural labourers in
view of the present economic situa-
tion in the country? )

Shri D. Sanjivayya: Yes; we have
already written to all the State Gov-
ernments. In fact, I have addressed
a letter on 21st April, 1964 to all the
Chief Ministers.

Shri Prabhat Kar: In view of the
fact that the agricultural labourers
are not well organised and they are
employed by individual cultivators,
may I know what proecdure the Gov-
ernment has adopted to see that the
minimum wages laig down under the
Minimum Wages Act are paid to
them?

Shri D. Sanjivayya: It is quite true
that labour in the agricultural sector
is not well organised. Therefore, we
have been asking the State Govern-
ments to sirengthen the enforcement
machinery.

Shri K. N. Pande: Tn view of the
fact that the Government in order to
bring uniformity in the wage level is
appointing wage boards for each and
every industry, will it be possible
for the Government to take some
steps centrally so that some unifor-
mity may be brought about in the
wages of the agricultural workers
throughout the whole eountry?
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Shri D. Sanjivayya: To aim at
uniformity it may not be possible. 'As
I saiq earlier, even in one State we
could not have uniform rates.

Shri Reddiar: May I know whether
Government have deviseq any
measure to fix the quantum and
quality of work to be done by each
worker?

Shri D. Sanjivayya:
difficult to do that.

It ig a little
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Shrimati Lakshmi Menon: These
are under discussion now. These are
being examined by the Ministry,
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Shrimati Lakshmi Menon: It deals
with all those things__.developmental
as well as political measures.

Shri P. C, Borooah: May I know
whether it is not a fact that the crea-
tion of NEFA was a transitional
arrangement for rapid development
of NEFA with the ultimate object
of integrating these areas, as and
when they are developed, with the
adjoining State? If so, may I know
whether this report makes the tem-
porary set-up a permanent one and,
if so, will it not go egainst the earlier
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object of integrating these areas with
the adjoining State?

Shrimati Lakshmi Menon: This
report does not deal with that prob-
lem at all. It deals with the arrange-
ment by which the democratic set-up
can be developed within NEFA.

Shri J. B. 8. Bist: This report was
submitted in January. Has this report
reached the External Affairs Minis-
try? If so, how long will that Minis-
try take to take a decision? ’

Shrimati Lakshmi Menon: I have
already stated that the report is with
the External Affairs Ministry and the
proposals are being discussed and

considered.

:ﬂmmm:ﬁuﬁ_ FTAAT
mgﬁmﬂwmvm
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wraga fear s

Shrimati Lakshmi Menon: That does
not arise out of this question.

Shri Jaochim Alva: The problem is
not merely administrative. It needs
a dynamic and responsive administra-
tion in that area. There is a vast
uninhabited area which is covered by
the land-hungry Chinese. What is
being done to inhabit that portion of

NEFA?
Shrimati Lakshmi Menon: That does
not arise out of this question at all.

This question deals with a particular
Committee which was appointed.

oft ot fag : ¥ & I EEAT
gﬁsugmmqwzﬁﬂqimi
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Shrimati Lakshmi Menon: It is dealt
with by the External Affairs Minis-

try.
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Shri Basumatan: According to the
Constitution of India NEFA is gradu-
ally to be integrated with the neigh-
bouring State. What steps have been
taken or are proposed to be taken in
view of this constitutional provision?

Shrimati Lakshmi Menon: That has
already been answered.

Shr] Hem Barua: Apari {rom the
measures proposed to be taken to
give an opportunity to the people of
NEFA to taste the pangs and plea-
sures of democratic set-up, may I
know what steps Goverument have
proposed so far to accelerate the
process of integration of NEFA with
the rest of India?

Shrimati Lakshmi Menon: The
same question has been answered.

Shri Hem Barua: This is not the
same question. I want the barrier
0f separateness to be broken and the
psychology of oneness to bs created
and a comprehensive Indian mind to
be created. What steps have the
Government taken to achieve that
comprehensive Indian mird, so far
as the people of NEFA are concerned?

12.00 hrs,

. Mr. Speaker: The Question Hour
1s over. Question No. 637 has been
asked by several Members. If the
hon. Minister has no cbjection, it
might be answered.

Anti-Indlan Propaganda by Sheikh
Abdullah

+
[ Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Hem Barua:
Shri Huokam Chand Kach-
havalya:
Shri Rameshwar Tantia:
Shril Shivaji Rap S.
Deshmukh:
Shri Hem Raj:
| Shrimati Savitrl Nigam:
Shri 8. M. Banerjoe:
SBhri Gulshan:
.4 Shri Balmiki!®
| Shri P. H. Bheel:

*837
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Shri Tan Singh:

Shri M. P. Swamy:

Shri Abdu} Ghani Goni:
Shri Radhelal Vyas:

Shri Sheo Narain:

Shri Panna Lal:

Shri Braj Bihari Mechrotra:
Shri Sivamurthi Swamy:
Shri Naval Prabhakar:
Shri Dafi:

Shri Yashpal Singh:

Shri D. J. Naik:

Shri Chhotubhai Patel:

-

Will the Minister of External
Affairs be pleased to state:
(a) whether Government have

taken note of the adverse effects of
the anti-Indian propaganda made by
Sheikh Abdullah, the Kashmir leader,
during his recent foreign tour, to
Cairo (UAR), England and other
countries; and '

(b) if so, the steps being taken to
counter this propaganda?

The Ministe, of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): +(a) Government
have seen statements made by Sheikh
Abdullah in the UAR and Britain.
In most of them he has been contra-
dicting his earlier statements on the
facts of accession, Pakistan aggres-

sion, etc.
(b) Our Missions have been in-
sturcted to countey any anti-Indian

propaganda by Sheikh Abdullah.
Some of them, as in Cairn and Lon-
don, have issued Shelkh Abdullah’s
own statements upholding the finality
and  irrevocability of accession,
emphasising the unbreakable bond
between Kashmir and the rest of
India and exposing Pakistan ggres-
sion, including atrocities committed
by Pakistan invaders on the innocent
people of Jammu and Kashmir. This
material has been, issued in .Arabic
and English.

st nennfic srelt - fRwr TmET
w1 JF g Qe fear o @ owqr O
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The Minister of External Affairs
(8hri S8waran 8ingh): This passport
was issued to him some months ago
and on this present occasion it was
only a question of extension of it
This was issud, I think, in May last
year when he wanted to go to
Pakistan, It is a fact that there
he had described himself as a resi-
dent of Jammu and Kashmir. Jammu
and Kashmir ig part of India and let
us not try to read in this something
which does not exist . . . (Interrup-
tion).

Some hon. Members: No, no.

Shri Swaran Singh: He has accept-
ed the passport as an Indian national
and, therefore, we are quite clear
that by doing this, we have not com-
promised our position at all.

8hri Kapur Singh: The question has
been wholly side-tracked. The ques-
tion is not as to what place he is
resident of. The question is Whether
he described himself as a national
of India or not, and if he did not des-
cribe himself as a national of India,
why was the passport granted to him?

8hri Swaran Singh: We have issued
the passport which he has accepted
in which hig nationality is described
as Indian, That is enough from our
point of view.

Shri Kapur Singh: No, Sir. You
have to come to our rescue.

Mr. Speaker: Yes. When an Indian
has to put in his nationality, then
Kashmir Muslim is no nationality et
all

Several hon. Members: Yes; hear.
hear.
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Mr, Speaker: When it came before
the External Affairs Ministry to see
whether all those things and columns
had been fillled up properly, did they
care to see that the column ‘Nation-
ality’ really contained the nationality
that was his. '

8hri Swaran Singh: This passport
was issued before I took over .. .(In-
terruption),

oft avmt ;o & qge faw wY
LiC I

8hri Swaran Singh: I would. like to
clarify that in view of the points that
have been urged, it is our intention
to Issue strict orders that in future if
there is any passport application
where in any person does not describe
himgelf clearly as an Indian national,
they have not to take any notice of
such an application,

Shri A. P. Jain: Will you kindly
listen now to my question?. ;o

Mr. Speaker: I am listening to the
question.

Shri A. P. Jain: I am addressing
this to the External Affairs Minister
because he is gossiping there.

Has the External Affairs Minister
seen the news item in today’s paper
that Sheikh Abdullah has been invit-

ed by China, ang if so, what 'is his
reaction to it?

Mr. Speaker:
thing altogether.

That is a different

I have already received a notice
about it, and I have sent it on to the
hon. Minister. That would be dealt
with separately. That would not
come within the scope of the present
question.

Shri A. P. Jain: Then, please let
me ask another question.

Mr. Speaker: No. Shri Kapur Singh.
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Shri Kapur Singh: Do we under-
stand the External Affairs Minister
to have told us that although it is
now conceded that a mistake was
made in this particular case, yet, in
future, strict instructions will be
issued that if g person does not des-
cribe himself as an Indian national,
no passport will be issued to him?
Have we understood him correctly?

Mr. Speaker:
said.

That is what he has

Shri Kapur Singh: Have we under-
stood him correctly in regard to the
first part also, namely that a mistake
has been made?

Mr. Speaker:
said.

That is what he has

Shri H. N. Mukerjee: The hon.
Minister has said that inadvertently
Sheikh Abdullah was given his pass-
port even though he had not describ-
ed himself as an Indian national but
as a Kashmiri Muslim. That came out
in snswer to your question. May 1
take it that Government was 50 un-
conscious of the possibilities of this
kind of mistake being exploited
against the interests of India not only
by the person concerned but by other
people, and in spite of that, allowed
this mistake by inadvertence or what-
ever it may be, to go through, and

in that case, what steps are being
taken in this regard?
Shri Swaran Singh: In the first

instance 1 would like to say that I
have not said that the passport was
issued inadvertently. .

Shri H. N. Mukerjee: Deliberately?
You hagd issued it deliberately?

Bhri Swaran Singh: The
alternative to inadvertence
deliberation; there are
vening things.

only
is not
other inter-

Shri H. N. Mukerjee: That is the
definition of your carefulness.

Shri Swaran Singh: About the
other part of the question, I may say
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that this position has not at all been
utilised by Sheikh Abdullah in any of
the countries, and he has not said
anywhere that he got this Indian
passport notwithstanding the fact
that he did pot describe himsely as
an Indian national. So, that question
does not arise at all. In view of my
clear statement that in future it is
our intention not to issue a passport
unless the person concerney clearly
describes himself as an Indian
national, I feel that the House should
be satisfied.

Some hon. Members: May I ask
one question?

Mr. Speaker: I should suggest thal
we should not take it up further.
We should stop there. But I must
make one suggestion to the hon.
Minister. I# it had beén done by

oversight by some official in the
Ministry.

Some hon. Members: No.

Mr. Speaker: ....then, certainly

some inquiry might be made and
some action might be called for. If
it was done at a high level, then T
have nothing to say.

Some hon. Members rose—

Mr, Speaker: Now, let us take up
the next item. I have already allow-
ed a sufficient number of questions, I
had allowed this question to be ans-
wered, even though the time allotted
for questions had been over, and the
Question Hour also had been over.

Shri Hem Barua: My name ig also
there in the question,

Mr, Speaker: Now we should nut
pursue it.

oft serrfre srelt @ 35,000 #T
oy v Rww dFwT w7

Shri 8. M. Banerjee: Let there be
an inquiry.
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mtegration of Aircraft Projects

Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri B. K. Das:
Shri 8. M. Banerjee:
Shri Yashpal Singh:
Shri Sidheshwar Prasad;
Shri Himatsingka:
( Shri Rameshwar Tantia:

Will the Minister of Defence be
Pleased to state:

(a) whether details have new been
worked out to set up a single inte-
grated corporation to manage the
various aircraft production projects
under the Ministry;

-(b) if so, the broad features there-
of; and

tc) when it will begin to function?

*626.

The Minister in the Ministry of

Defence Production (Shri A. M.
Thomas): (a) Yes, Sir.
(b) and (c). A single integrated

company to manage the various air-
craft production units came into
existence with effect from 1st Octo-
ber, 1964. This consists of the old
Hindustan Aircraft Ltd., Bangalore,
the Aircraft Manufacturing Depot at
Kanpur and the three factories at
Nasik, Koraput and Hyderabad which
are being set up for MIG production.
A gystem of delegation from the
Board of Directors has been devised
for business-like functioning of these
five divisions.

India’s Ambassador to U.SA.

*627. Shri Vidya Charan Shukla:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have
noticed the speech of Shri B. K.
Nehru, India’s Ambassador to the
United States of America, that a
combined and collective guarantee by
all the present nuclear powers should
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be given to non-nuclear powers
against nuclear attacks while speaking
before the American Business Press
in Washington;

(b) whether Government have also
noted the following sentence in the
Ambassador’s speech:

“The Prime Minister of India
has posed this question to the
nuclear powers and we are wait-
ing for an answer.”;

(¢) whether the Ambassudor was
authorizeq by Government to make
these statements; and

(d) whether any explanation has
been called from Shri Nehru for
making these statements?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. How-
ever, the statemeni was not made in
the course of a set speech but while
answering questions after dinner
sponsored by the American Business
Press.

(b) Yes, Sir.

(c) and (d). It is the usual prac-
tice for our Ambassadors to make
statements on international issues at
various gatherings. They do not have
to obtain Government's speclal
authority for making statements on
such occaslons.

As is well known, the Prime Minis-
ter has raised the general question of
the responsibility of the nuclear
powers for preventing proliferation of
nuclear weapons and for reassuring
non-nuclear powers against the
dangers of proliferation and nuclear
attack. The Ambassador was expres-
gsing his personal viewg against the
background of this question. Govern-

ment do not propose to take any
action.
W agow A
sft gew W weETy
ot serfic wroolt -
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Eoonomic Development Plan of Afro-
Asian Countries

r Shri Surendra Pal Singh:
Shrimat{ Savitd Nigam:
Shri P. B. Chakraverti:
Shri P. C. Borooah:

Shri K. N. Tiwary:

Dr. L. M, Singhvl:

Shri Dinen Bhattacharya:

| Dr. Ranen Sem: B

~630. {

Will the Minister of External
Affairs be pleased to refer to the
reply givenr to Starred Question
No. 580 on the 21st December, 1064
regarding the Inter-Ministerial Com-
mittee set up to assess the require-
ments of the developing countries of
Asia, Africa and Latin America and
for promoting India’s techmical,
economic co-operation with those
countries and state:

(a) whether the various proposals
under the consideration of this Com-
mittee have now been finalised; and

(b) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of External Affairs (Shrl Dinesh
Singh): (a) and (b). The Inter-
Ministerial Co-ordinating Committee
is a continuing body whose recom-
mendations are being constantly
pursued and implemented.

Lok Sahayak Sena

Shri Yashpa] Singh:

Shri Bhagwat Jha Asad:

Shri 8. M. Banerjee:

Shri Maheswar Naik:

Shri Hukam Chand Kach-
havalya:

Shri prakash Vir Shastri:

Shri Gauri Shankar Kakkar

*631. { Shri U. M. Trivedi:
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Shri Sinhasan Singh:

Shri Jashvant Mechta:

Shri Madhu Limaye:

Shri Sheo Narain:

Shri D. D. Mantri:

Shri D, 8. Patil:

Shri P. H. Bheel:

Shri Sham Lal Saraf:

Shri Jagdev Singh
Siddhanti;

Shri Y. D. Singh:

L Shri Lahrl Singh:

Will the Minister of Defence be-
please dto state:

(a) whether it has been decided to
disband the Lok Sahayak Sena; and

(b) if s0, the reasons therefor?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir.

(b) The object of the Lok Sahayak
Sena Scheme is now served better, or
more effectively, by various other or-
ganisations set up in the States,
which attract a major portion of citi-
zenry to their ranks.

As a result the popular response to
the Scheme in a majority of the
States was not encouraging.

Fung for Experimental Fllms

J Shri P. R. Chakraverti:
\ 8hrl P. C. Borooah:

Will the Minister of Information:
and Broadcasting be pleased to state:

(a) whether the Union Government
propose to set up a Fund on British:
model to encourage the productiom
of experimenta] flims;

*632.

(b) whether there is any scheme
of setting up an Indian Film Institute
to administer the Fund raised from
the proceeds of the entertainment
tax; and’ .

(¢) whether Government have
examined the question of setting up:
& permanent Festival Directorate,
consisting of knowledgeable persons?
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The Minister of Information and
Broadcasting Shrimati Indira
AGandhl): (a) and (b). No, Sir.

(¢) This is under examination.

Kashmir Case in UN.O.

Bhri P, C. Borooah:
*633. { Snri Guishan:

Will the Minister of External Affairs
tbe pleased to state:

(a) whether the Kashmir problem
was again raised by Pakistani delega-
tion in the U.N. General Assemb'y in
its recent gession;

(b) if so, the points raised by that
‘Delegation; and

(c) Indian Delegation’s reply there-
to?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimati
Lakshmi Menon): (a) All that the
Leader of the Pakistan Delegation did
was to refer to the Kashmir situation
in hig statement in the General Debate
in the General Assembly.

(b) The Pakistan Delegation put
forwarq the usual fallacious argu-
ments with which the House i; only
too familiar

(c) The Indian Delegation exposed
the distortions and misrepresenta-
tions of the facts by the Pakistan De-
legation,
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afcag #t atert € iz awi T oegdt
1 7€ FA THW WY 7,67,646.43 81
fawrAt & feir omy & amaogg, W g
T AT 9T F1E T A fRg oy A
Foar T faey

Violation of Cease-Fire Line by
Pakistan

J Shri Rameshwar Tantia:
" \_ Shri Daljit Singh:

Will the Minister of Defence
pleased to state:

(a) whether it ig a fact that Pakis-
tani soldiers violated the cease-fire
line on the 8th March, 1985 and killed
some soldiers of India Army in
Naushehra, Mendhar and Poonch scc-
‘tors of cease-fire line; =

(b) if so, the
:and

*635

De

particulars thereof;

(c) whether any protest has been
lodged?

The Ministry of Defence (Shri ¥, B
Chavan): (a) and (b). On the 6th
March, 1965 Pakistan troopg violatecd
the cease-fire line in Naushehra sec-
tor (7 times), Mehdhar sector (twice),
Akhnur sector (twice) and in Uri sec-
tor (once), There was no incident ir
the Poonch sector on that date. In all
these incidents Pakistanis fired at owr
posts and piequetg with L.M.Gs,
MMGs, Mortars etc. The fire wag re-
turned to the extent considereg.neces-
sary. One Indian soldier was kilied
and one wag wounded during these
incidents,

(c) Cease-fire violation complaints
were lodged with the UN. Military
‘Observers in all these cases.

Tuskar Project

*638. Shri Yashpal Bingh: Will the
Minister of Defence be pleased to re-
fer to the reply given to Starreq Ques-
tion No, 285 on the 30th November,
1984 regarding the allegation of cor-

Written Answers CHAITRA 8, 1887 (SAKA)
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ruption in the Tuskar Project and
state:

(a) whether the final repor{ on the
third case investigated by the Special
Police Establishment has been sub-
mitteq to Government; and

(b) it so0, the action taken or pro-
posed to be taken by Government in
all the three cases?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) In all three cases it has been
decided to prosecute the officers and
their alleged accomplices in a court of
law., In two cases, chargesheet has
been filled in the court ang in the
remaining one, chargesheet is expect-
ed to be filed in court ghortly.

Use of U.S. Arms by Pakistani Troops
in Kashmir

( Shri Rameshwar Tantia:
4 Shri Yashpal Singh:
((8hri D. C. Sharma:

Will the Minister of External Affairs
be pleaseq to refer to the reply given
to Starred Question No. 601 on the
218t December, 1864 and state:

(a) whether the reaction of the
US. Government to the protest
made to them against the use of U.S.
arms by Pakistani troops in Kashmir
has since been received; ang

(b) if so, the nature of the reply
received?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
matter is still under discussion with
the United States Government,

Telephoney in Panchayat Samiti
Offices

1648. Shri Karni Singhji: Will the
Minister of Communications be pleas-
ed to state:

*638.

(a) the number and nameg of Pan-
chayat Samiti Offices in Rajasthan
which have been provided with tele-
phones during the Third Plan period
go far; and
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(b) the provision made for this
purpose during the next three years?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
avatl): (a) A Statement ig as follows:

Statement

Sl. Name of Panchlayat Samiti Office
No.

1. Srikolayat Ji
2, Sridungargarh
3. Mandawar

4. Desuri

5. Sahapura

6. Dunta Ramgarh
7. Sanchore

8. Osian

9. Degana

10. Jael

11. Hindoli

12, Atru

13. Mandal

14, Zahazpur

15, Kotri

18. Asind

17. Rashmi

18, Aspur

19. Lunkaransar

. Chipa Barod
. Chhabra

29. Sadri

30. Bhopalsagar

31. Deogarh
32, Bhim.

(b) About 10 more Public call
offices are proposed to be opened dur-
ing the remaining period of the Third
Five Year Plan. The expenditure will
be Rs 4 lakhs approximately,

24,
a5,
26. Kesheraipatan
27
=5
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Vacancies Notified in Orissa

1649 S Shri Ramachandra Ulaka:
'\ Shri Rama Chandra MalHok:

Will the Minister of Labour aad
Employment be pleased to state:

(a) the total number of vacancies
notified in the public and private sec-
tor establishments in Orissa from
September, 1864 to 31st December,
1064; and

(b) the number of vacancies filled
up in those establishments through
various employment exchanges during
the same period?

The Minister of Labour and Empioy-
ment (Shri D, Sanjivayya): (a) and
(b).

Sector Vacancies Vacancies
Notified Filled

1 2 3
Public 12,802 7,019
Private . 1,005 448

8.C. and S8.T. Candidates in Orissa

1650. Shri Ramachandra Ulaka:
Will the Minister of Labour and
Employment be pleased to state:

(a) the number of candidates be-
longing to the Scheduled Castes and
Scheduled Tribes registered in var-
ious Employment Exchanges in Orissa
as on the 31st December, 1964; and

(b) the number out of them who
were provided with employment as-
sistance during the calender year
19847

The Minister of Labour ang Em-
Ployment (Shri D, Sanjivayya): (a)
and (b),
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(=
Category Number Number

on Live placedin
Repister  employ-
at the end ment dur-
of Dece- ingthe «
mber, year 1964.
1964.

Scheduled Caste 6,000 1,195

Scheduled Tribe 8,031 1,694

Unemployment in Rajasthan

S Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:

Will the Minister of Labour and
Empleyment be pleased to state:

1651,

(a) the number of women candi-
dates (both Graduates and non-
Graduates) registered in various Em-
ployment Exchanges in Rajasthan as
on the 31st December, 1964; and

(b) the number out of them provid-
ed with employment assistance during
the year ending the 31st December,
10647

The Minister of Labour and Em-

pioyment (S8hri D. Sanjivayya): (a)
and (b).
Number Number
Category on Live placedin
Register  employ-
l} tDec end dmcqt
ol e- during
mber, the year
1964. 1964.
Graduates (including
Post Graduates) 157 46
Matriculates and Hi-
gher  Secondary
}mud (including
crmedmtcs . 1,235 507
Below Matncu!a-
’1}(:31 . am_rl:'duvd_ {i:;-
cluding illiterates). 2,771
- A " o 643
Torar . 4,163 1,196
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Unemployed Technical Persons in
Rajasthan

1652, J Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of technical per-
sons registered in wvarious employ-
ment exchanges in Rajasthan as on
the 31st December, 1964; and

" (b) the number out of them pro-
vided with employment assistance
during the year ending the 31st De-
cember, 10647

The Minister of Labour and Em-

ployment (Shrli D. Sanjivayya): (a)
1,781.

(b) 1,288 technical persons were
placed in employment during the
year 1964,

Employment Offites in Rajasthan

1853, J Shri Dhuleshwar Meena:
| Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of employment
offices at present in Rajasthan; and
they

(b) the places where

located?

are

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
(a) 18 Employment Exchanges and 1
University Employment Information
and Guidance Bureau.

(b) 1. Ajmer

2. Alwar
3. Banswara
4. Bharatpur
5. Bhilwara
6. Bikaner

7. Chittorgarh
8. Jaipur

8. Jhunjhunu
0. Jodhpur

1

1
11. Kotah
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12. Nagaur

13. Pali

14. Sikar

15. Sirohi

16. Sri Ganganagar
17. Swai Madhopur

18. Udaipur.
Jaipur (Unversity Employ-
ment Information and

Guidance Bureau).

Postmen in Rajasthan

16854 J Shri Dhuleshwar Meena:
" 1\ Shri Ramachandra Ulaka:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of Postmen em-
ployed at present in wvarious Post
Offices in Rajasthan: '

(b) the number out of them who
are getting house rent allowance; and

(c) the total amount of house rent
allowance paid to them so far during
the Thirq Plan period?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati):  Ta) 1143,

(b) 460,

(¢) Rs. 1,43,569.

Cost of Living Index

(Shri Rama Chandra
1655. < Mallick:
L Shri D. C. Sharma:

Will the Minister of Labour and
Employment be pleased to state the
cost of llving index on the 1st March,
1964 as compared to that on the 1st
March, 1963 anqd 19627
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National Sample Surveys

1656. Shri M. Malaichami: Wil] the
Prime Minister be pleased to state:

(a) whether- any socio-economic
survey was conducted by the
National Sample Survey during 1964-
65 in Madras State;

(b) if so, the
who are dependent
and

number of people
on agriculture;

(c) the number out of them who-
are landless labourers, tenants and
peasant proprietors?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes, Sir. Socio-econo-
mic enquiries of National Sample
Survey are conducted in the form of
rounds, each round being generally
of one year duration, The 18th Round
of National Sample Survey com-
menced on the 1st of July, 1964 and
is expected top be completed by the
30th June, 1965.

(b) and (c¢). The required infor-
mation will be available only after
the 19th Round data is tabulated after
the completion of the Round.

Tralning in Defence Researech

Ram Harkh Yadav:
of Defence be

1657. Shri
Will the Minister
pleased to state:

.(a) whether Government have de-
cided to send a team of expert
Scientists to Britain for training in
Defence Research;

(b) if so, the details of the person-
nel of the team; and

(c) when the team is expected to
start for Britain and the duration of
their stay there?

The Minister of Labour ang Em- '

ployment (8hri D.
The All-India (Interim) Working
Class Consumer Price Index Number
(base 1949-100) on 1st March, 1964
was 143 as compared to 130 as on 1st

1962

Sanjivayya): -

_: officers belonging
‘I Science Service ang
March, 1963 and 127 as on 1st March, | Army officers serving

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M, Thomas): (a) and (b). 13
to the Defence
from among

in Defence

§Science have been deputeq to UK.
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for training. The ranks of service
officers vary from Major to Colonel
and that of the Scientific Staff from
Foreman to Senior Scientific Officer
Grade 1 They are attached to vari-
ous Establishments in Britain.

(c) These officers left for Britain
by air on 22nd March, 19685. 7 officers
will be under training for 6 months
and the rest for 1 year.

Sainik School, Bijapur

Shri S. M, Siddiah: Will the
pleased to

1658.
Minister of- Defence be
state:

(a) whether a reservation of 15 per
cent for Scheduled Castes and 5 per
cent for Scheduled Tribes has been
made in the matter of admission to
the Sainik School, Bijapur (Mysore
State);

(b) whether any  other concession
is given to them; and

(c) the number of Scheduled Castes
ang Scheduled Tribes students ad-
mitted in 1963-84 and 1964-657

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
No.

(b) For candidates belonging to
Scheduled Castes/Scheduleq Tribes
special consideration has been given
in that admission is given on securing
qualifying marks,” without regard to
the position in the merit list.

(c) Two, one in 1983 and one in
19865.

Rehabilitation of Ceylon Repatriates

1659. Shri P. C. Borooah: Will the
Minister of External Affairs be pleas-
ed to state: '

(a) whether Government’s atten-
tion has been drawn to the resolu-
tion adopted by the working com-
mittee of the INTUC in Hyderabad
urging upon Government to open new
plantation areas in the country to
rehabilitate the repatriates from
Ceylon under the Indo-Ceylon agree-
ment; and

(b) if so, Government's reaction
thereto?
The Minister of External Affairs-

(Shri Swaran Singh): (a) and (b).
The Government of India have seen:
the resolution concerning the Rehabi-
litation of Indian repatriates from
Ceylon, passed by the INTUC at its-
Hyderabad session in December, 1964.
The suggestions made therein will be
borne in mind when finalising
arrangements for the settlement of
repatriates from Ceylon.

Electronic Physics in School
Education

( Shri Yashpal Singh:
16&0.{ Shri S. M. Banerjee:
- LShri Bhagwat Jha Aud_:

Will the Prime Minister be pleased
to state:

(a) whether jt is a fact that the
Head of the Physics Division of the
Atomic Energy Establishment, Bom--
bay, has suggested the introduction
of electronic physics in school curri-
culum;

(b) it so, the reaction of Govern-
ment thereto; and

(¢) whether any flnancial assist-
ance would be offered {o those
schools where such courses are in-
troduced?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) No. All that the
Director, Physics Group, Atomic
Energy Establishment, Trombay sug-
gested was that “university students
and teachers should be made as elec-
tronic-minded as possible, so that
when they think of designing gadgets,
electronics  methods are used
wherever possible”.

(b) and (¢). The Central Com-
mittee on  Educational Literature
under the Chairmanship of the
Bducation Minister has set up panels
for preparing standard text books in
general science and physics. While-
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there is no proposal to introduce, at
the school level, the teaching of elec-
\ronic physics as a separate discipline

- or part of a discipline, the text book
in general science is expected to con-
tain basic information about the
principles of electronics in relation to
radio communication. Similarly, it is
proposed to Include an enunciation of
the rudimentary principles of elec-
tronic physics in the text book on
physics.

Children Allowance to Reservists

1661, [ Shri P. B. Chakraverti:
"\ Shri P. C. Borooah:

Will the Minister of Defence be
- pleased to state:

(a) whether it is a fact that the
Children’s educational allowance
payable to those Government ser-
vants who being amongst the Reser-
vists called for military duties during
the last Chinese aggression, has not
been paid to them so far:

(b) if so, the reasons therefor and
the number of persons affected; and

(c) the steps taken for the payment
of such allowances?

The Minister of Defence (Shri Y. B.
 -«Chavan): (a) to (c). The required
information is being collected and

wil] be laid on the Table of the
House in due course,

Heads of Indian Missions Abroad

[ Shri Ramachandra Ulaka:
1662. { Shri Dhuleshwar Meena:
| Shri P. C. Borooah:

Will the Minister of
‘Affairs be pleased to state:

Externmal

(a) which posts of the Heads of
Indian Missions abroad have been
filledq during the past three months;

(b) the posts which
vacant; anA

still remain

(¢) whether some of the persons
designated to fill such posts have de-
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clined to accept them and, if so, the
reasons therefor?
The Minister of External Affalrs
(Shri Swaran Singh): (a)
. Algiers.
. Buenos Aires.
. Beirut.
Jedda.
Tehran.
Bonn.
Mogadiscio.
Berne.
. D’Jakarta.
. Kathmandu.
. Tokyo.

. Peking.
. Santiago.
. Leopaldville.

2
3
4, Tananarive.
5
6
7

ORI

b

. Colombo.
. Wellington.
. Dar-es-Salam.

The post at Peking is vacant for
obvious reasons. Heads of Missions
for Santiago, Colombo and Welling-
ton have been nominated and are
expected to take over shortly.

(c) No one has declined to fill the
posts mentioned in reply to part (a)
of the question.
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Film on Mahatma Gandhi’s Life

r Shri Surendra Pal Singh:

1684. /. Shri p. L. Barupal:
iShri Surya Prasad:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it has come to the
notice of Government that a new film
eompany by the name of India-British
Films Ltd. has been formed in
London to make the film on Mahatma
Gandhi's life; and

(b) if so, whether the sponsorg of
thijs Film Company contacted the
Indian Government and took their
prior approval for the same?

The Minister of Information and
Broadeasting (Shrimati Indira
Gandhi): (a) and (b). Yes, 8ir.
Messrs Indo-British Films Limited
of Richmond Green, Surrey, England
approached the Government in May,
1963 for the production of a film on
the life of Mahatma Gandhj and the
Government have given their

approval.
2640 (Al) LSD3.

Foreign Service Rules

1665 J Shri Surendra Pal Singh:
" \ Shri Vidya Charan Shukia:

Will the Minister of Externmal
Affairs be pleased to state the num-
ber of officers of our foreign service
made to resign from the service
during the last five years for contra-
vening the rules regarding marriage
with foreign nationals?

The Ministey of External Affairs
(Shri Swaran Singh): One. Under the
Indian Foreign Service Rules, a mem-
ber of the Service has to send his/her
letter of resignation along with his|her
request for permission to marry a
foreigner, The decision to accept the
resignation rests withh the Govern-
ment. In this case, the Government
decided to accept the resignation of
the officer.

Commemoration Stamp

J Shrl 8. M. Banerjee:
1688. 3 Shri Yashpal Singh:
Will the Minister of Communiea-
tlons be pleased to state:

(a) whether any requests have
been received from several organisa-
tions for the issue of commemoration
stamp in honour of the late Maithall
Saran Gupta, a noted Hindi poet; and

(b) if so, the decision taken by
Government in this regard?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavatl): (a) No Sir.

(b) Does not arise.

Wage Boarg for Engineering
Industiries

Shri §. M. Banerjee:
Shrl Yashpal Singh:
Shri Onkar Lal Berwa:
Shri Bade:
Shri Hukam Chand Kaeh-
havalya:

Will the Minister of Labour and

Employment be pleased to refer to

1667.
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the reply given to Starred Question
No. 161 on the 14th September, 1964
and state:

Written Answers

(a) whether the Wage Board for-

Engineering industries has started
working; and

(b) if so, whether evidence have
been given by the wvarious trade
unions?

The Minister of Labouar angd Em-
ployment (Shri D. Sanjivayya): (a)
Yes. The Board held its first meet-
ing at Calcutta on the 8th February,
1965.

(b) Not yet.

Can‘een Workers of Defence
- Establishments

f Shri 8. M. Banerjee:
1668, 1\ Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether the final decision has
been taken tp bring the canteen
workers of defence establishments ut
par with other civilian defence em-
ployees; ang

(b) if not, the reasons therefor?

The Minister of Defence (Shn
Y. B. Chavan): (a) No, Sir. The
question is still under consideration of
Government.

(b) This is a general question in-
volving large scale financial and ad-
ministrative implications, However,
necessary efforts are being made to
finalise it as early as possible.

Employees participation in P. & T.
Administration

rShrl P. R. Chakraverti:
Shri Sudhansu Das:

Shri P. C. Borooah:

Shri Balkrishna Wasnik:
Shri P. K. Deo:

1669, { Shri Narasimha Reddy:
shri Ramachandra Ulaka:
Shri Dhuleshway Meena:
Shri Koya:

_ Shri M. Rampaure:
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Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that Gov-
ernment have evolved g scheme of
participation of the employees of the
Posts and Telegraphs in administra-
tion;

(b) if so, the specific clauses en-
unciated and embodied in the scheme;
and

(¢) when the scheme is
come into force?

likely to

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) and (b), No scheme as
such has been evolved for the Posts
and Telegraphs employees separately.
But a scheme for providing machinery
for Joint Consultation and Compul-
sory Arbitration for the Central Gov-
ernment Employees is under consi-
deration. In this connection attention
ig drawn to the answer given by the
Home Minister to the starred ques=
tion No. 68 by Shri Umanath and
others in the Lok Sabha on the 20th
November 1983. A copy of the scheme
wag alsp laid on the Table of the
Sabha.

(c) Attention is invited to the ans-
wer given by the Home Minister to
the starred question No. 118 by Shri
Prabhat Kar and others on 24-2-1963
wherein the reasons for delay in the
implementation of the scheme and
the &steps the Government are
taking to expedite the implementa-
tion of the same in consultation with
various Organisations of Govern-
ment employees. have been explain-
ed.

U.D.Cs. of Armed Forces HQS

 Shri Heda:
* { Shri M. R. Krishna:

Will the Minister of Defence be
pleased to state:

(a) the number of Upper Division
Clerks who were bpromoted as Assis-

1670
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tants in the Armed Forces
quarters during 1963 and 1964,
their average length of service as

Upper Division Clerks;

(b) the number of TU.D.Cs,
were promoted as Head Clerks Grade
II in Army Ordnance Corps
this period and the average length of
service put in by them as U.D.Cs;

and

(c) the total
clerical staff of both
in various grades and scales?

(i) AFHQ and

strength of civilian
establishments

Heud-
and

The Minister of Defence (Shri Y. B
Chavan): (a) 668 Upper Division
Clerks were promgted in AFHQ as
Agsgistants during the years 1963 and
1984; their average length of service
as Upper Division Clerks was 10
years.

who

during

(b) 19 U.D.Cs. were promoted as
tHead Clerks Grade II during 1963
and 1964; their average length of ser-
vice ag UD.Cs. was 19 years,

(c) Total strength of civilian cleri-
cal staff is ag under:—

Inter-Service Organisations

Grade Strength Scale of Pay

Assistant, 1281 Rs. 210—10—270—15—300—EB—15—450—EB—20— 535
Upper Division Clerk 1627 Rs. 130—_5—160—8—200—53—3—456—53—3-&80.

: 13 ReA130—5—160—8—200—EB—8—256—EB—8—280
Cushier ph?a Rs? 15/- to Rs. di:!f— as special pay according to

the amount of cash disbursed.
Lower Division Clerk 2676  Rs. 110—3—131—4—155—EB—4—175—5—180,
‘Steno-Typist . 230  Rs. 110—3—131—4—15§—EB—4—175—§—180 plus
Rs. 20/- as spzcial pay.
(i) Army Ordance Corps
12 Rs. 130—5—160—8—200—EB—8—256—~EB—8—280
i -—-30—?00 plus Rs. 30/- as special pay.
Asstt, Cashier 21 Rs. 130—$—160—8—200—EB—8—256—EB—8—280
10--300.
Head Clerk, Grade 1. 18 Rs, 335—I5—425.
Head Clerk, Grade I1 257  Rs. 210—10—290—15—320—EB—I15—3%0.
Upper Division Clerk 110§ Rs. uo—-—s—;ﬁo—-&——zoo—EB-B-sz—EB—S—aﬂo
= (e=300.
Lower Division Clerk (Selec- 410° Rs. 150—5§—175—6—205—EB—7—240.
tion Grade).

Lower Division Clerk (Or- 4009  Rs. 110~3—131—4—15§—EB—4—175—5—180,

dinary Grade).

e ———
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Persecution of Tibetans by
Chinese

7\ Shrimati Savitri Nigam:

Will the Minister of External Affairs
be pleased 1u state:

(a) whether his attention has been
drawn to the reports regarding the
persecution of Tibetans by the Chinese
authorities in Tibet; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Government of India de-
Plores the persecution of the people of
Tibet by the Chinese authorities, The
Government hag expresseq itself un-
equivocally against the denial of
fundamental human rights to the peo-
ple of Tibet and the suppression of
the traditional autonomy of Tibet by
the Chinese Government.

Sainik Schools

1672. Shri Daljit Singh: Will the
Minister of Defemce he pleased to
state: ' | i

(a) the number of Sainik Schools
opened so far in Delhi and New Delhi
areas with locations; and

(b) the proposals to open such
schools during the Fourth Five Year
Plan period in other States?

The Deputy Minister in the Minis-
try of Defence (Dr. D, 8. Raju): (a)
Nil.

(b) There are no proposals pend-
ing at present.

Delegation sent Abroad

1678. Shri Daljit Singh: Will the
Minister of Defemce be pleased to
state:
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(a) the number of delegationg senit
abroad during 1964-65; and

(b) the names of the countries visit-
ed.and the object of their visits?

The Deputy Minister im the Minty-
try of Defence (Dr. D. S. Raju): (a)
35 (This does not include cases of visits
of officers deputed to foreign coun-
tries for training).

(b) The countrieg visited were:—
Australia
Canada
Czechoslovakia
France
Hoilland
Iraq
Ireland
Italy
Malaysia
Norway
Phillipines
Spain
Switzerland
U.AR.

* Uk
U.S.A,
U.SSR.
West Germany
Yugoslavia.

The visits were made in connection
with purchase/acquisition/manufacture
of stores, equipment and animals, for
technical discussions, as members of
official missions to provide goodwill
and for attending conferences/semi-
nars, ete.

Dock Workers from Burmg

1674. Shrl M. R, Krishna: Will the
Minister of External Affairs be pleased
to gtate:

(a) whether any scheme has been
evolved to rehabilitate the sixteen
thousand experienced dock workers
uprooted from Burma; and

(b) if so, the broad details thereof?
The Minister of Externmal Affairs:

(Shrl Swaran Singh): (a) Directives
have been issued by the Ministry of
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Labour and Employment and the
Ministry of Transport for sympathe-
tic consideration of Dock Workers
amongst Burma repatriates in the
aatter of employment.

(b) The Ministry of Labour and
Employment has asked the Dock
Labour Boards of Cochin, Mad-
ras Visakhapatnam to consider sym-
Jpathetically the registration, under
the Decasualigation Schemes, of the
<cases of Dock Workers amongst
Burma repatriates who have register-
2d themselves with the Employment
Exchanges and are duly sponsored by
them for vacancies. The Ministry of
“Transport have also issued similar
instructions to the Port authorities of
Cochin, Madras and Visakhapatnam.

Pakistan’s Foreign Minister's
Invitatiom

Shri Yashpal Simgh:
Shri P. C. Borooah:
Shri P, R. Chakraverti:
Shri Man Sinh P. Patel:

1875.

Will the Minister of External Affairs
‘be pleased to state:

(a) whether he is likely to visit
Pakistan in the near future in res-
ponse to an invitation extended by the
Pakistan Foreign Minister somegime
Ag0; and

(b) if so, what will be the agenda
for the meeting?

- 'The Minister of External Affairs
{Shri Swaran Singh): (a) I received
sometime ago an invitation from the
Foreign Minister of Pakistan. I have
replied accepting the invitation. Cir-
«cumstances permitting, I may visit
Pakistan at a future date,

{b) it iy intended to be a goodwill
.wisit during which some matters con-
<erning Indo-Pakistan relations may
e discussed.
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Telegraph Check  Office, Calcutia

Shri Indrajit Gupta:
AE16: ‘{ Shri Daji:

Will the Minister of Commumica-
tions be pleased to state:

(a) whether there is any Reorgani-
sation Scheme for the Telegraph
Check Office, Calcutta; and

(b) if so, its main features and
when it will be introduced?

The Deputy Mimister in the Depari-
ment of Communications (Shri Bhagu-
vatl): (a) Yes.

(b) Under the present system, about
140 million copies of telegraph mes-
sage drafts comprising the telegramns
booked, telegrams passed through in-
termediate T2lezraph offices and tele-
grams d-livered, are sent by over 7,000
Telegraph offices for post-transmission
check and record etc. to the Telegraph
Check office at Calcutta, every year.
The scheme at present under conside-
ration is to decentralise the work of
recording and disposal of telegraph
message drafts so thal excepting a
very small number of drafts which

. are to be forwarded to and retained
in the Telegraph Check office at Cal-
cutta for purposes of billing and inter-
national accounts, all other draftg will
be preserved for the prescribed
period at the Telegraph offices con-
cerned and thereafter destroyed. The
scheme is being finalised in consulta-
tion with the Accountant General,
P &T.

Transmitter for Nagaland

J Shri Ramachandry Ulaka:
?m‘ L Shri Dhuleshwar Meena:

Will the Minister of Infomation

and Broadocasting be pleased to refer
to the reply given to Unstarred Ques-

tion No. 1030 on 7th December, 1964
ang state:
(a) whether the request of the

Nagaland Administration to instal a
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a powerful radio transmitter in the
State hag since been conrcidered by
the Central Government; and

(b) if so, the detaily thereot?

The Minister of Informafion and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). Yes, Sir, It is
proposed to instal a powerful medium-
wave transmitter in the State, Suit-
able sites are under survey.

Complaints against Foreign Fnvoys

1678. Shri Rameshwar Tantia: Will
the Minister of Ixternal Affairs be
pleased to state:

(a) whether the Union Government
have drawn the a.tention of fcreign
envoys to the increasing prumber cof
complaints regarding contravention of
lease agreements entered iuto by
theiy staff in respect of private houscs;

(b) if so, the reaction of the fureign
envoys thereto; and

(c¢) whe'her it is alsp a fact that
the Ministry has requested the Diolo-
matic Missions to ensure that drivers
of their cars conform to local traflic
regulations?

The Minister of External
(Shri Swaran Singh):

Affairs
(a) Yes, Sir,

(b) Some Missions have acknows=
ledged the receipt of tl'e circular and
it is hoped that all of them will take
greater care in future. However fresh
cases of complaints are still being
received in this Ministry.

(c) Yes, Sir.

Stoppage of Werk in Collieries

1 Shrl Prabhat Kar:

| Shri Indrajit Gupta:
1679. Dr. U. Misra:

Xl)r. Ranen Sen:

Shri Mohammag Elias:

Will the Minister of Labour and
Employment be pleased to state:
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(a) the number of stoppages of work
and production in coal mines in India
in 1963 and 1964;

(b) the names of the collieries
where work wag stopped; and

(c) the reasons for such stoppages
and duration thereof?

The Minister of Labour and Employ-
men (Shri D, Sanjivayya): (a) 1903-
59, 19684-84 (Provisional).

(b) and (c). The required informa=-
tion is given in the statement laid on
the Table of the House [Placed in
library, see No. LT-4086|65].
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Use of Hindl in Oficial Work

1681. Shri P. C. Borooah: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is g fact that a cir-
cular issued by the Ministry of Infor-
mation and Broadcasting regarding
the use of Hindi towards the end of
January, 1965, has been held in abe-
yance; and
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(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). A circular
regarding the use of Hindi in official
work was issued by this Ministry in
Daecember 1964, Pending issue of
general instructions by the Ministry
of Home Affairg in the matter, it was
held in abeyance towards the end of
January 1965.

Seminar on Industrial Relations

1682, Shri Rameshwar Tantia: Will
the Minisier of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that a semi-
nar on Industrial Relations was re-
cently held in New Delhi;

(b) whether it is also a fact that
some foreign delegates attended the
seminar; and

(c) the suggestions made at
seminar?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes.
A seminar on ‘Industrial Relations in
a Daveloping Economy’ was held by
the Shri Ram Centre for Industrial
Relationg in New Delhi from the 27th
February to 3rd March, 1965.

(b) It is wunderstood that some
foreign delegates attended the semi-
nar.

(c) It is understood that the Report
of the seminar is being prepared by
the Shri Ram Centre for Industrial
Relations. It is not a Government
Institution.
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Broadcasts by Office Bearers of Far-
mers Association

1684. Shri P. R. Patel: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any office-bearers of
the farmers’ associations are invited
to broadcast talks in rural program-
mes of AILR. especially on matiers
concerning increased agricultural out-
put; and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) A statement ig laid on the Table
of the House. [Placed in the library,
gee No, LT-4087|65].
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Prime Minister's visit to Kerala

1685. Shri A, K. Gopalan: Will the
Prime Minister be pleased to state:

(a) whether there was any official
function in Kerala during the first
week of January, 1965 in which the
Prime Minister took part;

(b) the number of election meetings
he addressed; and

(e¢) whether the tour expenses were
met by Government?

The Primo Minister gnd Mimister of
Agomic Energy (Shri Lal Bahadur
Shastri): (a) to (¢). The Prime
Minister did not go to Kerala in the
first week of January, 1865. He visit-
ed Kerala later, from 31st January to
8rd February. His visit was non-effi-
cial and the expenditure on his tour
was not met by Government.

Aocquisition of Land

1686, Dr. P. S. Deshmukh: Will the
Minister of Defence be pleased to
state:

(a) whether 5000 agriculturists had
been served with notices by the Land
" Acquisition Officer, Darjeeling direct-
ing them to hand over 5000 acres of
cultivable land to the authorities for
defence purposes on or before the 12th

* March, 1965;

{b) whether these farmerg will be
given suitable alternative land;

(c¢) the amount of compensation that
would be paid to them; and

(d) w.hether any interim relief has
been or is proposed to be given to the
owners fo the land?

The Deputy Minister in the Minis-
‘try of Defence (Dr. D. § Raju): (a)
About 4548 acres of land, including
1929 acres of paddy lands, in Mouza
‘Bagdogra, Darjeeling District, are be-
ing requisitioned for Defence purposes.
The exact number of agriculturists
who will be affected is not known.
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(b) Rehabilitation of displaced per-
sons is the responsibility of the State

Government.

(c) The compensation 1o be paid
will be assessed by the Land Acquisi-
tion Officer.

(d) In the event of delay in assess-
ment of compensation the competent
authority i.e., the Collector can make
‘on account’ payment upto 80 per cent
of the amount likely to be assessed.

Acquisition of Land for Defence
Purposes

1687. Dr, P, S. Deshmukh: Will the
Minister of Defenoe be pleased to
state:

(a) whether 3000 acres of agricul-
tural land has been requisitioned for
defence purposes in the Siliguri sub-
division of Darjeeling District of West
Bengal;

(b) if so, the number of families
who have beer deprived of their cul-
tivable land as a result thereof;

(e¢) whether any compensation has
been paid so far;

(d) if not, when iv is likely to be
paid; and

(e) the rate per acre that has beea
determined as compensation?

The Minister of Defence (Shri Y. B.
(a) Yes, Sir. About 2,930
acres of land has been requisitioned.
Out of this, 700 acres approximately is
agricultural land.

(b) The exact number of fllm?liiﬂ
affected is not known. However, it is
estimated to be about 150.

(c) Yes, Rs. 87,44700 have been paid
‘On account’ pending determination of

.final compensation by the Collector,

Darjeeling.

(d) The balance amount would be
paid as soon as the compensation pay-
able is determined by the Civil autho-
rities,
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(e) The rate per acre will be known
after the assessment ig completed by
the Collector,

Reception to Head of German Demo-
cratic Republic at Cairo

Shri Mohammad Elias:
1885. . Dr. Ranen Sen:
Shri H. N. Mukerjee:

Will the Minister of External Affairs
‘be pleased to state:

(a)whether it is a fact that neither
the Indian Ambassador at Cairo or
any of his representative was present
when Mr. Walter Ulbricht, Head of
German Democratic Republic was re-
ceived by President Nasser at Cairo
Railway Station; and

(b) if so, the reeson for the absence
of Indian representative at this re-
ception which was attended by many

- diplomatic representatives including
those whose countries did not have
diplomatic relations with German
Democratic Republic?

The Minister of Extermal Affairs
(Shrl Swaran Singh): (a) Yes, Sir.

(b) Our Ambassador in Cairo, who
is also concurrently accredited to
Libya was away in Libya for pre-

* gentation of his Credentials at that

" time. The Charge 4' Affaires did not
teceive an intimation to this effect
from the Government of the United
the ‘United Arab Republic.
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Atomic Energy Plant near Madras

1690, Shri Muthiah: Will the Prime
Minister be pleased to state:

(a) the steps taken so far for setting
up the Atomic Energy Plant at Kal-
pakkam near Madras;

(b) when it will be set up; and

(c) whether it would be included im
the Fourth Plan?

The Prime Minister and Minister of
Atomic Energy (Shrli Lal Bahadur
Shastri): (a) to (c), A proposal to
set up an atomic power station at Kal-
pakkam near Madrag is under the
active consideration of Government,
Meanwhile, some preliminary work,
such as hydrographic and marine sur-
vey for determining the precise loca-
tion of the reactors, of the ancillary
facilities and of the housing colony
etc., is in progress.

Safety Hats for Mine Workers

1691. Shri M. Rampure: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it iz a fact that the
Committee on Mineg have suggested
supply of safety hats to mine workers;

(b) it so, the date when the sug-
gestion will be given effect to; and

(¢) the category of mine workers
to whom it will be made applicable?
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The Minister of Labour and Em-
ployment (Shri D. Sanjviayya): (a)
It was agreed at the 9th Session df the
Industrial Committee on Coul M.ning
held on 10th and 11th August, 1964
that safety hats shoulq be supplied
to coal mine workers free of cost and

without any security deposit and that.

any deposits already received ghould
be refunded. A similar agreement
was arrived at at the Industrial Com-
mittee on Mines other than Coal dur-
ing its Fourth Session held on the
20th-21st February, 1965 in respect of
workers of mines other ihan coal.

(b) The decision of the Industrial
Committee on Coal Mining was circu-
lated by the Chief Inspector of Mines
to the Coal Mines managements for
compliance in November 1964 and the
decision of the Indusirial Committee
on Mineg other than Coal is being
communicated by him to mnon=-coal
mines.

(c) The following categories of
workers have to be provided with
hard safety hats;

(1) Persons employed in depillar-
ing areas;

(2) Timbermen;

(3) Supervisory staff;

(4) Persons employed in sinking
shafts;

(5) Onsetters;

(8) Operators of drilling,
and loading machines
locomotives etc.;

(7) Persong engaged at loading
chutes, transfer points etc.

cutting
and

Coloured Immigrants in London

1692. Shri D. C. Bharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that colour-
ed immigrants living in London are
often exploited when they try to buy
or rent homes according to a repat
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publshed in London by an indepen-
dent Committee; and

(b) if so, the reaction of the Gov-
ernment of India thereto and the
acuon proposed tp be taken in this
regard?

The Minister of External Affairs
(Shri Swarap Singh): (a) Govern-
ment are aware of the report of the
Committee under the chairmanship of
Sir Milher Holland.

(b) It is a matter for United King-
dom Government to consider, How-
ever, our High Commission is alive to
the issue so far ag it might affect our
nationals.

Firings by Pakistani Rifles

1693 J Shri D. C. Sharma:
"\ Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tani Rifles fired five rounds on the
10th March, 1965 from Dholdanga in
East Pakistan on Lotefela village in
Cooch Behar district;

(b) whether it is also a fact that
East Pakistan Government have rein=-
forced its forces along Rangpur bor-
der, a pathan regiment has been stu-
tioned and trenches have been dug
opposite Lotefela village;

(¢) whether it is also a fact that
the firing has created a panic in the
border village Lotefela; and

(d) if so, the action taken or pro-
posed to be taken in this regard?

The Minister of External Al!alﬂ
(Shri Swaran Singh): (a) No, Sir.

(b) Government have no such infor-
maion.

(¢) and (d). Do not arise
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Coal Mineg Labour Welfars Fund

1696. Shri R. N. Reddi: Will the
Minister of Labour and Employment
be pleased to state:

(a) the stage at which the proposal
to raise the rate of cess under Section
3 of the Coal Mines Lahour Welfare
Fund Act, 1947 from 50 paise to Re, 1
Per tonne stands; and

(b) when this amending legis-
lation is likely to be introduced?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). The proposal has been kept
in abeyance for the time being,

Apprentices Act

1697. Shri R. N. Reddi: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Apprentices Act,
1961, is proposed to be extended to
the Coal Mining Industry: and

(b) if not, the main reasons there-
for?

The Minister of Labour and Em-
Ployment (Shri D. Sanjivayya): (a)
No.

(b) The scheme for training ape
prentices envisaged under the Appren-
tices Act, 1961, will not meet the re-
quirements of the Coal Mining
Industry.
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:~12.08 hrs,

4GALLING ATTENTION TO MATTER

".OF URGENT PUBLIC IMPORTANCE

ParisTaNn RiFLEs rFIrING ON WesT
BENGAL BORDER

Mr. Speaker: I have received an

" .adjournment motion and also some

-calling attention notices about the

.continued firing by the East Pakistan

- Rifles in the  Cooch-Behar district of

‘West Bengal. Is the hon. Minister in

.a position to make a statement now?

First, Shri Yashpal Singh may for-

mally call the attention of the hon.
“Minister to the same,
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The Minister of External Affaire
(Shri Swaran Singh): I would like
to find out the latest position and, if
it is convenient to you, Sir, and to
the House, 1 would like to make a
statement giving the latest position
tomorrow afler the question hour.

Mr. Speaker: Yes,

Shri Swaran Singh: Because some
talk is still going on. Giving the
latest position, I will make a state-
ment tomorrow.

Shri Basumatari (Goalpara): Will
that statement include the position in
Assam also because there is firing on
that side also?

Mr. Speaker: As regards what I
have got before me, I have asked him
to collect information. He might col-
lect those figures also.

12.10 hrs.

RE: SHORT NOTICE QUESTION
(Query)

Shri Jaipal Singh (Ranchj West): I
had tabled a short notice question.

Mr. Speaker: I have not got it. 1
wil] try to find out—He will get the
information.

12,161 hrs. -
PAPERS LAID ON THE TABLE

ACTION ON ASSURANCES, PROMISES AND
UNDERTAKINGS

PAPERS LAID ON THE TABLE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan BSinha): I beg to lay on the
Table the following statements show-
ing the action taken by Government
on various assurances, promises and
given by Ministers
during the various sessions of Third
Lok Sabha:—

(i) Supplementary Statement
No. III—Tenth Session, 1964.

(ii) Supplementary Statement
No. V--Ninth Session, 1964.
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(iii) Supplementary  Statement
No, V—Eighth Session, 1964.

(iv) Supplementary Statement

No. X_Seventh Session,
1964,
(v) Supplementary Statement

" No. XII—Sixth Session, 1963,

(vi) Supplementary Statement
No. XIII—Fifth Session, 1963.

(vii) Supplementary Statement
No. XVI—Fourth Session,
1963.

[Placed in Library,
4077to LT-4083|65.]

CoaL MiNEs PiT-HEAD BaTH
(AMENDMENT) RuLES

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): I beg
to lay on the Table a copy of the Coal
Mines Pit-head Bath (Amendment)
Rules, 1384, publisheqd in Notification
No. 5.0.89 dated the 2nd January
1965, under sub-section (7) of section
59 of the Mines Act, 1852,

[Placed in Library. See
4084/65].

See No, LT-

No, LT-

12,12 hrs.
*DEMANDS FOR GRANTS
MINISTRY OF SOCIAL SECURITY

Mr. Speaker: The House will now
take up discucsion and voting on the
Demands for Grants Nos. 107 and 108
under the control of the Department
of Social Security, for which 5 hours
are allotted. Hon. Members desirous
of moving their cut motions might
send slip; to the Table within 15
minutes indicating which of the cut
motions they would like to move.

DEmAND No. 107—DEPARTMENT OF
SOCIAL SECURITY

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
13,59,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1966, in respect of
‘Department of Social Security’.”
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Drmanp No. 108—OTHER Revenuve Ex-
PENDITURE OF THE DEPARTMENT oF
SociAL Securrry

Mr. Speaker: Motion moved:

“That a sum not exceeding Ry,
16,40,95,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘other Revenue Expenditure of
the Department of Social Security’.”

Shri Warior (Trichur): There are
two Demands Nos. 107 and 108 under
this Department. This Department i3
of very recent organisation and origin,
There were certain departments exist-
ing covering social security jn the
industrial labour fleld. They were
taken over. Apart from that, other
departm nts like those dealing with
the scheduled castes and scheduled
tribes, women’s organisations, women’s-
welfare, child welfare and so on were
also brought together under this de-
partment.  Although this department
had been formed g year ago in this
manner, it hag more or less function-
¢d only as an adjunct of the Labour
Department. The Labour department
had been handling the social security
schemes concerning industrial iabour.
Apart from that, what else the Depart-
ment is doing or has done is not
clearly seen, or at least the details
are lacking, in the first report they
have published. :

12.14 hrs.
[Mr. DEPUTY-SPEAKER in the Chair].

As far as social security and indus-
trial labour legislation are concern-
ed. we—not only the AITUC but
also the INTUC—are of the opinion
that these should not have been trans-
ferred to this new department in this
manner. The Labour department it-
self should have continued to manage
these things, especially labour legis-
lation, provident fund schemes, ESI
schemes, instead of letting them be
looked after by another department
called the Department of Social Secu-
rity. The reason is quite clear. Many

*Moved with the recommendation

of the Pl';s:dent.
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[Shri Warior]

of these problems arising from the
management and administration of
provident fund schemes and ESI
schemes give room for trade disputes;
many of these trade disputes are con-
cerned with the administration of the
schemes in various forms. If the
Labour department was handling
these things, it would be much better
becauw'e that department is conver=
sant with all these difficult problems
concerning the relationship between
Jabour and management as also the
needs and requirements of indust-
‘trial 1abour. Hence it is our view that
this department ought not to have
been transferred to a new Ministry
like this.

D. G.—Min, of

The report says that there are dire-
ctives in the Constitution as regards
social security. Of course, they are
there, but what happens in practice is
that Government remember many
other things in the Constitution but
forget oftentimes these directives re-
lating to the cocial security of the peo-
ple at large,

Coming to the subjects, Scheduled
‘Castes and Scheduled Tribes, for ins-
tance, were under the Home Ministry
till recently, but now that has been
taken over by this Ministry. Instead
of this, I think subjects which are not
confined to particular seclion of the
people, like tribal we™tare, women and
children’s welfare, old age pension
scheme, care of the handicapped ete.,
could have been taken over by this
Ministry. Many of the handicapped
are untrained, and even those who are
trained and educated find it difficult
to get employment. So, I think, if the
Government has any intention of ap-
plying the social security measures tv
these vast sections of the people, it
will be well and good, and we will
welcome it

When we deal with this question of
social security, it must be noted that
it iz basically an economic problem.
Unless and until people have some
income for thelr existence, how can
there be any soclal security, For in-
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stance, that is the problem of the
Scheduued Castes and  Scheduled
Tribes, and if this problem is not tack-
led the social disabilities arising out of
this cannot be tackled at gll satis-
factorily. That is the main problem
before us and only if Government
find: some solution for that, there will
be sufficient security.

Coming to the administration of the
department for the last one Yyear,
there are many disputes outstanding
even now. For instance, under the
provident fund scheme, which was
till recently under the Labour Minis-
try, the contribution of the workers is
equal to that of the employers. We
have been disputing and arguin;; all
the while that the workers’ contribu-
tion should not be as much as that of
the employers. The employers must
be asked to give more because, after
all, they make a huge profit. Further
even this payment on a par with the
workers is not done by most of the
employees. We find from the report
that there are huge arrears kept by
the employers. In the Coal Mines
provident fund I am told it is coming
to some crores now. In the general
provident fund scheme for industrial
labour also, it is coming to a few
crores.

Not only that. It is the employer
who has to pay his share as also that
of the worker into the provident fund.
Actually, not only do they not pay¥y
their own share, they do not even pay
the share of the workers which they
have collected from them. That is
one of the major problems now.

The second problem is of interest
rates. The interest rate on the Pro-
vident fund now is 4.25 per cent. When
the bank rate has been raised and all
other rates of investment are going up,
why should this alone remain at 4.25?
It is high time it is also raised, and 1
am quite sure Government s thinking
on these lines.
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Along with that, I think the invest-
ment policy, as far as provident fund
moneys are concerned, should also be
reviewed. At present the investments
are all made in Government securities.
That is well and good, as il is secure
with the Government, but gctua'ly
there are certain securities which
fetch much higher interest. These
provident fund amounts are not in-
vested in them, but in securities
giving lower rates of interest. That
must be reviewed. I also demand
that these amounts be invested in the
highly profitable industrial concerns
of the Government itself. I do not
suggest that this should go to the pri-
vate sector, but why not invest it in
public gector undertakings like the
Hindustan Machine Tools which are
showing more profits or giving more
dividends, so that that benefit may go
to those who invest their money in
the provident fund.

There is a lot of delay in the settle-
ment of claims. We find from the
statistics given in the report that these
claimg are not settled in time, and
that there are more accounts of provi-
dent fund contributors than those act-
ually employed in the concerned in-
dustries. For instance, in the Coal
Mineg provident fund we find that the
number of accounts is 15.66 lakhs,
while actually the number employed
is only about 5 lakhs or so. How does
this happen? It is because the balan-
ce of 10 lakhs accounts are of those
who have been discharged or dismis-
sed, who have gone out of employ-
ment or who might have died. All
these are outstanding, but no settle-
ment has been made, and the amounts
have not been paid to the persons con.
cerned. If this is the position of the
Coal Mines which employ only 5 lakhs
of persons, We can imagine what the
po-ition will be for all the industries
taken together.

As regards the ESI scheme, I wish
to say very modestly and humbly that
the whole administration is coming
very near to scandal. It should cover
areas where the labour employed is
800 or more, but actually there are
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places where tens of thousands of
workers are employed where it hag not
been extended. For instance, near
Calicut in Malabar, I know there is a
tyre factory which emp'oyes a few
thousands of people. Lately, though
the hospital or dispensary had been
started, there are no doctors or nurses
or dressers or even medicine! It is un-
derstood that the ESI scheme is going
to cover family peop’e also. It is not
even covering the actual workerg now.
How can the Government implement
this scheme with at least come satis-
faction to those people who neeqd the
help of this scheme? There are no
hospitals. Where there are hospitals
there are no doctors. There is a gene-
ra] dearth of doctor:. Production is
hampered wherever this scheme is not.
there or is not implemented properly.
That is our experience also. So, this
scheme must be implemented pro-
perly, especially in the industrial
sector,

There is the sickness and old age
insurance scheme, But do the em-
ployer contribute to that scheme?
No. What is contributed to the pro-
vident fund is diverted to this scheme.
Alhough there is coverage of risk, it
jg not an additional benefit that the
workers are getting. The workerd
are entitled to that. There are of the
matters like the constitution of the
regiona] boards, their administration.
The administrative and overhead
chages are increasing by leaps and
bounds but actually the working of
the administrative system is far from
satisfac.ory. I am told that in Pun-
jab there are no such regional boards
even now.

Mr. Deputy-Speaker: The hon.
Member should conclude now. All the
parties had to be given a chance and
a number of speakers are there.

Shri Warlor: I think I can take upto
17 minutes. We were given a printed
list allotting the time for each party.
I will finish within 20 minutes, in any
case,
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[Shri Warior]

The Coalmines provident tund scheme
alco suffers from all these diseases.
The expendiiure there comes to about
Rs, 89.15 lakhs. There has been again
a general increase from Rs. 17.11 crores
to Rs. 19.1 crores, This is-increasing
year by yeak There is no definite ac-
tion taken by the Government to sec
that at least it marks a decrease
somewhere. The annual statement of
acounts are not sent to the members.
They pay money and they are entitled
to get the annual statement of ac-
counts but they are not given that.
There also the administrative expen-
ses are going up. There must be a
curb on the rise of expenditure.

. In this department, "o many items
are clubbed together, There is for in-
stance, the Harijan welfare scheme
and the backward classes commission-
er’s report. There is even now forced
labour in the form of bond labour.
What action had been taken? Then,
there are other inctances. I will state
one instance, Whenever Harijans are
convicted, they are specially employed
for scavenging work only. They are
not given cny other work, as if it is
their birth-right to do only this kind
of work. We speak aloud about
Harijan welfare and all that but I
would request the Government to see
what is happening in real life. 1Is the
scavenging work the monopoly of the
Harijans today? Did the State Gov-
ernments nr the Union Government
Inok into the matter? They never did.
If at all the Harijans refuse to do that,
they are compelled to do it. On com-
pulsion, they are asked to do it; other-
wise, they are penalised, and pena-
lised by putting them in jail means
they are beaten,

Then there is reservation for the
Harijans. I woulq like to ask the
Government, how many of these
reserved seats for employment and
for seats in educational institutions
are actually filled up and if they are
not filled up, why are they not filled
up? This is a perennial problem and
a perpetual problem in our country.
‘What I submit is, let us not make &
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hue and cry about all these things.
Let us see whatever i1 possible is
done. But even if whatever is pus-
sible is not known ang is not done,
why should it be s0?

Take next the co-operative move-
ment, and the tribal problem. I am
skipping many things and am men-
tioning only the. most important
points. The tribal people are haviug
co-operatives. But who are running
these co-operatives and who are reap-
ing the pofits of these co-operativea?
These co-operatives are just continu-
ing now in the new form of old ex-
ploitation, I know these things; I
have travelled 54 mileg inside the hilly
areas populated by the tribals. These
tribal people collect all the material
from the forest produce, and hand
them over to these big people who
keep up a Board of Co-operatives, so
to say, somewhere in the plains, and
the latter take all these produce, and
give the tribal.people something as a
matter of gift, but not the sctual
value, Thus, the tribal people are
not at all benefited by th existence of
these co-operatives.

Then, in every village, you can see
even now, the caste Hindus and, in
Kerala, the caste Christians also, do-
minating over the tribals ang the poor
people. These Harljans are suffering
from acts of goondaism and all sorts of
humiliation. The State Governments
are not taking care of these Harijans.
and their problems. They are not
even knowing all these things hap-
pening. Whenever the Haripans put
In petitions to the local police stations
nobody cares for them.

Then, about education, there are not
sufficient hostels. The Harijans are
supposed to be rewarded with scholar-
ships, but the scholarships reach the
students much later in the year, The
text-books are given to them in the
1ast month when the examinations are
to commence. What about clothing?
Nothing. These disabilities continue
to be there. If these are not removed,
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how can the backward community
which had been suffering for centuries
come up and compete with the highly
sophisticateq sections of our society
and feel secure and fill those posis
which are reserved for them? 1Itisa
wvery difficult position,

I do not knqw how I can cover all
these subjects in so short a time. Take
this khadi business. I do not know
whether the Minister will take it that
1 am biassed. I am pot biassed. I
am completely at one with anybody
in the matter of promoting rurai in-
dustries or the cottage industries.
But actually, what is the position? I
shall put one pointed question, Whal
is the percentage of Ambayr Charkha
in use today?

An hon. Member: Oniy one,

Shri Warior: Not even five per cent.
Finally, the research institute of the
Khadi Commission has been transfer-
red to somebody else and Ambar
Charkhas are produced by Biila Com-
pany; I am told so; I do not know.
Ultimately, the proceeds go to the
same pockets, whether it is cotlage in-
dustry or charkha or anything else,
Gandhiji’s own favourite mission in
life, his philozophy, idea of economy,
politics, everything—they ail go
through the same channel and to the
seme hands. This is the positicn of
Ambar Charkha also.

I wish to know from the
what is the average income of a spin-
ner on the Amber Charkha, What is
the average income that he is getting
or the Khadi Commission is paving?
That is the first question about the
Khadi Commission. About its wurk, I
need not say anything further, be-
cause the PAC Reports are there; they
are open records for any Ministry or
Government Department to see. Take
the vilage industries: has it not been
a mockery? I know an instance
where matches were produced from
the bamboo sticks. In order to close
the accounts finally, they burnt all
the match sticks!

2640 (Ai) LSD—4.

Minister
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The Minister of Law and Social

S:cnrlty (Shri1 A. K. Sen): Where is
it?

Shri Warior: 1 come from Kerala
and it is in Kerala, If it happens in
Kerala, it must be happening also
in West Bengal and other places also.

Whether it is potteries or milling
of gingelly or cocoanut, people take
away money from the Government,
but you will not find a trace of any
industries there. The rea]l people
who are engaged in these cottage in-
dustries suffer as a whole,

Finally, I would submit that al-
though this department of social
security has been created, it is worth-
while to consider whether this de-
partmént should retain all these
things. I think it will be better if
they leave those: well-organised and
well-established industries in charge
of the Industry Ministry or Labour
Minister and retain the other depart-
ments, which will cover a vast section
of our population, where many things
have to be looked into like old age
pensions, etc. It is worthwhile to
consider this and take an early deci-
sion,

Mr. Deputy-Speaker: Shri Uikey.
I request Congress members to con-
clude in ten minutes, because there
are a large number of them. Other-
wise, many will not get a chance to
speak.

oft JA® (HTAT) © IJuTETE WETET,
fae gu @™ ®1 Jear wrd A e
WV % T E-HATH T ATE ¥ qrefaTae
¥ @ ST 9T | U TEAT WAWT §
w7 fr @ ferfe fearéde &t
W ¥ fred gu e & ST
fedté % <var a § | frwe @@ wwn
*1 ag wwa § fe o wit ot & A
i @t & aw g afaw Qv ¥ 4
) ot 7 ot § TR | T
ww aw afew g, fred gr aaw &
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JH w9 gFAT § W1 I & w7
¥ qrdy w2 2 et @ | el QY -
ATHY & wwEta N FTE FAT IE F EW

st 1 ag wqwa § grife fred go

garer F 14 ¥ wies W dafors
ag A1 w1 § | e wfaw Ao A
dar &7 £ ¥ wifgw W dafors s
& 7 awx | gufed wiasy & @@
arwe farnfedt warea 1 @@ a9 &1
e T T1fed 6 dhwe sfaw o &
fre? gu awe &1 A IO FH R
I FY oA TRET AT arfE |
afaq ¥ 1 W FF ¥ W A7 A&
30 &1 ga faw? gu swe & migw
R dufm S ¥ X T @ )
gget W17 fecfiw dwadfy doT gg
37 qwaviy Feamat ¥ 22 ¥ w7
fre¥ gu Wt &1 FEM FW AT
W {EHH ¥ 3T A 94w IO ¥ ="
gt fr ; wafoy o e i
TRl ¥ G W qU e A g '
o a¥ Wl o arfew s od
A oy JroAT ¥ W wY FH
FT FTOT TAGHET @ AiE qTTE N
wH € gu gwiar  agw @ o
A g A FA ¥ § J@wTaT 39
Mt &1 w4 W HWNE Waw 49
& HTH 9T IT, IH & FTO qgq A HH
T8 9@ | wg G geET § 9§
205 FU€T TIY FT TF HIHET U1
T AT 8, 205 FOT T EH a@gEAT
aedt femar § wfed ¥ &= &1
T & FET g0 Wi feear §
wifcart WX gfiom i gu wifrarat
T gfom aff " @ TEE W
aery ¥ ¥ fearéde A v ¥ w8
S R AW o W g WK IEd
wfearfent o gfomt & & &
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o arw ¥ fg § AT 1 205 FI
TT-HETF wRTT A @ wE § | fraar
IH-HET W qFA et ,  SEE
m&wm!ﬁtﬁ.ﬁrﬁm ATAT

=nfge |

I F WIS W B AN FA
% forq g saewr @ @ e o-frrd
R ¥ X v 3 AR A-fawed
Tog-AFT ¥ o & arefy § Wi IEy
qETH  Wradt ¥T fe Yy ATHIL XA
Z A7 g B X7 e AT R
afww forg Toa ¥ Homan E, 99 W
T AWM A—ATT 66 ATH RTIE-
areY @y g, N & g & o &
uw fogrg wor €, oY wrew A7 wfe-
| JaT &1 quwiw § 1 safeg
weq 3w qO@ oy F fag gy qfew
oW gar.d e ag wfrafagt wic
gfamt & swmorsd & far &
F 0T ¥ qNE RS W ¥
X 3, A F wTd A Ay ¥ zafew

T WAt ¥ A gt ¢ R S

quadty aomT ¥ @ A &1 foaw
R Iy fe osfeafaan s
g & fag Y 39 Sww T
g & ToUfET A AAT W AE, q
g% ¥T dwe7 ¥ @ W TSE-§wT
T IEH AW A q¥ | W A A
fear mr, @1 &7 freel AW 9=-
affq FeTHT A F A & 9%,
AR & O Guadffa dor #F 6y
g w78 7 Q FHFOT

wienfadt i &  fag o
e o o &, & fufirw et
R frgu ofcfefrl W AN AT
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Rl &1 gfee ¥ @@ gu
fer oy wifgn | form W ww
forart & grr wTY SaT ¥ wr g
8, WX SHT TEHTT FT w wrigAnh
fawrer & Wt fear s, &Y dar
frest 1w Fomm & WY § g g,
afee wifearfaat #1 97 & §1€ &1w
T o

tw fo & gqare s gw-
awfr g § aifyafent & fao
9 & qY, SAl & F-mrRfesy,
FEES  ¥qweAc TR WK QB
97 Jry F fEmr s 1 g afk-
et gATHT W WA A1 AT Wi
0 §, WE T T F 7 W Iuesy T@
g | o § W gy wwE @,
Ffemr gare agr a1 g feafa & fs oo
feed sarg areT gn s, @Y S«
T & WO 9/ W WY AET 9 g,
=T a1 wew a1 zEfeg s
frgf@ fawr &1 ad-9qw sos
qg ¢ fe ag sifeamd o=t & 3 &
Y ®) ST w7, 1% TW OF w14
¥ g wrfearet arei #i1 ag "W @1 f
W A | AT A, AT T
FER A, IT F fAq ¥ & qrdr #r

afier w3 frar &
g T WIEE F-mrOdesw w7

argoy g, & g1 @At g f& qa aw -

wree qifedt S5 T8 gy &, a9 aw
wrgroifer afafaai  awa a@ g
g dix g f& wrfzarfagt & wree
Frwgfesy 71T wEA-iTOS F)-
qqifees @@ AAT ¥ I[qQ AT
Tifey, wifs 37 & Jum F fag
q Tga waws § Aafea, dar fw
WX qF awaT A wF &, w@HRAT
‘e g efEarfaat w1 g A
T g | FTH &G AN,  WHATRS
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FE A A gD i d-mnfe-
T Y §, AR q wwew A WY, A
TEHT AT AT ¥ A § 6], wrfeardy
gt ¥ ag @ T § W I foafa
# wrt qfcada 7Y & gt &

FEG FEF TF A
FATIHE S T G AT WY ;AN
@ AT & | W gy ¥ oy fraw
o mar ot § fF forg yd § gt
FIATT HY A7-H&AT Y W IqH 66 2/3
wrfear g, avt agi gTEe AT
SATE AT ATY, weaaT ALY | K qwar
g % 2 % =g I w1« @
AT 91fg WX ag ®W Toq a7
T A orEAr wfgq | W T
gTHTd & weoia qg fegfa & fe omgr
foege aram a@ § @t o W
sTfgaTet s=vF 47 faqr T § av agw
TH 9% & ABT I WY wifgarEr samw
T femr T ) W W TR #
wfeardY sTe T % wifkafagt &
weaTr WY fawre & A9 q7T dar @d
fawar @ 1, @ I9ET §B AW T G

TRV ¥ FEE ¥ IR Wew
3w ¥ gar wwar § fe fedy T &
9 ¥ &9 d @ N gF-ger Ay
wifgr wx 45 faendf g wfe,
aWT AT IINT RO TR @rET ATAT
¢ 1 afes sfea el § fiw @
N SF-gET I AT A e W)
45 fagrdt Wt At fas /67 | @-
forg wrawasar @ aa *7 ¢ f& @
# ¥ #T fegr a7 vk w39 &Y
a1 2 /Y ®Y SA-8eqr g ar 25 faardt
g, @ W grewdr ew gt 9T A
g =fegw

Jar f& ¥ qEd-aww T wEr g,
FAN & STOCUY Te&r 4 Wr
saeqr ®CH WIfgY | Wl FEE
¥ fodt ora & afefrde ox afx g
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W < faar mar § fe @ A w0
wfr § i g onfr greaw v
gt 8, M fex fafeq 7 AT TFAS
as gy onfa gradr afefedes s
AT ARY | U ®F et 2
¥ g fowr St @ 0 F e g
fs onfr gt afefede & s
Wy ¥ | A faemvq afi v
wrfeg |

mifeafedt w71 g@dr % a@ ¥
grEregenT ar gar & 3, Sfew
¥ g FT W Y TTEw IqAHE
W & 9 & femn S @, S wA-
T foir oy &, wifganfaa) wy off ATwy
& It }, 99 H aga a¥1 TwEIAgen
R SRS (R Xk R
9 w-tw e argy 1 fow faww
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¥ fag a1 oEm fear 9@, 3@ A .

o weg - gfefadt A oA wmgfe
uC wfeardt ARt ¥ far ®Y
wrT &, oY g F ag QN wifeq
fr agt o< foaelt W sl W
o o gRY § @ oy Wiy |
W B2 7= & foq exw @ oy
N Toew W g7 srfenfant &1 arga
T TEEN W TF IgA Ao ¢
R & (FT G4 3 ATH IoT @R |

Shri Basumatarli (Goalpara): Mr.
Deputy-Speaker, Sir, the Department
of Social Security is the most impor-
tant Department in the Government.
It is a very vhal department. This
Department has taken up the entire
responsibility of building up the
nation. This Department hag taken
the responsibility of bringing up the
weaker gections of the people. Many
departments have been transferred
from as many as five Ministries to
this Department. Therefore, to my
mind, this Department should be up-
graded as a Ministry. I do not under-
stand why this vital point has not
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been considered by the Government
and it has been kept only as a De-
partment, That is why the Goverm-
ment has to face criticism in this
House even from Members from the
Congress benches,

Sir, some hon. Members went up
to the extent of saying that we are
‘prisoners of indecision’. It was not
out of the way. If we all consider
as to how this Government has beem
functioning, we must gay that it is
quite correct. At the same time,
some hon. Members criticised the
Government and went to the extent
of saying that socialism is only a
slogan. It is not at all incorrect.
There is a point in it. The criticism
was that the Government are not
doing justice to the weaker sections
of the people whom they want to
develop and bring them up to the
same level as the other sections of
the snciety. Therefore, my first re-
quest to the Government, on this vital
matter, is that this Department
should be upgraded as a Ministry.

Now, I am very thankful to the
hon. Member from the Communist
Party who advocated the cause of
tribals and pleaded for the develop-
ment of the tribals and Scheduled
Cas'es. I am also very grateful for
the constructive suggestion given by
the hon. Member who preceded me, I
have no time to go into all the de-
tails, but I will only deal with few
subjects.

Mr. Deputy-Speaker: He hag six
minutes more.

Shri Basumatari: Just as raw mate-
rials, power and transport constitute
the infra-structure of industry, for
the tribal development education and
economijc improvement constitute the
infra-structure. So, I would urge on
Government that instead of spending
money on all and sundry, on any
scheme without proper consideratiom,
they should spend money on education
and economic development. While on
education I will first say that better
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education should be imparted to stu-
dents belonging to the tribal and
Scheduled Caste children. At the same
time, it should be of the residential
type, like the public schoolg and the
schools that run by the missionaries.

As 99 per cent of the people belong-
ing to Scheduled Castes are agricul-
turists, they should be provided with
land, better seeds, irrigation facilities
and fertilizers. Now even though
many of these things are provided by
Government when we go to the fleld
we find that the really poor and
deserving agriculturists are not getting
any thing. Moneyed people and ihe
most vocal people get the lion's share.
The Government seem to {feel that
once the money is allotted, their jub
s over. That is a negative approach
and it should change. They should
ensure that the money really goes to
those people for whom it is meant.

There are many non-governmental
agencies in the social welfare fleld.
There is the Bharat Sevak Samaj and
then the Social Welfare Board, which
has now been transferred to the De-
partment of Social Security, Though
we hear a lot about the BSS, when
we go into the details we finq that no
real work has been done by that or-
ganisation. People whg have no ex-
perience, and have no work in hand,
they are appointed either as Secretary
or Chairman of BSS. They do no
work and bring no result. This has
been going on since 1953 and there has
been no improvement in the field so
far and question arises whether per-
song are benefited or the organisations.

When the Central Social Welfare
Board came into being in "1958 we
thought it will do a lot of constructive
work and improve the position of wo-
men and children. But I am " disap-
pointed because I see no constructive
work done by that organisation.
There is no co-ordination between the
various agencies, not even between the
Ministries and the agencies. Even
now the Central Government has
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nothing to do with the organisations
which are run in the States. Their
activitieg and money spent go without
proper check, The result is that even
though money is being sanctioned by
the Planning Commission, it is misued
or spent lavishly without any benefits
to the people for whom that money
is meant.

There is an organisation callegq the
Adimjati Sevak Samaj started by late
lamented Thakar Bapa which was
doing a lot of good work for the deve-
lopment of the tribal people. Now the
position has changed. It is my expe-
rience that whenever meetings of this
body are convened, people meet to-
gether, have good feasts, discuss many
things and then forget the whole
thing: no follow up action is taken. It
is my view that this organisation has
now become useless; it is of no use
to the tribal people.

I am thankful to the Department for
having starteq a centre for imparting
training to candidateg for shorthand,
clerical and similar jobs. I am also
thankful to the Department for open-
ing two pre-examintion centres for
training candidates belonging to S.C.
and S. T. for IAS examination. So I had
been urging the Government to start
similar type of institutions for train-
ing students for class I and clasg 1II
posts in which, as the hon. Minister,
Shri Sen, himsel has rightly stated
the percentage of officers belonging
to Scheduled Castes and Scheduled
Tribes is negiligible,

Even though the Indian map has
changed since independence, particu-
larly in the economic field and in edu-
cation—there is no doubt about it but
compared to other advanced foregin
countiries, our rate of progresg is neg-
ligible. Similarly, the rate of pro-
gress of backward section as com-
pared to the advanceq communities ix
also very poor. Therefore, while re-
plying to the debate, instead of being
very jubilant about the amount of
money spent for the development of
the trial people, as it is not a question
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[Shri Basumatari] _
of allotting money but a question of
spending it wisely and usefully; the
hon. Minister shoulg tell us the steps
the Government propose to take to
ensure that the money meant for the
welfare of the tribal people really
percolates to them and the physical
target achieved up till now.
It it intended to start. 450
tribal blocks and a lot of money is
being spent on them. But if we go to
those blocks and see the condition
there you will find that only 25 per
cent of the money is actually spent on
the tribal people and the rest goes to
the other, advanced communities. The
other communities had been taking
advantage of the weaker sections of
the people up till now. I would re-
quest the hon. Minister, Shri A. K.
Sen, anq Shri Jaganatha Rao and
Shrimati Chandra Shekhar to go and
make inspections on the spot instead
of relying on notes supplied by the
officers. Thep they will know how
much the backward areas and Sche-
dule Caste and Scheduled Tribe peo-
ple have developed in various spheres,

Shri Narendra Singh Mahida
(Anand): I have been a social worker
all these 20 or more years and from so-
cial-work point of view I consider
this Ministry very important one, The
progress of our country can be judg-
ed not by the material possessions but
by the progress that we make in the
social fleld. From that point of view,

I call this a Ministry in sympathy
with sufferers.
This Ministry ig vitally connected

with the rural areas because it is in
the rural areas thay the position of
women and childrep is more deplora-
able. I would request the Ministrv to
take more vigorous measures in the
fleld of child welfare. I have been
‘visiting the villages during the last
20 years and whenever I have gone
there I have seen children of 5 to 7
years taking to smoking. Whep, this is
pointed out to elders, or members of
the panchayats, they all laugh and ask
what coulg we do? So, I would say
that there ghould be training for the
panchayat leaders and they should be
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empowered with gufficient powers to
impose light sentences on children
and, if necessary, on their parents to
ensure that they do not indulge in
these bad habits,

Then, when I see the condition of
orphans in this country I feel asham-
ed. When the foreigners come to this
country, they see the condition of
these poor orphaneq children and
they take pity and adopt them, It is
also a matter for shame that the chil-
dren of refugees of Tibet, to whom we
have extended an asylum, because we
can not take proper care of them or
probably we cannot afford to look
after them, they are being taken away
to Switzerland.

I wish our Government had more
money to spend on these children.
But, unfortunately, the fundg at our
disposal are limited, The poverty in
this country is very acute ang we
cannot remove it without adequate
fudns and hardwork. Beggary is another
nuisance. Although we consider it a
nuisance, perhaps it is a necessity which
makes children and their parents to
go about begging, The railway stations
are centres of this evil, Then, when
foreign tuorists land at Bombay, these
beggar children run after them to get
money. Even at the famous '[aj
Mahal we see a lot of beggars. We
have become so used to these beggurs
everyday, that we do not pay atten-
tion to them. But the foreigners are
aghast to see them. When we talk
about high advancement or talk
about use of atomic energy and other
such things, it is a shame to me. as an
Indian, that we cannot remove beg-
ging even after 17 years of our
Independence.

13 hrs,

Then, there are children in the vil-
lages who are crippled and are suffe-
ring. They suffer from polio, and are
not being attended to. I took one of
them to various hospitals in Bombay
ang he could not be admitted because
he was suffering since a very long
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time anq there was no cure for him.
The crippled children are bemg now
attended to, but not to the extent we
require. I am glad that the Railway
Ministry sometime back, took some
of our deaf and dumb children, by the
Taj Express to see Taj Mahal and gave
them a treat. I wish other Ministries
also, the Ministry of Civil Aviation,
the Ministry of Defence can arrange
such visists and show love tg the chil-
dren and make them feel that they are
being careq for in this country.

The problem of harassment of wo-
men is there. There were s0 many
of them from Pakistan who were dis-
placed and we have tried to resettle
them. The problem of immoral tra-
ffic. in women remains. Though we
have done away with it by legislation
yet in certain big cities, we are gsham-
ed to see these women indulging in
immoral trafic, In a city like Bom-
bay, . Whenever we pass through a
particular area, it s a shame for us to
see them standing in front of their
case like rooms by law we may have
prohibited the immoral traffic, but in
practice it remains there. We must
take this question in a more serious
way. After all they are our sisters
and because of poverty they should
not be made to indulge in immoral tra-
ffic. I hag the privilege some time
back of meeting a group of immoral
women in reputation in Baroda and
they, said, “We would like to do away
with this practice of immorality. But
please give us the bread.” The Collec-
tor who was present there, posed me
a question: “What alternative ghould
we offer to these women? ' That very
question I put to the Ministry and to
the honourable House; What should
we say to these women, who want to
live a decent life and who need two
square meals a day to eat? What solu-
tion can we offer? If we can offer any
practical solution, our country will
rise, The country’s barkwardness is
judged by the conditions of women.
We may talk very tall of our advan-
cement but we are really a very back-
ward nation as far as women go and
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the conditions of immorality remain
in this country. I must congratulate
Russia where they have largely done
away with this evil. I am not a"Com-
munist and I do not have any sympa-
thy towards Communist ways. But I
admire them for eradicating this evil
of immorality in Russia.

I now come to village industries.
We have had various small industries
in the villages. But I am afraid, after
the death of Gandhiji, the villages are
neglected and practically forgotten
and much less importance ig given to
their industries. I have beep touring
about in the villages of varioug dis-
tricts in India ang I see that economi-
cially our villages are being ruined
and brought down. There are hardly
any industries left in villages. In Guj-
arat State the illicit manufacture of
drinks, because of prohibition, is the
only home industry that is talked
about. Unless we go in for village
industries, we will not go ahead. We
cannot now merely say that charkha
is the only solution. I had, in the past,
posed a question to our late beloved
Prime Minister to the effect that per-
sons who are keen to develop this
country should be prepared to bury
themselves in the villages. But they
shouldg be sustained. Unfortuna-
nately this is not happening
I had then offered to the Prime Mi-
nister that I would take only Rs, 200
ag salary and would go and serve a
chosen village. I had said: supposing
if I have no money, for trade nor
have any agricultura] land, how am
[ to sustain in a village. Show me a
way, how I could earn Rs. 200 in a
village? By merely working on a
charkha, I can make about 10 annas
or a rupee and not more. How could I
be expected to maintain my family
with Rs. 80?7 I, therefore, plead with
the Government that since we have
now taken to industrialisation, we
must introduce more industries in the
villages. The charkha should remain
and will always remain, But we should
offer better amenities and oppor-
tunities to educated persons-
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[Shri Narendra Singh Mahida]
persons who are prepared to live in
villages. Therefore, more village in-
dustries should be set up since elec-
tricity has now gone there. Ambar
charkha is a very welcome immova-
tion. But I am afraid, so many aof our
countrymen, who had taken to charkha
have forgotten it. Khadi is a sclence
for simple living; khadi is a science
for upliftment; khadi is a science for
self-reliance and self-dependence.
People are first forgetting these ideals
and are taking more to urban way of
life than to village life, I plead with
the Department of Social Security
thet unless we impresgs our people,
that we should attend to the need of
rural areas, and We bury ourselves in
the upliftment work of the villages, no
progress will ever be achieved in this
country. No amount of progress in
Delhi, no amount of progress in urban
areas, is going to raise standard of our
country. We must raise up villages
and have more village industries. If
we do not do that, I see no progress in
India. We may talk, have convention
and hold seminars, but the real pro-
gress will not be there.

I thank you for the opportunity
given to me and I wish the Social
Security Department be raised to the
statug of a Ministry.

Shri M. R. Krishna (Peddapalli):
Mr. Deputy-Speaker, Sir, I should
congratulate the Prime Minister, at
least after 17 years, to think of a Mi-
nistry of this nature. Various soclal
service activities have been entrusted
to this Ministry, the Harijan welfare,
tribal welfare, women welfare, child
welfare etc. These are the activities
which are very essential and which
were dealt by different departments
at the Centre and the implementation
of various schemes did not help the
deserving sections since the depart-
ments were in different hands in Cen-
tre and in State Governments. Now
the Prime Minister has thought it pro-
per to bring all these departments
under one Ministry. The framers ot
the Constitution and the leaders of
this country never failed to speak
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about the social, economic and politi-
cal justice and they did not hesitate
to stress about the equal opportunity
which has to be provided to the have-
nots, mostly the people who have been

made cripple religiously, soclally,
politically and ‘economically, ‘They
have been made cripples. It is not

because of pleasure that they have
become cripples put it is because of
the force which the other com-
munities have used against these
people that they still remain as cri=
prles. I coylg even to go the exbtent
of saying-that with the representation
in various legislatures, they still re-
main politically cripple because their
representation and their voice is not
very effective as it used to be when

this kind of representation was not
there.

The President has very flne inten-
tiong in making this order. The inten-
tion of the Presidential order is to put
all these activities under one organi-
sation which could be identified with
the responsibility for the execution
of the various social security and wel-
fare measures of the State. Emphasis
has been placed on the res-
ponsible execution of these schemes. I
do not know what new agency or
machinery this Department has or
going to create to effectively imple-
ment the few schemes which are with
them, I would certainly need an ans-
wer to this question from the hon.
Minister, whoever is going to reply to
the debate, because this is really a
very vital matter,

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): To

which schemeg is my hon. friend re-
ferring?

Shri M. R. Krinshna: I am. referring
to all the welfare schemes which have
beep bitherto entrusted to the States,
because the Presidential Order says
that these schemes will be executed
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by this Department. I want to know
the agency on which this Department
ig going to depend to execute these
schemes.

It has been proved beyonqd doubt
by wvarious commissions, reports,
speeches and also enquiries made that
economically no improvement has been
made as far as these backward com-
munities are concerned, Even though
as a result of the Plans people have
become rich and some have become
fabulously rich, I have yet to come
across any person or any agency of
Government who could say to the
House that at least 17 people during
the last 17 years from amongst the
members of these communities have
become economically sound. I would
submit,,  therefore, that the
programmes meant for ~their uplift
are really neglected. The Central and
the State Governmentg have absolu-
tely no plan to improve their condi-
tions economically.

Shri Maurya (Aligarh): Including
Harijan Ministers or excluding them?

Shri M. R. Krishna: 1If I could cite
the position in my own State, I might
point out that Andhra Pradesh is not
very much anti-Harijan. In Andhra
Pradesh nearly 80 per cent of the ag-
ricultural population I mean agricul-
tural labour is from the Harijan com-
munity. Even that State while making
allocation of only Rs. 4.25 crores for
the Fourth Plan have earmarked no
amoun! for economic development
schemes. They have allocated money
for hostels, run by Government as
well ag privately, and also pre-mater-
culation scholarships. A meagre sum
of Rs. 10 lakhs has been apart for
miscellaneoug works; I do not know
what they meant by miscellaneous
works, because they have not specifi-
ed. 1T believe that this must be the
pattern followed by almost every other
State. Therefore, my point is that the
Central or the State Government have
not so far been able to bring before
this House any measure which would
go to improve the financial and eco-
nomic condition of these communities.

The Khadi and Village Industries
Commission has been added on to this
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Department. I am really very happy
to know about it, because even that
comission which perhaps must have
been created to help the weaker links:
has not done proper justice to these.
people. It may have been giving money
or doles to help those people who are.
already rich and who would never re-
qguire any assistance from  their:
schemes. Since this is also dealt with
by this Department, I think they will
be able to do something in order to
give some help to the members of-
the poorer communities.

I woulq lke to remind the hon.
Ministers who are probably not aware-
that the late lamented Pantji when
he wag answering some questions re-
garding this community had made it.
very clear in his very effective speech
that the Scheduled Casteg and Sche-
duled Tribes should not merely de-
pend upon the funds provided by the
Ministry handling their programme
at the Centre but they were definitely
entitled for a fair share from out of
the other developmental schemes.

Now, child welfare, women's wel-
fare, village and cottage industries etc.
have all been aded on to this Depart-
ment. Previously, the Ministry con=-
cerned used to come before the House
and often say that their intentions
were very good but the State Govern-
ments were not implementing the
schemes, but now this Department, I
hope, will cease to give the same ex-
cuse to this House, since it hag got all.
these portfolios and subjects under it
and if it wants to honestly implement
the assurances given by the late Ta-
mented Pantji, it can earmark certain
amounts for the benefiy of these com-
munities. It is only after doing this
that thig Department will have a right
to ask the State Governments to fol-
low suit. Until we get justice from
the Department at the Centre, until
we know that the Depratment here is
honest and gerious and sincere in put-
ting into effect some of the assurances
given here which are really sacred for
these communities, I do not think that
this Department has got any right to.
advise the State Govermments to fol-
low a particular method.
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Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri M. R. Krishna: When we ask
for money we do not get it; at least
when we ask for timé, it should be
generously given to us.

Mr. Deputy-Speaker: May other
Members are waiting to speak.

Shri M. R. Krishna: I want this De-
partment to do another thing, The
Supreme Court has given its verdict
in favour of the Scheduled Castes in
regard to reservation in promotions.
Supreme Courts’ interpretation or that
verdict has been thrown into cold
storage. I do not have any complaint
even if that is so. But a greater da-
mage has been done to the members
of the Scheduled Castes in the ser-
vices, Ever since this verdict has been
given by the Supreme Court, as far
as my information goes, most ot the
people whose confidential reports, be-
fore the Supreme Court’s verdict,
were good, if not excellent, have been
completely ruined beyond repair. This
is really a very seriouse thing. I hope
that this Department will take it up
seriously and collect this information
from the various Ministries and De-
partments. There is one more thing
which is directly conected with
you, Sir. The Scheduled Castes’ Com-
missioner’s report is discussed here in
this House every time, This is a mat-
ter which is connected with the Parlia-
ment, the Speaker and the Minister
of Parliamentary Affairs. The Sche-
duled Castes’ Commissioner’s report
is a very sacred report, and it is di-
rectly submitted to the President of
the country and it is discussed here.
‘But the recommendations made by
the commissioner are not at all being
implemented and they do not see the
light of the day. There has been a
suggestion that this report should be
treated on par with the reports of the
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Public Accounts Committee and - the
Estimates Committee, if not with a
better status. The Minister of Par-
liamentary Affairs who comes before
the House and often informs the House
of the action taken on various assu-
rances should also be entrusted with
this responsibility, namely that he
should inform the House now and then
about the various action taken on re-
port of the Commissioner and assu-
ranceg given by the various Ministers
including the Prime Minister to this
House at least.in every session.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri M. R. Krishna: Have I got
some more time? Or shoulg I con-
clude now?

Mr. Deputy-Speaker: I am

He has to conclude now.

Shri M. B. Krishna: I do not want
to exploit your goodness, That never
used to be the tradit:on with my
community.

sOrry.

So, I would thank you and con-
clude now,
et g Wt © (TR -

JIeqw wEEw, & wET F awerd
Tt Wt g fe oY el wrawaw
fafrst ®1 fawior fear &
e, o s F  wemE
T #T TF aga I AT

o safey o A7 QT AT A R
IER ag & ww & fF wrr o
o w1 R 7 A §, W@y aur w1
RAMF AT FET T | W
wHTaT § o awwar § e s & wamaw
g AR A wew s W ar W,
¥ qqr Y e @t AW O s
a1 7, ag araan § fs gaw aowi W
w1 g, &t ®1 |y o 1 @i
AT § fe w o ag qr ®
¥ aw a% WuAT 9T AT qYAT W WY
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¥, WX Iq% I TWT Q@ | W
T § & e # o § W
T ¥ o oy § | w@feT W@
fafaet w1 faofor 3% aOF 3 OF
aga amweraw w AT g

8% %, Jursaw =gy, ¥ -
FI FY TG TS Font 1 q0% far
WA £ | 1956 ¥ 97 T ¥ W
grew § avman fear ar fr ag fregee
Fee "X fogger g @ foe
7 framgs 77 a9 € | @A §
T TH AW 7 qIC I FIHFTT T FgT
fa forew favem & & § Pt sror oY
foregee e F1 Ff WAT AT Q@
7 FE qX X ¥ Fqaeag I
A feomdt, afer ol aw @ A9
foaar mr &

frew g fafrey, ot ooy g
ImF oavew fafrec § A age & aR
foy | gz @ I wur fv @@ foe
w1 fags & & fog g a1 T
1 axs ¥ fawfar st ofgg | w5
T a& 3= fewrfan &1 oo fear
mr | % femfor s o fr fee
|t w1 frsges greew & RY17 wTEAT
aifgr @t feexr et g fafaeex
I UR o & angw fafqeeg &, N
39 % g fafreex 4, ool & o
T FT IART Wfw &Y, IR a
faq w1 #g f& g7 wT oF T faw
aga & @ are & fomd gra wreer
oree fregee gresw ¥ wfer < faan
TGN | AT 99 g fAfAey 0 & @Y
IFHTE gATE O oY fF ot ¥ oy 3y
FHE GG T AT F AR W AN
w1 g9 T qga w1 am fr 77 fafaet
HgT og w9wa § fw oY daw foew
g fafres amga & axles @@
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*< & ¥, aF e ag g @ T WA
g fafreet arga s smew fafex
T T & I duEl & Y gU W
Ao fafeet arga o gar fesgaw
dsdf WX 3@ 9T OF gEd wHE dord
fe ot 7g a7 * f§ 37 N deger
aresw ¥ wifer fear oo gt 7 fear
arg & gawar § e qur s g
AEELE R ECOE RE el re
wigdt § f6 wmowr ow ol wh }
Afer ag Soer feenfeEt w1 queaT
ot aga aear IYeT § AR wirsy § v
TMAEFITAFHFAE | 7 T &7 N9
Ty #r ffmw 7 s wifs e
8 9 A fNfaw #37 qq O a7
I A% A IX FTH F T A &<
qrET |

g & fag & w@ers s
grew e fomy fe get & wfwwr

@ & fag oo oY fedt ey
fafreet & @ @7 997 & agaT s T &
€ § | IR IR FE FhAY @F
FY #1T agl 9 Felt 7EET ¥ 9T ¥ T
w3 s & o1 faeelt wmwe oF faw
qiferariz & Ay A g foraw f
T WAT &1 ATGIT W GH TR *Y
veger greg ¥ wifkw w1 far
ITEIT | W I qTeA AN oA § fw
wg ffireee i fagi gadr oo
# wmfre T F7 AT T 91 A
wgt eft € ? o gwre fog aga gfrw
¢ v g 9 W AR q varw & e o
qgw g fafrees @ 7 s sew fafreee
gy § W ag fodt fafaeer efgar
ga wwe fewfcdt & a=ft of &
gafag ag wax aa? ¥ 918 g7 @ &
a1 ¢ 7 ¥ & | yafeg ¥7; andar
¢ fr et fafreex arfgar e alc &
o ATAN ¥ rstar w3 A< 378 fee /
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[freer gz aver]
wifae ®T & *9ifE T 9g% @
W awEr fear g

Jqneer Agreg, ¥ uF dFr SHIA
Al FHE ¥ AL @A g AW
T ¥ ATl A AG T G ¥ 9
9 AT H W97 IT AR F AT E
Maziqw s Fg war § 5 oaw
QW A W gW SR 0% a6
¥ gw feo /v #1 Wy fer
grarfas, wifas g wwR ¥ W
fem g 1T g oW Y T F
|T AT W HH YT e &
foe # wifiw 7 9 @ &, foee
# gaHT AT ST AR g Wifw N
TGS g9 &N FY&@E ag omdy, e &
FG T 7T AA | X frew w1 o
ot g7 &P 93 Tt g3aT § WK Wiy
# grEac ¥ ydAT i fe gw i
N B mfas w3 ¥ wfgg | W
forg W W frsper daTy A
T ¢, e § 4% § Rew Ay
Y qieq Y TH §, I WA FE@T
AT &Y LT | FTAT AR KA1 74 fae
& & ¢ | g # faee W foamw
fasar o, g WY g F wnfaer e
w7 WX TGT 9T T 7 F I fag
weaen fegaw dod @1 Wi wwer
#sd |

% g wgn A § v oaw 1g
ZTEES ST a4 N AW W fafresd
¥ fragw 3 f 37 s o Fata ¥
qT F | AR FfE e A
dto fo WiFo § ITF W aga wH
2 1 g war gEdr fafred & s
3 o S wfaew w0 ¢ A 7

AZT ATHITIF T | WAL I 9T
o ET & SaF d@wTe g fafred
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Mr, Deputy-Speaker: The hon
Members may now move their cut
motions to Demand for Grants relating
to the Department of Social Security,
subject to their being otherwise
admissible.

Shri Narendra Singh Mahida: I beg
to move:

“That the demand under the
head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Amenities so far provided to the peo-
ple of the Scheduled Castes, Sche-
duled Tribeg and other backward
clagses (11)].

Shri Krishnapal Singh (Jalesar): I
beg to move:

*“That the demand under the
head ‘Other Revenue Expenditure
of the Department of Soclal
Security’ be reduced by Rs. 100.”

[Irregularities in Khadi and Village
Industries Commission (14)].
Shri Maurya: I beg to move:

‘“That the demand under the
head ‘Department of Social Secu-
rity’ be reduced by Rs, 100.”
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[Failure to fill up the quote in Gov-
ernment services reserved for Sche-
duled Castes and Scheduled
Tribes (15)1.

Shri Warlor: I beg to move:

(i) “That the demand under the
head ‘Department of Socia] Secu-
rity’ be reduced by Rs. 100.”

[Slow progress in the implementation
of gocial security measurés to con-
tract labour (16)],

(ii) “That the demand under the
head ‘Department ~f Socia] Secu-
rity' be reduced by Rs. 100.”

[Need for extension of provident fund
scheme to contract labour (17)].

(iii) “That the demand under the
head '‘Department of Social Secu-
rity' be reduced by Rs. 100.”

[Need for proper investment of Pro-
vident. Fund amounts (18)].

(iv) “That the demand ﬁhder the
head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need for recovery of provident fund
arrears from employers (19)].

(v) “That the demand under the
head ‘Department of Socja]l Secu-
rity' be reduced by Rs, 100.”

[Working of Tribal and Scheduled
Castes Co-operatives (20)].

(vi) “Thatthe demand under the
head ‘Department of Socia] Secu-
rity’ be reduced by Rs. 100.”

[Need for extengion of education to
Adivasis (21)].

(vii) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100.”

[Need for removal of untouchability
(22)1.

(viii) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100.”
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[Need for giving wmore economic
. protection to destitute women (23)].

(ix) *“That the demand under the
head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need to extend old age pension
scheme to all States (24)].

(® “That the demand under the
head ‘Department of Socia] Secu-
rity’ be reduced by Rs. 100.”

[Need to open new roads in areas
where Adivasis and Hill Tribes
.inhabit (25)]

(xi) “That the demand under the
head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need for establishing more correction
schools for juvenile delinquente
(28)].

(xii) “That the demand under the
head ‘Department of Socia] Secu-
rity’ be reduced by Rs, 100.”

[Neeq to increase the rate of interest
of Provident Fund amounts (27)].

(xiii) “That the deman(d under
the head ‘Department of Social
Security’ be reduced by Rs. 100.”

[Need to improve the working of
Provident Fund Scheme in order to
_expedite speedy settlement of
claims (28)].

(xiv) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100."

[Need to solve the problem of beg-
gary in the country (29)].

(xv) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100.”

towards the
(30)1.

(xvi) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100.”

{Need to tackle the problem of child
welfare (31)].

[Unhelpful attitude
handicapped
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(xvii) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100.”

[Need to extend the Employees’ Stalc
Ingurance Scheme to all institutions
where there are ten or more
workerg (32)1.

(xviii) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100."

[Need to establish more E.S.I, hos-
pitals (33)].

(xix) “That the demand under
the head ‘Department of Social
Security’ be reduced by Rs. 100"

[Need to reserve more beds in T.B.
Sanatoriums for workers (34)].

Shri Maurya: I beg to move:

(i) “That the demand under the
head '‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need to include converted Buddhists
from Scheduleg Castes or Scheduled
Tribes in the lists of Scheduled
Casteg and Scheduleq Tribes (35)].

(ii) “That the demand under the
heaq ‘Other Revenue Expenditura
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Failure to uplift the Scheduled Castes
and Scheduled Tribes, socially, eco-
nomically, educationally and poli-
tically (36)].

Dr. M. S, Aney (Nagpur): I beg to
move;

(i) "That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Non-utilisation of the amount granted
during 1984-65 (37)].

(ii) “That the demand under the
head ‘Other Revenue Expendilure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need to improve the working of
Training-cum-Production Centres
under the Department (38)].
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(iii) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs, 100.”

[Need to give more wages for Gov-
ernment order work at various
training centres (39)].

(iv) “That the demand under Lhe
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

{Need for proper educafion of the
Blind (40)].

(v) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

{Working of Central Braille Press,*
Dehra Dun (41)].

(vi) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”
in Braille

{Need for improvementg

Libraries (42)1.

(vii) “That the demand under
the head ‘Other Revenue Expen-
diture of the Department of
Social Security’ be reduced by
Rs. 100.”

[Implementation of the Provident
Fund Schemc; including the Coal
Mines Provident Fund Schemes
(43)1.

Shri Sezhiyan (Perambur):
to move:

I beg

(i) “That the demand under the
head ‘Department of Social Seeu-
rity’ be reduced to Re. 1.”

{Failure to eradicate wuntouchability

(44)].

(ii) “That the demand under the
head ‘Department of Social Secu-
rity’ be reduced to Re, 1."
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[Failure to remove the economie
backwardnesgs of the Scheduled
Castes ang Scheduled Tribes (45)].

(iii) “That the demand under the
head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need to appoint an expert committes
to investigate the basis and the form
of existence of untouchability and
to suggest comcrete measures for s
eradication (47)].

(iv) *“That the demand under the
head ‘Department of Social Secu-
rity' be reduced by Rs, 100.”

[Need to take effective steps to im-
prove the economic condition of the
backward classes (48)].

(v) “That the demand under the
head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need for greater vigilance over
practice of untouchability in rural
parts (49)].

(vi) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
nity’ be reduced by Rs. 100.”

[Need to improve the condition of
Scheduled Castes and the Scheduled
Tribes (58)1].

(vii) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
nity’ be reduced by Rs. 100.”

[Need to provide free and compulsory
educational facilities to children of
Scheduled Castes and Scheduled
Tribes (60)].

(viii) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
nity' be reduced by Rs. 100.”

[Need to open more orphanages and
centres for child welfare (61)].

(ix) “That the demand under the
head ‘Other Revenue Expenditure
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of the Department of Social Secu-
rity’ be reduced by Rs. 100"

[Need to ensure quick and easy pay-
ments to employees under the Em-
ployees’ State Insurance Scheme
(62)].

(x) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. T00.”

INeed to check irregularities and im-
proper utilisation of the funds alloi-
ted for the development of Khadi
and handicrafts (63)].

(xi) “That the demand under the
head ‘Other Revenue Expenditure
of the Department of Social Secu-
rity’ be reduced by Rs. 100.”

[Need to open more schoolg for the

blind in every State (64)].

Mr. Deputy-Speaker:
motions are now before the House.
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T ¢ A AR F g & o
YO 97 WAV WTREG T
TR
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read it
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waw ¥ ff wmar § fe ST @ E
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Shri Elayaperumal (Tirukoilur):
Mr, Deputy-Speaker, in the first ins-
tance I would like to comment on the
annual report of the department of
social gecurity, I am constrained to
observe that the department of social
security has given scant attention and
minor importance to the welfare of
the scheduled castes and tribes. The
information furnished is very scanty
and does not give even a picture of
the activities of the department of
social security relating to the welfare
of the scheduled castes and tribes and
other backward classes. With the ad-
vent of this department, now hopes
were aroused in the minds of people
that greater attention will be bestowed
by not only vigorously laying down
of policy but also by its proper imple-
mentation. We find on the other hand
that whatever its prestige was while
the subject was being dealt with by
the Ministry of Home Affairs was lost
and more or less it is being done
anonymously, if I may be permitted to
borrow a word from the report. The
65 million scheduled castes and 30
million scheduled tribes do not seem
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to have any hope at the present pace
at which the welfare and develop-
mental activities are being carried on.

Under the head ‘special schemes for
scheduled castes’, the report has ad-
mitted that the most pressing prob-
lem ig that of untouchability. Ac-
cording to our Constitution untouch-
ability is abolisheq but it eixsts every-
where not only in the countryside but
among our educated society and aiso
with our leaders and other workers.
Yet we find that the untouchability
offences Act had been passed by the
Government but it had not been
amended to make it more effective for
the eradication of this evil. It had
often been requested in this Houge as
well as elsewhere but it is regretted
that it has not been done 1ill today.
The other loopholes that are found in
this Act have to be plugged. No doubt
a committee has been set up by the
Government to go into the question of
untouchability and suggest ways and
means so that this practice may be
abolished. I am also a Member of this
Committee.

In the Third Plan an allocation of
Rs, 300 lakhs had been made for 95
million scheduled castes and tribes and
this works out io about Rs. 60 lakhs
per year, and per capita less than &
rupee per annum perhead. This will
hardly touch even the fringe of the
problem. The problem is not only
that of social awakening but it is to
make some provision for the economic
uplift. Nothing has been done in the
last 17 years for the economic deve-
lopment. It is impossible for the sche-
duled castes or tribes people to get
permits or quotas according to the
present rule. Unless the rules are
changed it is impossible for them to
enter the business line or get permits
for exports or imports. I request the
Ministry to consider this matter also.
I find from the report an amount of
Rs. 205 crores has been provided dur-
ing the Fourth Plan period, while an
amount of Rs, 114 crores allotted dur-
ing the Third Plan, Ra. 205 crores will
be hardly sufficient to continue the
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oxisting schemes and to provide for
scholarships at the existing rates,
There will be hardly any amount left
for taking up new schemes, Great
hopes were aroused on the creation of
the Department of Social Security, but
hopes are only dupes.

I would only like to mention a few
words about the tribal development
blocks. A good deal of amount is be-
ing spent, but unfortunately, it does
not reach the beneficiaries. The im-
plementation is not proper. 1 find
there is no machinery with the Depart-
iment of Social Security to see that the
schemeg are implemented properly. The
criterla of a concentration of 66-2/3rd
per cent is rigid, and ad hoc schemes
wil} have' to be taken up wherever
the tribals are found to the extent of
three to four thousands. Most of the
people belonging to the Scheduled
Castes and Scheduled Tribes sre agri-
cultural labourers. The Minimum
Wages Act was passed in the year
1948, but it was amended thrice. No
Government has come forward to im-
plement this Act. So, what is the use
of passing so many Acts and so many
pieceg of legislation without imple-
menting them? Therefore, I request
the Government to instruet all the
State Governments to implement the
Minimum Wages Act. Then only the
problems of the people could be solved.

1 would alsp urge upon the Govern-
ament that more pre-examination
training centres should be opened.
8ome institutions ghould be started
for training persons for jobs such as
Assistants, Section Officers and 3teno-
grapher. Again, 1 would emphasise
that the allocation made for the fourth
Plan is insufficient. I feel that we
Liave still time to reconsider this mat-
fer. I would urge that the amount
shiould be raised at least {0 Rs, 300
crores. This should not be ditficult,
when we have resources to the extent
ot Rs. 22,000 crores for the next Plan.
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In the village part, the Harijang ars
not allowed to wear shoes. They are
not even allowed to take water from
the public well. Even in the Pancha-
yat Raj in villages, the people are not
allowed to sit in the chairs. This is
the condition of the poor and the
downtrodden people. They have not
just been suffering for the last 17
years only; they have been suffering
like this since the past thousands and
thousands of years,

Now, I am not saying anything
against the refugees, but our Govern-
ment is taking keen interest in them.
They had spent Rs. 800 crores for
nearly six crores of refugees. I am
not saying anything against them. It
the Government is thinking seriously
of taking up the problem of these
downtirodden people and to eradicate
their suffering, it is easy for them to
solve this problem. How is it possi-
ble to eradicate all these evils in res-
pect of the downtrodden community
with the small amount set apart for
these? 4

The conditions of the downtroddén
are very poor. The Government gave
scholarships for the last 15 years.
Some people from the downtrodden
community came i1n for the scholar-
ships. We see in the advertisements
in the newspapers even today that the
employing authorities in many cases
want ment with three years, or five
years to 10 years' experience. It is
very difficult to get such experienced
people from the downtrodden commu=
nity for these jobs. Why not choose
someone from among the educated
people and to give these people son.e
training and why nol make these poor
people competent to fill up the quotas
that are reserved for them? Is it not
possible. for the Government to do scY
I think some serinug attention must be
given to the question of relief of the
downtrodden community. Otherwise,
the antisocial elements will take the
lead and they will begin to mislead and
misguide the poor masses and that will
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create a great confusion among the
people as a whole,

'Shri Jaganatha Rao: Mr. Deputy-
Speaker, Sir, I am grateful to the hon.
Members who have taken part in this
debate so far. T alsp join them in con-
gratulating the Prime Minister for
having created a separate Department
of Social Security to deal with a'l the
schemes which have been hitherto
dealt with by four or five different
Ministries of the Government of India.

The phrase “social security” has
attained a wide-spread usage in the
past 25 years. The House ig well
aware of the Beveridge Report of 1842
in the United Kingdom. Hopes have
been created all over the world in
every country in the minds of the
people for social security schemes.
‘What does this phrase “social secu-
rity” really mean? I am sure in our
country, some people if not all, do not
fully reslise the implications of this
phrase, “social  security". Social
security schemes gnd measures, are
ineasures for the security of the peo-
ple under the auspices of the Gov-
ernment. Social security includes
pocial insurance schemes, social wel-
fare schemes and social assistance
schemeg under the auspices of the
Government.

My hon. friend Shri Warior who ini-
tiated the debate did not, I am afraid,
speak warrior-like. He had not a good
word about the Department.

Shri Wardor: It is too early!

Shri Jaganatha Rao: Perhaps he was
happier when the Employees’ Provi-
dent Fund Schemes and the Employees’
State Insurance Scheme were imple-
mented and managed by the Labour
Ministry. The whole idea in creating
this Department, as I said earlier, is
to see that all these schemes are un-
der one Department and one Ministry
go that greater attention can be paid
to the implementation of these
echemes,
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The problem before the country and
the problem the Government is faced
with is how to begin. We are.a deve~
loping economy. The resources are
limited, and we have launched the
Five Year Plans, and can we imple-
ment all the social security schemres
which are obtaining in the world im
the other countries? Two contrary
views are expressed. Omne view is that
there should be a comprehensive
social security scheme and if that is
done the economy will take care of it-
self. The other extreme view is that
if there is economic development,
automatically there will be social
security for the people. According to
me,—it is based on some authority--
either of the views iz not correct.
Therefore, we have to take a via
media and take some schemes into con~
sideration and implement them. In
our country the organiseq sector is
labour. So, the Government have
been constantly endeavouring to se#
that the employees' provident fund
schemeg and the employees’ state in=-
surance schemes are extended as
widely as possible. The employees
provident fund scheme now applies to-
97 industries and the total number of
establishments covered by this Act is
28,325; the total number of subscribers
are 41,330,000 in round figures. The
number of industries where the rate
of contribution hag been raised from
61 per cent to eight per cent is 30, My
hon. friend Shri Warior has said that
there are provident fund arrears accu-
mulating. Perhaps he is correct to &
certain extent. Wherever it comes to
the notice of the Department or the
Chief Commissioner, that is, the Chief
Provident Funds Commissioner, ins
tructions are given to the Regional
Provident Fund Commissioners to take
recourse to recovery proceedings in
respect of arrears of provident fund
as arrears of land revenue. It is a re-
covery under the Public (Demand) Re-
covery Act. Therefore, recovery pro-
ceedings are started and prosecution:
are alsp launched. It is now proposed
to make this Act more effective and to
introduce some amendments to the
Act in order to minimise the general
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tendency of the employers to contra-
vene the provisions of the scheme or
default in depositing the provident
fund contributions. It is also proposed
to amend the Coal Mines Provident
Fund Act to provide that if a person
who has been convicted once of any
offence punishable under the Act and
the schemes framed thereunder, 1is
again guilty of any such offence with-
in a period of two years from the
date of previous conviction, he shall
be punishable on conviction with im-
prisonment for a term which may ex-
_lend to one year or with a fine which
Mmay extend to Rs. 2000 or with both.
This amending Bill may be introduced
very shortly. So, Government ig not
unaware of the existence of arrears
and prompt action is taken when it
comes to their notice,

D. G.—Min, of

14 hrs.

About the rate of interest, Mr.
Warior asked, why not these huge
fundg be deposited in some public sec-
tor undertaking? The House is well
aware of the labour laws. In the Coal
Mines Provident Fund Act, there iz a
provision: that all monies belonging to
the Coal Mines Provident Fund are to
be invested in securities referred to in
clauses (a) to (d) of section 20 of the
Indian Trusts Act, 1882. So, they have
to be invested according to the manner
prescribed therein. While thinking of
earning more interest, we should see
that the money is safe. These monies
under the Employees’ Provident Fund
Act and the Coal Mines Provident
Fund Act are taken into consideration
in assessing the resources of the coun-
try for the five year plans. So, it is
much safer to be assured of a certain
rate of interest which in 1065-688 will
be 4} per cent, instead of venturing
to invest them in some other securi-
ties which may yield more interest.

Shri Wardor: There are securities
with higher interest with Government
ftself. Why not invest in them?
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Shri Jaganatha Rao: My hon, friend
referred to the delay in settlement of
claims. The general instructiong are
that all claims should be attended to in
10 days. In some caseg if the claims
application is not properly filled up,
naturally there is delay. In Decein-
ber, 1963 the total valid claims which
had to be settled was 21,121, The total
claims settled were 12,601. Out of this,
within a month 11,634 claims were
settled and over a month 967 claims
were settled, which means only 8 per
cent were settled over a month and
92 per cent were settled within a
month. In December, 1964, the total
valid claims tp be settled were 21,967,
out of which 14,245 claims were set-
tled—12,849 or 91 per cent within a
month and 1,297 or 9 per cent over a
month. We are now trying to stream-
line the settlement of claims by mecha-
nising them. It may take a little time
and after this is done there will be no
room for complaint.

Under the Employees’ State I[ngu-
rance Scheme, at present the coverage
is about 29-60 lakh insured persons.
This includes 26-80 lakhs who are actu-
ally working and 270 lakhg who were
originally, though not currently, in
employment and are entitled tp the
benefit on the basis of their past con-
tribution, We are anxioug to extend
the ESI Act as far ag possible. Many
areas have been covered. We are
anxious to see that first all the areas
which have 500 or more persons are
covered and thereafter apply the Act
even to factories and establishments
employing less than 20 persons. That
would depend upon the availability of
medical facilitiess Hospitals have to
be constructed. Though we have got
many schemes for construction of hos-
pitals, shortage of cement and steel
causeg difficulty. The will is there,
but there are some factors beyond
our control.

Shri Mahida mentioned about care
of children and women. It ig said that
the child is the father of man. The
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child has to be taken care of from the
beginning. We must see that the child
shapes itself into a proper person, so
that its personality can be built up.
QOul of our population of 440 million,
40 per cent are children below 16. So,
every care hag to be taken for the
upbringing of the children. The
Children’s Act of 1860 is a Central Act
and all the States have been adviied
to have legislation on these lines, so
that proper care can be taken of the
children. Then only d:linquency ~an
be checked. This is a matler again for
the State Governments. The Central
Government has been filnancially assis-
ting the State Governments to the
extent of 50 per cent for sthemes (o
check juvenile delinquency and juve-
nile vagrancy. The principal approach
to the tackling of the problems is
through the implementation of the
measure known commorly as Chilaren
Act, to which I have already referred.
The State Governments have been ad-
vised to have a gimilar legislation and
there are only four States, viz.,, Assam.,
Bihar, Orissa and Rajasthan now with-
out such a legislation.

Measures adopted by the State Gov-
ernments for the prevention of juve-
nile delinquency are financially assist-
ed by the Government of India to the
extent of 50 per cent of tha total cout.
At present there are 23 Remand
Homes, 12 certified/approved schonls,
8 Children Homes and 1 Bo=stal School
which have been set up in the country.

I would request hon. members who
are interested in child welfare to visit
-the Bal] Bhawan in Delhi and see the
good work being done there. Children
are educated not only by teaching in
class rooms, but by recreation also.

There is proposal to have a children
museum. In every State, there should
be a museum. We have got the
schemes, but so far as implementation
is concerned, the State Governments
should come forward and the Central
Government i3 willing to give financial
assistance.

1887 (SAKA)

Social Security 6464

Shrimati Subhadra Joshi and some
others referred to the suppression of
immoral traffic, I agree that the im-
plementation of this Act has not been
very effective, as it ought to be. Some
defects and loopholes have been point-
ed out and some amendments suggest-
ed. These are under Government's
consideration. But I suppose this
question: Can morals be promoted by
legislation? Where g particular case
of prostitution comes to the notice of
the gpecial police officer, certainly
steps are taken to see that the keeper
of the brothel or the prostitute who
sitg in a public place is brought to book
under section 7. But it is a difficult
problem. The other day I inaugurated
a seminar organised by the Associa-
tion for Moral and Social Hygienc
They have been deeply interested in
this problem. I am glad to say that in
every State there are voluntary orga-
nisations consisting of dedicated wor-
kers for dealing with this problem.
We need not be pessimistic; there are
some tangible results and most of the
fallen women are now giving up this
trade. But there are bound to be
lapses here and there.

Apart from schemes which we have
for the organised sector of labour, the
real problem, as stated by my senior
colleague the other day while reply-
ing to the debate on the report of the
Commissioner for Scheduled Castes
and Scheduled Tribes i to create em-
ployment potential for the people in
the rural areas. 83 per cent of our
population live in the villages, We
have 5,58,000 villages. As Gandhiji
said, India lives in the villages. They
are the backbone of our country; they
are the backbone of our democracy
Therefore, we have to create opportu-
nitles for the people o that they can
have an economic living. Esablish-
ment of agro-industries in the rural
areas is under the examination of the
Government. The Rural Industriali-
sation Committee of the Planning
Commission presided over by Shri
Ashoka Mehta went into the question
in detail and 45 pilot projects have
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‘been established all over the country.
About Rs. 202 lakhs have been pro-
vided for in the years 1964-85. of
course, it is top early to estimate the
result, but the policy of the Govern-
ment is going to be to disperse the
industries in the villages and rural
areas and not to concentrate them in
urban areas so that it will also pre-
vent urbanisation and the people in
rural areas can have full employment
or part-time employment in addition
to their agriculture wherever it may
be possible. Therefore, I can assure
the House that this Department is
alive to this problem.

Shri Mahida mentioned about beg-
gary and about prevention of beggary.
It is also with the States for imple-
mentation, Here again, the Central
Government is giving grants to the
State Governments to the extent of 50
per cent of the cost for providing ser-
viceg for welfare of beggars provided
the relevant scheme is included in the
Plan. In the Third Plan there is &
provision for 156'8 lakhs for dealing
with wvarious aspects of the problem,
including Rs. 48 lakhs for control and
eradication of juvenile beggary.

A scheme of providing non-institu-
tional services for the training and re-
adjustment of children found begging
has been sanctioned recently by the
Government of India as an experimen=-
tal measure to be applied to eight
cities. This scheme introduces a com-
munity approach, and combines social
‘case work with opportunities for voca-
tional training, part-time paid employ-
ment and recreational facilities. The
scheme has already been started at
Hyderabad. The other cities proposed
to be covercd are Ahmedabad, Madras,
Kanpur, Calcutta, Delhi Bombay and
Bangalore. The sub-group for social
defence, which has been constituted,
has made some very valuable sugges-
tions for the prevention of beggary.
These are under the examination of
the Government. I hope in the Fourth
Plan something positive can be done
to prevent beggary and juvenile beg-

‘gary.
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14.12 hrs,

[DR. SAROJINT MAHISHI in the Chair]

My hon. friend over there—I forget
his name—referred to the Social Wel-
fare Board. He referred to certain de-
facts. It is an ol story. They were
printed out in the Audit Report rom-
mented upon by the Public Accounts
Committee. All thoge defects have
been taken into consideration. The
Government and the Public Accounts
Committee arc examining those things.
Therefore, nothing amazing or terri-
fying has newly happened.

Madam, these are some of the points
on which 1 wanted to speak. The
other points will be covered by my
genior colleague in his reply.

Shri Dinen Bhattacharya (Seram-
pore): Madam Chairman, while inter-
vening in the debate the Deputy Minis.
ter said something about why the
Government brought the ESI scheme
under this Ministry. I am not salis-
fled with the explanation given Le-
cause the ESI has got much to do
with the labour relations und, more
or less, the ESI has been implement-
ed up till now only in the organised
big industries and not in the village
industries.

Coming to the performance of this
ESI I beg to submit, in the year 1962-
63 when the Labour Ministry sub-
mitted its report an assurance was
given that the construction of hospi-
tals and dispensaries will be speeded
up. From this year’s report it is
found thet eight hospitals have been
up till now built and these cight
hospitals are functioning. Of these
eight hospitals I know of one hospital
in West Bengal, in Kamerhati. 1
know that in some government hos-
pitals in Calcutta and Howrah some
beds are reserved for the Msured
workers. But my experience, so far
in Calcutta and West Bengal has been
that this type of arrangement for the
hospilalisation of insured workers is
creating much trouble not only for



6467 D. G—Min, of

the insured workers but also for the
erdinary public, because when in cer-
tain hospitals a certain number oi
beds are reserved for certain types of
patignts coming from the ESI or from
the refugees department the ordinary
‘West Bengal people do not have any
scope for getting treatment in those
hospitals.

Wit:h regard to the question of ex-
tension of ESI scheme, I also want
that this scheme should be extended.
But hefore the extension is made the
Government should see that the ar-
rangements for the treatment of the
injured persons are perfect. What is
the situation now? Even for taking
the payment, for four days’' medizal
leave the worker has to spend a whole
day in the ESI's regional or sectional
office. Again, if one has to go to a
#pecialist one has to spend many days
simply for getting a slip from the ESI
for getting oneself examined by a
specalist. 'This thing is actually going
an. Therefore, when there is a pro-
posal for the extension of the scheme
%0 the Hooghly District where there

- are more than two lakh workers, 1
would ;request the Government not
to extend it before they have good
bospitals and they have made the
other arrangements perfect. If this
M not done, there will only be chaos
In those aremg where it will be ex-
tended. That is what is obtaining
everywhere now—at least with re-
gard to the portion of West Bengal
1 can say this from personal exper-
jence.

1418 hrs.
[Mr. Speaxer in the Chair],

- Another question that I want to
put to the Ministry, through you, Sir,
iy this. Just now the hon. Deputy
Minister, while he was speaking, said
that this is a social security measure
under the auspices of the Govern-
ment. If it is =0, may I ask the
Government, why “should it not be
non-contributo Enough fund has
been accumulated in the ESI gccount.
Workers have already contributed
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enough. Why should it not be non-
contributory? Why should not the
employers’ alone be asked to centri-
bute and the workers not asked to con-
tribute anything for this scheme? This
is not gamething unjustificd. Take
the examnle of the railway workers,
They are getting free treuatment from
the Railway Administration, Way
should only the factory workers, the
colton textile mill workers. the jute
mill workers, the engineering work=-
ers and others be made tn conuibute
something for their trealment? De-
fore the introduction of the ESIT
scheme, some big factories were main-
taining their own ho-pitals. ‘There
was alsg the Workmen’s Ccmpensa-
tion Act. If any worker mz2t wi'h un
accident he got compensation under
the Act. I would, therefore, request
the Government to consider this point
that the ESI scheme must be non-
contributory for the workers and the
contribution must be from the em-
ployers and, if necessary, by the Gov-
ernment.

Then, Sir, regarding provident fund
I do not know why this provident
fund has alsp been brought under
this Ministry. Regarding provident
fund I have got to say that there are
so many factories which are not clear-
ing thelr dues, even the dueg that
they collect from the workers. That
is to say, both the workers' share and
the employers' ghare are not deposit-
ed with the Government. These fac-
tories are not gxempted from the
Provident Fund Act. Even then,
year after year, they are not deposit-
ing their contributions and the work-
ers’ contributions, One exampls 1
can cite is that of Dhakeshwari Cot-
ton Mill in Assansol. They did not
pay a single farthing to the workers
against their claims and to the axtent
of lakhs of rupees in this way they
were cheated by these employers.
The workers contributed from their
salaries. But when this factory was
closed down for some reason the
workers lost their provident fund
dues. - The geme thing has happened
in respect of a smal] concern, but a
very important concern, namely the
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Chandranagore Electric Supply. 1
have written to the Ministry ang I
expect that something should be done.
The Chandranagore Electric Supply
Company is neither depositing a sing-
le farthing to the Government nor
even making any payment to any
worker who has in the meantime re-
tired or gone away from service.
These things must be looked into by
the Government,

Regarding other things, what [ want
io emphasize is that there have been
S0 many reportg and so ‘many recom-
mendations by the so many commit-
tees appointed by the Government to
uplift the backward classes. There wag
the Dhebar Commission's report and
so many commissions’ reports. 1 do
not find in the report how many reco-
mmendations have been implemented
really or at least what attempts are
made by the Government to imple-
ment those recommendations “‘n
respect of either the scheduled tribes
or the scheduled castes. There are
55 'million scheduled castes and near
about 30 million scheduled tribes.

I was reading a memorandum from
Tipporah submitted to the Govern-
ment by the so many tribal organi-
sations there, saying how the orginal
Tipporah scheduled tribes are being
ousted from Tipporah. The main
question, not only in Tipporah but
everywhere, is that if the Govern-
ment really want to eradicate back-
wardness of these people, then they
must come to the question of land.
Unless the land problem is solved,
unless land s distributed to this
weaker gection of the people, no pro-
blem can ever be golved. It must be
taken for granted that a majority of
these scheduled castes and scheduled
tribes people are share-croppers or
land labourers. With regard to this
section of people, if some arrange-
ment is not made so that these people
who are share-croppers are not at-
least evicted, nothing can be done.
So I will request the Government
that if they want to do anything in
this direction, they must touch the
root of the problem, that is, the Tand
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problem. So lopg as land reform is
not done, the problem of scheduled
tribes gr scheduled castes or gther
weaker sectiong of the people cannot
be solved.

One more thing. 1 have received
so many letters from our place in
West Bengal, especially from Maulda.
There is provision for giving help to
the State Govermments so that they
may arrange drinking water especially
for the scheduled tribes and sche-
duled castes people. So many letters
have come to me from Malda district
saying—not to speak of new 1iube
wells—that even derelict tube wells,
tube wells that are not working, are
not repaired in time and the people
suffer. I can give you a list indicat-
ing other areas also. So is the case
in my district in Hooghly where the
scheduled caste people reside. They
are neglected by the panchayalt and
other Government authorities.

One more thing. 1 do not know
how the Khadi Board has been
brought under this Ministry. In
Delhi Connaught Place outside the
Khadi Gramodyog Bhavan you will
find go many posters. A newspaper
of Delhi has come out with a cartoon
ang here it 1s. Most probahly the
Government and the Minisiry have
seen it. It shows how Draugpadi is
derobed by these khadiwallahs.

An hon, Member: Which is
paper?

Shri Dinen Bhattacharya: This is
Patriot. In Connaught Place they are
demanding that the Government
should institute enquiry into the work-
ing of this institution. I think it is
nothing gecret that they have krought
some charges of defalcation and mis-
use of money and regarding the con-
dition of the workers who are work-
ing there. The Ministry should give
a thought to it and see that this type
of corruption does not go on at least
in the name of Mahatma Gandhi end
specially in the name of develop-
ment of khadi. That is my last point.

Shri A. K. Sen: May 1 have a copy
of that paper?

that
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st qo |Yo FTEA™ (X))
AT GEq "ENEG, ArArfos g
fawrr &Y WY & Y A sega oY € E,
# 37 1 ¥4 F § fag @ gor
7 ) BWTQ W aga aeT § W JW@ A
aHET WY aga T W Sarer § )
T W AR g9, A9 W AT
2 | A @Rl A % qmal #1 as
ora feamar @ | g wfgeam w91
giwomt € awearsi M I wify
# Tt ¥ oo faame owe el & ) A
# A A o9 T qEET Wi &
AT 93 Fgar =rgar § & famr &vm
¥ AT F GAAT g, IT AT FIAT ;R
FEAT ¥ qT AT FAT ¢ | WG q%
AR FE § 7aT gFn AR 99 %
3 fgifas wR araefr «9 ¥ w9
T w41, a9 a 2w ¥y fEdr awear
F1 AwTAT TG F AT |

T A ¥ A% § T ¥ FEey
7w I qre fean, afew O wefa
¥ faaw &, ¥ 99 1 ¥ Q% FFar
2, @ & ST gt § 1 0% T qw
g1 agAl § a1a 39 & qvwr faer
# faeelt Tk 9 & oF gygATT #
IR A & fau mar 9 1 @t 9@
FG W (FeT gU, fad & gl
gfe€z 9T a5 arfz ot € | foes
dwa & ¥4 g9 e # TfEAl & aq
BR-OI & ared Wy fear ar ¢ ag
93 UF §99F A AT I A w1 5 g
gy wrEHT 2, Fer auew ¢, faw &
g™ &Y WEEAT | IT qgAl A
q= 9 o | ST qw & qur, “wrd
TEA, WY F WY F W OgH a6 AR
i a " & F wE fF # g 9w
w1 g AR K% q7d w18 w180 4 @,
vafae 78 sar | 3@ w7 fR 0w
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T w MET QO fr gE WY qmfaw
ST Apea At avg faama w1 9T WAy
i WY WA T A1 § | TG § U
oy g, wvEraT /A § Afww
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faret vt ofqar & arg oy w<F av
frelt & oY €Y €Y 1 T WY IAwy
q3 FvaTaT 2 3T WK A &F A
¥ ¥aT } 1 XF IEET FT GO
gF ? @l ot gw @ &1 & S
Farat wrgar g Fi ag g 927 qretn
2 | THET GHTHTA W A F AT
e WY FwTHl & q| Ay §
st TRwOATR (FEE) 0 Wg
T wfgd, 587 ag T I/ F@ g
T ZATH TTF AFT FA GO |

st qo ®To wewT™ : § w19 & fag
T TEE, AT AT A TR AT W@ E
AT |G F qT ATST &, TR AT A1EL
T@ AT FX | FETEA A W FL A
T
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ot TRIAA ¢ B QF sqaAedT
FT AT £ | 4g A A AR GHd F
R &, 395 I H # WT ¥ ST ATZAT
g f& o auler frarg «df w341 36%
wfer gnii g9 qvg &1 aTd FEAT AT
gfaa &, 01 31w & | Ag a9 A FE
T T 7 F4AT gz gaq &1 gfqeer &
wsT § !

WeTW WERY : 99 F q A I
w1 G aTa A FE G A WT F AT A
w1 frdY & ary § ot 74 agr T o
e wifgd | wm alR qx ey @
F are # oy faega oY 7@

sfiqo Ao e : A wT @
g fe ang gmeht @& Q@ W E
sgfaardr & | wg w1 a1 & fean &
| FT & O THET T%AT § |

o TRwOAw @ 7 W T AFA

g
st o Ao e 9 & faq

¥ ...

ol TRVCAR ¢ W HTY &9 &Y
atfa w7 2 fis & wee § a1 & e ¥
BART T g | & gegre frataw A
HAATE | T A AT R q@r

uGe "R . JFg WIT &
T HA AT I AN T F, A oW
AT 34% A7 A AT FE W E 7

Ml qo Ao AMEATH @ TH AeH
¥ wEY UF FAT AREr 07 F ;M
fawwn @d €, o faege aw a& FQ@
& | m UF g Q1 AT W @ fEr
W a7 &Y 7T I A G v & A
31 YT T T FT &AW gET W
qMEFTIT T A FTgHT § WX
A1 FT 720 FUT FAT | W WY 23
f& smay quadiy groar ¥ faaar
g7 &7 a1 § ST F feaay e 5o

MARCH 20, 1965

Social Security 6474
fg gu @ w2 § a1 & T & g
& 1 G ATy Y 3, a8, -
R S SA K AR T L
2 I o v 0 & forg At o
@ & wgar g e gt oo A
AT § T &, THH Wt QAT ArAv
e | wR T A e & @
¥ wraat qoen qwar § 6 et T
¥TH I FAET IQ | FATR qGT g
¥ frratfor % &Y T3 WYX T@t T AT
W FeA & fore Y ey & X e
fa ARG aF v A
g w1 ) @ § Afew agt o wogy
T rwa g afe @ e Wi oA
T ZEA W AG 9 FW I T
WY WX IT A S HW ST AW
® oF at agr o< fafo w1t w7 A
STATAT G WK FE T W §9 Iwan
w7 2w ¥ fg w7 @5 | @ awen
W IR E FTN ey, T awer
® Wl ®1E AW ATTHRD EFAT
wfgd |

TR e # o Anfaar &
AY, 7ewre, warfar, amwfaar W,
Qf@l & wam, wfaar, sag, @@,
v e, awemw,  wwEmafor,
AT, W, dT wfe, fom & o
A FE @Y F for wwA E ot
formpr 7 df #1€ oz X w1 Al
Wﬁm%lﬁiﬂ'ﬂﬁ‘mi‘ﬁm
X & @ T AvA @ gaqa whww g
Afaq @ T & 1 TEET O 47
fe gawr w1 S fowm A€ & o
frazT s agar g fF aewae v
o wnfeat &1 % 3 fas v @, o
V@ o aWET & 97 weq
1 gayTe fear ag W 9 Sy
X A FAT ISTATAY I7% T T5A1
F 97 § 1 waqg frar o I gy
N gxegt w1 e fer o

s s
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wv & gmifos g & @y
¥ g9 W g § 1 g W ge
T IR g aca kA
sdar % § 5§98 gara o &
AT JBrT q¢ Afew w ww W
o T8 famr mw g 0 W oHo die
T qHo THo T o qF ATAT § TE®T 1A
w®|T at 391 I35 omar & e @y
qraww g g mal F s qw §
qr §9T oY § wial ¥, IwT @ Iv
g ST & 1 F TF @AY A FT HH
& a1 T HW §, WS, &0 W § wiw
¥ a7 ATWTE I3T HT Ao Fo wWlo FY
qT RIS A W W & 1 Fg I
AF FT LA & | TE Zaq0 ZHT FHTH §
¥ 3 gz Wit w1 a1 f5 Torea &
W WS WY QF Wi § st 9 Afgwrd
XA A T FFAT §, AgF T W
i w7¢ T T awy § T A
Ty gH &, IO F g@T A W awy
§, ¥ 9 97 FT Wiy F TE AT ANy
&« oY oY OF g § gt o< gfem
AT ATTE 9} T H qg AG 43
%y § | WX & W AfgeRl w5t
AT F@ § @ e anfgs AT
T ¥ afgssr< fegr amar g, 9% @19
arofie &t o §, I 90 X IR
T I &, IE e & ver famn
IET & 1 AR g ol st oS
A &Y Fore & @ wroor & M= &
37 fear v § Wi @ wEEft W W)
qrfeTe I8 o § | ST AT /vW
TgT qC AT &, F ITHY IR AW &
T 3@ F a9 Fg w5 ge
gfem & wfusrdr o @ § 9 I
arg faw go & 1+ A Ow qg Tl @
fomy o oY W I & AW gQ
e a7 faawor §, R T Y
ad @H § W W 9 g § A

Social Security 6476

g Y WX Wy ¥ wrfarer* v e

weaw wgw . X fifad | @
T &1 O qaaw & wifaw wE A
T & @ W e ot o awh
¢

st qo Wlo W : FHIX HA-
Ag welt v & g@ & & weAl-
wifs efifer § 1 2@ e & 33 &
IAR O AT w7 e & 0 F owmm
@ § f6 q g7d g s gw A
9 w3 |

warfgel, =i, a% g
¥ foq ot fiver TP AR Faga b
g ge & | Afee w3 i agr o freror
TAHEF AXE 7 7% Wad 7
IqF AT AT VI o w1 A
oA g arar g | F A FE arowgr &
f& gaer WY gowr FE wew wE
TEF I v R T g 5 &
Tt ot wfe § frg 2, Tad fa
&9 ¥ & §T & q I F  TaYW
& & | afer 39 =t e Ay
® 7g W 7T T W A
oo i § T aTE W WO
&= AT AUfgd |

FERX AN A aT& W W9 w7
A T wifgd, d¥ gl @
TTEHE argal GO A FW &1
¥ v T g ¥ W9 AT 9 W
foeamd smawd & 1 A § 77 wWEA,
1z ufgend wd wife @ o g @
far % arem w A @ar R,
AITHT FE AT AT § A ITHY
1§ TEHT LT § W A &Y SH%T WA
T & 1 IR W W9 O A wEE
W 3 e IR W9 HY A ¥ ATH

*The Speaker not having subsequen tly accorded the necessary permission
the poster was not treated as laid on the Table,
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['Sﬂ' Jo Hle FTEYIA

frem famarar | 99 & fag
Y WY FY TS FTW MG |

wa ¥ |l e & e ¥
T T AT § | Y o ¥ 7y
TAHE IAAT A AA A §a&  TGAT
gzt & ar fama wo g7 @ w
ot Yt d g sr A @
FEYTHT Y TAAT | G AT ATEY & 7R
FOAA 8, WSRTHIX @, Ja% ]| FX
P AIY 1 JqT WO AT WA
o w drer ST g WK WY X 3y
g & e i ot A €, o W
T & HIHL I F3T Al WoLT-
IR & A WY FY S § S
oY WY W A, STy oiw W\
A& v § 7 & oF smEvor @
F qU H QU gwT § WK AT A Awer
F1 Jwm Wt AT 97 | e o &
A9 N qg Fan wrgan g i forw wiw
# ugy 9 F03 ¥ O g W@ G Q@
T & v ag ¥ e wdy arEE
T WX JEF A FEA T § I
FRL T AW AW qT 99
Ao F I FqT R A 3 I
O W X | WX F & T 237
At I e A fawar g
T F@ TwAtfaw fifeai ft o s
2, ST qaTg &Y e & 1 F FgeAn A
Efr omr  zEewrw fafet &
A% gy wifgd | FT T A w wwieg
FfE ag @ fawr T I §
ATHIGR & IJarae &t A forofy 7 St
g g ®3 g g W 3 " 9%
wafadr wrg F At A 0 K ow
FAHT F AT Ty e g fE owa g
o dqr WY gafed Ao W@ an
g9 ®  dur gaR g9 & §Yg faan
AT, TR FAA AT ATA AQTT GYam §
78 %Y faof &7 sgaeqy F, ST FEA

MARCH 28, 1865
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# T wOY WX FF WA T Ao

AT F TEE W | wWE A
T ST §, I W W wTW g

o qReT B WK oF e fex &
"ITET SqT & FTISATE | A AwET
Fwmgfe A § 1 Faw wfgam &
FI 7€ FTAY e v & fw @ afgqar
¥ 1 afgen ofqa 7 et ¥ 1 Tt N
sgfw=< #ar g, wavag g 7@ grav
¥ SE & A wE A wrar g ofad
AT g & 1 ¥ wfger o wew w7
ST Y FTrn S @, A A wwE H
T amar | IwEf fN AR FA T
WA W9 { T @ g AfeT wEE
¥ gg a1 A€ & wwdT & | WeST a1 4
grm e ag T Tgd A A A R,
g oy e aron g, OF T ar
iz g1, TgT I 9B qaeqT {1 AIRT
& ey ot iz fore st afgamit #
arede farer o & I8 S gl A
framgds 2 femr w7 afz o
fwar org oY & wwmar § 5 geel
agi o ¥ feafeage it o 3 @@
R FH A A T

# et wwrdl § R oo @
w7 fear | & st o ¥ wrdr g g
W IgA A AT I /AGE
#3y97d fau go adi g1 3 | & w
TG, T A T AR qraA @ g

oY ®Yd : weaw WA, WA
w1 gwra § f& quetaar a5 aferi
¥ T F qrmm WY mifwg anad F
WY FT T A gAT | TeZwfa ey
g T TET A Axqiata F1oawn
F ¥ @ @ F @ AT T sgIedr
< T B
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“¥ W gWIT AW, TIAT FWS VI,
qIA g &R qERL FAC qWAA |
aax Wik dfam wB O,
¥ qaey W aq F1 a7 € @,
qIH X g3 agiR} /A awe |7
Alas, my ill-fated land!

You shall be as humiliated as those
you insult and humiliate.

CHAITRA 8, 1887 (SAKA)

Social Security 6480

FeETr Ayfat § Forr # T
9T ATt @ O AT g fawc } o He
TEET @Y T AT 7Y 3@ 5T AW
g gW 1 I & §wr et &y 2w
¥ ya°U ¥ 9 T2 F | faeer
& wrfed 1\ =F fomr SeEe #t wn
& & | "I ® MfgT qqrS

In humiliation, you shall be one % ¥ WIAW §1 27 § | Wfa 7Y Frde
-

with them—
Those whom you deny their rights
as human beings,

Those whom you keep away from
yourself, leaving them

Standing outside the door and do
not ask them in to sit by your side.
14,41 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

ITreTe wAeT, 3w & wfaawr ¥
vhages wreew w1 g gresa & W
w1 arfore, wifas, ToAifaE WK
farer &7 =< I & ford ety s
®Y 7€ § | fer & &9 § gfawd &
T &1 g a1 aeq & i v aw §,
iy qdETq g KR AGT FE AN T X
e T oA EWT ARSIV ATTRIED
Sufa g1 N Frges fomr vy
A Sy & W Y orafaat & S §
I 9 ¥e fowr w1 v gET &)
fie foraar g =nfed av o= & g
wreorag § fF A g Y IR sEEE
T Afmromr g g AE & TUaET
L 3

A8 o s ¢ e PR & fady
w7 gq 2w & faufaal #Y foar & fadr
Wy § ar I o wew W) degee
T & faundT o oY § ST @
ff aga &% @A &, S daAT W
T]PT A |

gfrard 2 #T & @ WU F AEHAT
far o @wat &1 §faww & famfarn
F o fagiat # v w77 mifews
16 M wifewar 335 &7 fawior famar
aifs g sfat § degee s
W AqeE gTEeT & AW A IAHY
I @8I F WTaT 9T gfera v e o

Fry aeeTT F1 Awfal § tygee
w1y & fa 12, 5 wfw Wk dages
e & fadr 5 wfowve =W g
g1 afwa 14 a9t & wfy s
TdY & 1| 7 791 gl } ¥ g ww A
1965 ¥ 99 @ § Afw gwre a1 dreges
FTET AT AEPeT grEed H A H A
fa srs & ag @ 1962-63 T & |
W AeH gt & gw T feudde
# feam w9 gu € w fod
& 91 154 TR formm g § fp dhegee
T & AW B FATH KT AwAT
¥ 1.3 Fredr § W &3 wE oA
Afefal & 2.3 <rdt €)1 g6 atE
Regee I & AR FE AW A
F2TO H .15 Arad 71T . 21 Ry
Zl g o gfadw ST e R
T % TR /iR * avw ¥ @i
T g WY TER WIOT AR &1 FEd
wTEE FATE SIS ¥ hgger wrEEw
& o7 1'77 T § W AR fa
# 3.23 wEd &) degEE I &
RIS F |, 28 BHET WX . 02 RiEEY
g1
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(= 7¥H]
Tg JITAT WA qHA AT & A
7™ 2wy & i sarmax degee wreew
T T A fig WIN § | @I W
& ag aqen v ot devg A s
2 3o ¥ ¥ &= g™ W ffasce
AR AR E oy
R ¥ oA favara 7t e foraem
YR I3 FY ATAATHT FY, AT ATIATHY
Y IWT H AT & 1 =Y st T
Yfewsr afaw & fod wgi ey ¥
deger wrEgw & WW A AT @ o
agt ) & oy amer § fF oo
% fewrs afaw ¥ feger w1 o)
taeE T & F9 OF A7 Q) |
€ R ur F 1 ot wgt o N fafaa
o g€ 99 ¥ oF feger T &
IEEAT & fg=Y & 9T ¥ 61 A%
¥, B qqT Al ¥ 49 AT U, ¥
YT At ¥ 31 TR ¥, FEY AU TGH
¥ 19 7T WY AR §Aw < e
¥ 14 AT WY | G A ¥ Ty
¥ 47 7 fa@ 7 | W W R AT
AT A A 44 . 5 Sfawa ww@T )
W §2T ¥ 99 7 2 7K AR ]
fed oy &Y g = forar T 1 ot W
100 ¥ 47 Tva< far ¥ =gt 100 &
¥ 49 o for om wwd ¥ Afww oY
W N ¥ &3 & 3 Y ey v i aoma
49 F WX 47 TAX T E M TAH 45
B 7Y Y T R | wwd w R
s g% § fF fegn fawre afew
agi 9 GAT gHT & I WO F o W
theges FTew W dgEs g &
R W [T § | g v
afaw § 9T a% FEYET W F AR
e e w1 1 9 §€ S W
T W O aw A w Y T
Tt T T F B o oo
A gfew ofeew afaw e & o5
YT deger wTRE ¥ A 7w ¥ q@

MARCH 29, 1863

Social Security 6482

17 e, 1961 &t fem@e & @)
T A hyges FrEH # a1 dyges
grest w1 gfaa ofers afew sfamm
¥ wrE oY FraT TG @ | T F Aw
TR W Q& | WL gL T & qfews
gt s 3 51X gfiv afes afrw
wfawe & #w & w9 fgges TS 7
W AL JTEA FTOF O WA
& AT A T S & ary o WY
T TEY &Y @ |

T AT WA & faEt ®1 3er
%Y 3@ aY gar o e &gt & g3 fad
Y =l | wwH g Fqemar T g e
i e 48 A | 99 T T aTT Ay
foid €t 3 fr ST wew W W
are ar feggee g & fraw &M &t
dwfat & & at gmer gfreaidum
fFa MR R FE g EET SR
WY &7 §6a § |

m‘ﬁo To Q‘ﬂ'o,tﬂ{e dYo THo, - 1E
s THeTHo & FHE AT qE § |
& s aawre, f& s ofdafa
W@ vy § ¥ | dyges sreea A el
WAF G :

aTfo To THo 3.7 9T
wréo fo Tao 3. 8T
w0 Q%o qdo (T) 3. 29
o Q%o o (f) 2, 20@=
FETEE e #Y Pred v W< §
ot o Qo THo 1. 290
wr€o fYo qHo 1. 29@%
wTfo Q%o Tdo (T) 1.3T@=
urfo Qo qHo () 0.2

@ T & wiRe ¥ 19 weETT S
e § fF g oo awt & fearelt aoelY
¥ §, & WY & AW 9T Iy
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dsfeat 27 ¥ wgi 75 g § | wRUw
W@ Amy ¥ AR AT 9| a1 W
159 TWT 38T F< @1 AT1E7 | AR
Frezq HIT #I[EE FIIEA &0 AV
faYe g camr w 3@ & W7 oW
qaT = fF g wmr e q§ @ €
S.0S, # qrm dges wEE-
frer &, Megee grgsw &7 faw 1 WK
fraft & & oo & s w@
at oy 7w o & o 2 & wifrew 25
w1 o1 Fx ey 1 fw &
et v qeT gwr & 1 aga & O feuwe-
frzw § fordl deges wrecw WK Agges
o1z F1 uw ot safe ad | & ao A
frrar 3 § 1w qUe el #
Q1 ¥ deger wEw F 4 WX
dheges e & o, s Qe Eee
st o g fafrguw §  degew
wregEf, dgges gvgew-fre, -
f7ér BWavdiz gow FmrRew ¥ tegEe
geen-frw, Wegew wweew-fw
gt g ¥ ww fedey e | @ WY
fr=r & 1 wmfes ove feden wnfe-
frw, e fedwr-fer, w® o
oiFea-frer, Eea-fra, €W we-
wd-fd, TEANE W arEEmfe,
W & San WY faer § 1 9 oY OF we-
T T &, e § g Y qyt A
A} &Y AT /I FHT AT ZT ATV | AGA
¥ fearéizm Q¥ § fomd fages qrew
o NIFE FHCH §T CF W wrEey
T & TR w0 ¥ W T A
ST F | TR G qwTH @ #Y d
STy & Qar sl e fiw wror #Y g
WIYET FTECH W ATIET ZTEH & a1
¥ qg & S &

& @ w7m fe oo w ot a
q ®H FET EY § A NI HTEH
® fod wx Agges greew & fo¥ wfowm

Social Security 6484

¥ Y syEeqr § A Foorawe § o¥ awtar
#X foear o ar feg 9% &% W ¥
q foar o | @y @ a% g7 Al
awar o aF fiF g W & qfews afaw
e ¥ s ¥ ofsew afaw w-
W ¥ fgee wEE w1 OWR g
TCA FT &7 § F9 0F 0F qffq 7
21 T dwwAE & cafaad) &1 agh S
wfad &1

g A% TS 1 5 &, § vy
i fe el fenfora 5t o ¥
QT Wy A oY Wegew wwEw & fod
12' 5 wfawg foRm S = w
15 sfawe & wmr Tifgd sl &
foma & wiifer wel A aE ag T
Y a3y & wEyeE Freew w1 foww
5 wfawa & ag T 7 wfawa § o
w1fgd | WY & fagnr ¥ Sew foe-
W 17 5 wfowd &7 Wg 9 22
sfawa € T wnfed |

gt T YT F AT W AT §
B & TwA & A AT 7 § o
Y Wt gy g, Wit #Y vl @ g,
el ®1 w3t g 1 wrr o S ¥
frdty faafal & amw ox Wi =«
@ §, Toge WfidE , 9e Wi g
9 IR wEew § fF TR Wi
s e mr, WY wa a W T
Izar § @ T ®7 wodt ot A fear
AT | 3 W § fr o aw W A,
a fe faaed & aml o< &, faer faam
srT wrfey, W e G A fea
ST & Ay W) w1 W /T g
wifig, wiwiY #1 Wit Witz QT wfieg,
T fir agdr wYorT g | SAs A WY @\
il Y T swET #7 6, @ W
¥ og® WX gER mEnadl § agE weer
w1 fear ar | Afew I Wiz W
T w1 faar mr
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[ wYd]

T qF ATHTLN ATRICET FT FATH
¢, Qur #é fearedz wff & ot wed
F1 Fler qU F faar v g | w7t aw
HIFE AT FT qATH &, IAAT a¥ HE
foaid &t 7l w1 W e qr,
wfafatfadta, zrew ufcars WX -
W wt it wifae w3 fear sq &=
& 7 qTEEw W WY T A § 1
N maT s § SEH WAl wr
Y AT g Y G & | I Ay fereges
s WX frggee s 1 8% &1 yW
& 7€ v | 9w gORI S wfq
Taet SR §, Y &Y e deql
Ay 9% F1E F R W &1 A & A
I&AT | AT wAw g F o oW
qxr faear ST wfgg | & A e fw
W 3w & g w3 o ATy qev &
a1 v w4, & 78 fF g Wil § g
e 2, gw T § @ e A | fagan
# 2 frelt & w9 7Y @, 7 &, ¥foem s
ww % fEar T, ST wwor gar | ¥
g § fF ag ww foat St
& &% fear sy | & smgan ¢ v ag o
anfet s faaefa & am & foma
& o Y § 9% T &Y | W WG @
T FT AR § a1 9 FoRwe § S0
g ®TAT wnfEy | & o v s a3
F ¥ A FT@T F, W @ g o
ol ag wiv § fe @ foodws Y qu
frar 917 SR WA 0 W ¥
TATRT ¥ SYTRT G&T HIN IS ATC |

Wg qE TAAANTE GIROT w7
e & & wwm o foem
gama g, 48 F qfafewwr e
) @ A aiftw wwe ®
wnit &, wga R freges s W
foregee gres| & &l W o9z Wi
o g AR T A SR B AW
T8 far 1 @ qaAfaw FTer v

MARCH 20, 1965

Social Security 6486

oW 3 R ST L W sdwafa
AR e ¥ O & | SR o aw
g oY QY wiw A A R, wE A
T wr=em T8 oer ¢ foew sew
Fg ATX AT FT ANGE  HIATYT A
qaR AT | W WIS A T AW &
wE W dgyes Fwe Wi freges
ITTET T AWM AT T FUT FI O
PR FT I FT 3G @ WIOHT
@ s f 9 Faw @ q@v v
wfe & sarar A€ € 1 9w o A
FY 9T F9ITT FT qg g &, 99 §EG
T EEA ¥ 80 IT 86 &7 farcw &Y srreait
& I & A ¥ 32 8, AfEw § Torfaw
qifedi & TOTR O W9Q & | F qG CET
Fga & ford vt T 1 ¥ 07 I -
Afow arfeat & gurdl X T & oA &
fede o T wma § | mifag AT & St
T F oy S FWE A
ar ST & Al ¥ g w0 Ad e
2, 7 81, 9 T A9 I FIW A0 |
™ UoAIfas  §YET & T whe #y
T # HE IreAr A & | F wrer gy
fagm 7@ verm wwEar | K oo
IO HEHT T q9T ATy
qET YIFT To FFATHT & YT &Y
&Y aar wvgar | &few & g s
FgAT A1ga § 6 qTaT qTET S0 wEASHT
A Fr T W Y 47 | W FTAT ATEH o
qrRTFL I WETT 69 T W 7 47
T A R Hy A ATA FR A
g W HTAT g AEY AT | WA
e § F & wm a9 q@ W e
EHHWQHWWW'W
wr ared & fF & agt avewA s
1 gfagw S, WA AR §
fo & g1 dwe Y AT W gEIE ?
ygum e AT &1 e § 5 oary
gz, WK JE&T dgF STo HrATH
qifafers fo@us & gt 7 ) Jfe=
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qTET |IEH TTo HFATHT A VYA (&aq &
wgaw fear f& oodtfas o &
HYE W ATH HGT g AT 4T AT FT
&Y & war | g@faa s A8 ag 7
g wemw w7 9w = F§  fag,

Fee WK fregee grew
Fg AT AT A F fox S ag ifafe-
T foanw faar mar § 9g qur @
QA dga FOE FHaT g | AfFT TR
qg Fg ¢ fF AT T AW I W
weq 7 faaffaa & & 78 o qw,

T F fo< a7 FEA7 5 qU FHT FT@&HR

7g Iedl g R wadl F w AR
Yo am #& ad @1 dasw frataa
Tq BT A | 99 frata 9t aw gw
FQ § | WK q4% faataw fear sng
gre WeR ® S ary A AW
Ta N Y & fag @aw 9
fear s &t @ s & Fw oA
AR T FAN § | I9 q9G g7 F AXT
T F TGN A g WAT H LA
W TRE & # ¥ T @ s
e ¢ 1 & ag g e 5w &
TEA F AW A Q| F A wgar
fF agr ox #1§  grewEfaEw wrEeT qar
g1 #ar smgan g e eitfess for-
dww gt &< fegr g o e ar
o 9rr 43 § o & ord § afww 3 2w
T4 %, o & & & dfew 4 g
& wrgw, o & e g, dfew 3 e
T am, fmsufg afF s R
TEIHTH T8l F THT | HA T /W0 1
agr faomn T At g AT @EERE
®0 W AT AR 9 & fAQ (F agq
T HqIRIEA BT | TWiad ¥ wiw §
fF @ Ueeifos @6T §
fFm s A W AW F T AW w,
€W AW F HAIHAT BT ATH HT T
ST T AZT X ABAT K WATE I AT
F@ E I wgdl 71 THE A I 1Y
e w1 erw |
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it a% freger sz o) fregee
AETH ZIT &, @ gl @, g g
&, 1T WA B, A1 AT T @, AT
A, §7 WiaT §, MEH T g @
39 F qa § g frwe wogr o wfy
g Wifyd T F S f e §
SR ¥ Y AT A 1 &
T g & ww aw g A wr
qET F29 AG Jorar  fow ¥ Iq A
QU RGIT HTT FF, IT HT HWIa* Sqeqr §
GUIE | W qF a7 o4 FE
Few A1 Jorar i faw & worgR awt 47,
fom % ma wfs o food 70 F 9w §,
A o 90 wfawa farsges wwe
T foreges qEsw & WWT § I &
A Aagd I WATAT  FY G AT,
I FT IS AT WIS A AW, WA
I FT @ # A FY ey |
¥ WIGVIIT TG FTAAT A F WKl A
s WEar & @ddm wwge
T F7 ¥ §, v o frae §
WX 99 % 48 QIgar  # wEE
AW A g A AT a9 IF A qEATH A
SR 2z AEY AT A AAR T AW F
g & 90 wiowa fireges sz wR
freges gresw & @ & | AT e
g fe quw w7 @ w07 71§ w7
T T F G, S gm =
awar g, I & fHA A v, g
¥ fe &1 onfte, a1 ag S S
ST % A & ford $T @i T g,
9 A Y W Al A fan e
A @ AN wfgs  gFear U
ST EwAT § |

T qg W =T § o weal
farer #71 wa w0 7EY gar 1§ g
g g f wga & fm o e
AW AP N AT TR
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[ 7Y
aFar, I qeal w faar o fen
™ ¥ ¢ & TFAT | WO HIEAT q¥
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12 8T %7 §, a1 wea arfawr o fr
Tq W & §, TAA B ATF W
I & 79 7 §i€ qF MIAT g, g
W % &) W sEgra e
TAT FT ARG A& YT T {66
v wrar foar & faq s § =
AR T§ |11 WU IER O
W fean smq @Y IEF 33 A frar a4
ag ! wafeg ¥ g § e o o
IR wiieE waAeqr A gEdAr I A
famt wr seTe At & wwar wiwg
X wiw § 5 I wigw wawar £

garet & forq wor e geTg e |

oY du iy goET A wifed
¥ gax & fag 205 FAT wAr @
T &, 9w fis 2w ¥ 0% oF frw wfes
R O OF q® ST 99™ Jre
T TIAT FHH F AT | T
10 0% wfy adgra S # werg
% fog st giser &, forast g ofw
22,500 FAT §, AT 205 HFAT
TAT T AT § | TV AT A A
v § fs domr § S g 22,500
FAOT TqAT @ TAT § a7 W1 &7 &
sfmismfrmg oo 3T &
QAT HT AT q A9 9T &9 g
R, 7, fagan, eefoat o @ @
¢, ¥ a@ s dwe g7 v fe
v 8, T o™ & &h &
¥ §9 TE AT

IR W ¢ WTIwT 20 fiaee
Y T, T ' Hrfeg

ft it : A forg i frere v v
t .

ITTCAW WPAY : AW T A
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dfted AT @ e i A,
& ot vt o2 ot firz A, AR
7g W *) forw $T WY 2 fEar g0

IR WEAG : W §, 9 O
fmre o & Aforg

st ;o gl Wi w o
I35 @I & | TH THAT 4T FER{T H
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W®RE M W F A oA @ wE
I W # ww ofar afvr 5@
I AT ¥ FTAT T @ ¢ AR et
T VAT @ 1 faeeh ot daamnl
& WY g ¢, T o)X Mfww awver
FANTAY IR E | A AT & SqTHY
o gfedl & wa @ § s+ fawe
FT MERT F AT AW AT FTGL
¥ = A W W AT @R, TG X
faeelt wT oY FT O BF wAAT TR
2| ST WY I FT FIE swEedr @y
# Ty § arfe & ot Aot FAT GF )
WA & 79 &9 e 5 &
¥ agaweerd, AfrT wwar wfweg
¥ 7 ¥ Wfee a9 9 90 7T FA |
¥ AT T ST 93 {IS G138 TOL g9
iR I AT gEE g R ot ¥
A @Y § ) W F fog e wAfw
AT a7 $T A9 99 ¥ @1 A
aife & woer Qo w91 9% W o
¥z w3 g% | I wear @rie fafeew
TR # A & 7w &€ a o I
§ dfeT wer w9 e @ fean
ST O 1 s faR s
F1 W I THT T& T4 ferwar o« g%
fis ga% fag :f e 7 9% fao
g | g fogafess ot & o
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I & g [T feniea &7 91}
@ A I TF &R FT S @Y
T, /feT o7 gw ¥ Wt B fran
iR g TF ¥ 98 FATT HTdHAT
FAT ¥ F T A T X I 9 qA
faar) 9@ o el mEd St
¥ 78 a9 w7 ag aver fed awen
T AT e & A Y s @wy
aTEE ¥ gAY Ag AWE T § ) gwfag
% mmd fafrex v ffcE
& T &AAT A FT T T A A=A
reat g1 & wmgar g & s am
W aueq & i fas o @ W
Tl 92 afeal & @@ g0 §, St O9w,
qaTH, A5 @1 6T ¥ 4wt @ R &
ST IAR! IATE F W feaw &
™ qX feeelt & age frwrenm S
@ g7 @ & faars 139 wogq w27
IS | A IZ AL ATHAAL ATAAE
1 39% faars gd oF Aaaa F9 IoA
¥ fr€ Famra 78 st |

15 hrs. e

wgl % e, @wfeat ¥ @A
I sfEqdl &1 TS § 9@ 9 a7
& o€ @t f5 31 femeae @7 1962
a% fom & & @it wiofeat a1
g v wreefes cew agi ¥
gTx gug f&y ST afew I 99
geit winfedt & Jaua & &, I
wigfeat # fr w7 2w, 7@ Ao w7
g0 aT W a1 @1 § wgi fE A A ar
] FE aEaT § T & aww e
£ syaeqr & | 99 qF ORI IR
fau wreewifer e X T, T
arfe smaws awqei N wEedr g
T 30 § a9 aw I SN WiOfEEl
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ok gfeal & degw 7 fear wmg,
I IT & AT ¥ T IOATIT I W]
ag 9T g9 a4 @ faar o o &
wgm ff 31 fewwa @9 1962 a%
g wiafeqt & 9 q@q \arw v §
ITH! IT 6 IT® WA ¥ T gE™T
I AC T ITH! AL YHEAfeT
WEE 80 T #, 50 TW F AT
25 W, dAGr WY TG FT JEET R,
g RE % A3 2 fa o W
g1 9T %% WX T q1fE qrAvgwars

{2

Shri P. R. Patel (Patan): It is not
correct. In many of the Panchayats
there are cases.

Shri Maurya: It is reported in it.
It is a reported matter.

g2 &rgw 1 ¥ &y K 9T wgAT
agen § 5 & o W) myrdar @
e 70 ¥ fefead a8 sy
& qaarar wga g fe oo ¥ & 3
w5 e w39 & U T
¥ agt P & gar dww wif i
IAT &1 wiw & 1 & ¥ &g gt
wigl & 99 &w &) 39 PR I
w Wy fered Wi aw ¥ SEw
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WIST & 5% &1 %< 99 TS B
qFAT ¢, WINT & YW ) AW
qeF & 223 * q9 O7 gEAr §, WINT
¥ T A AT UKL FT 1 AT 2 FAT
Y FY grafa ) @ /AT a1 awar
g T & W & ¥ foma f &
wE FWET A GAwar, 99 ST
AT FT ¥ q@T ¥ Rfave fafrey
TEAHT & a%a & ar & awar & f

R § S E W

i

A IAHT T W ATWAT® F W FOIT
W I goa H&W TF T & AFAE
1 Y P AGAT | T AR & qq
& 9T WE WU w1 G |

Mr. Deputy-Speaker: The hon.
Minister will be called at 16.40 hours.
Shrimati Chandrasekhar,
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The Deputy Minister in the Depart-
ment of Social Security (Shrimatl
Chandrasekhar): Mr. Deputy-Speaker,
Sir, I am most grateful to the hon-
ourable House because almost all the
hon, Members who spoke since this
morning have given attention to the
backward classes. And, it is most
gratifying that the House js giving
more attention to the cause of the
backward classes. Sir, the Central
Government and the State Govern-
ments are fully alive to the needs and
are paying more attention to the wel-
fare of the backward classes. It is
well known to the House.

D. G—Min, of CHAITRA 8,

Sir, in addition to the benefits that
the backward classes are to derive
from the schemeg in the general sec-
tor, there is the backward class sec-
tor which is earmarking in every
Plan certain schemes and funds for
the welfare of the backward classes.
During the First Plan, Rs. 35 crores
were earmarked; in the Second Plan,
Rs, 81 crores, and in the Third Plan,
Rs. 114 crores. The House is well
aware from the Annual Report that
we are to get Rs, 206 crores for the
Fourth Plan.

Many hon, Members mentioned
that there has been a lot of shortfall.
Of course, I do admijt that in the
First Plan period there was a great
shortfall, because only Rs. 25 crores
were spent out of Rs. 35 crores and
in the Second Plan, Rs. 78 crores out
of Rs. 91 cores were spent. In
the case of the Third Plan, I do not
think we should be so dismal, be=
cause, out of the amount of Rs. 78.70
crores meant for the four years of
the Third Plan, nearly about Rs, 72.03
crores would have been spent by the
fourth year of the Third Plan. So,
that is not very dismal. So I ghould
not think that the House should
make a sweeping statement, saying
that there has always been a great
shortfall in all the backward class
sector programmes.

1887 (SAKA)
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Sir, when we come to the welfare
schemes meant for the backward
classes, we have the educational
schemes, economic uplift and the soc-
ial welfare schemes for the backward
classes, which include the scheduled
castes, scheduled tribes and the other
backward classes,

When we take up the educational
schemes, we have got scheme: like
grant of pre-matric and post-matric
scholarships; provision of books, cloth-
ing and other equipment to children;
opening and maintenance of schools,
hostels and ashram schools; cunstruc-
tion of school and hotel buildings and
teachers’ quarters; and provision of
mid-day meals and boarding grants.
This includes the educational ameni-

ties provided for the backward clas-
ses.

Secondly, coming to the gchemes
for economic uplift, I would like to
mention that there are schemes like
the supply of bullocks, seeds, agri-
cultural implements and insecticides;
supply of poultry, milch cattle and
sheep; settlement of shifting cultiva-
tors; grants for setting up of cottage
industries; construction of roads,
bridges, culverts and approach roads;
setting up of forest labourers’ cooper-
ative societies and marketing and
consumers’ cooperatives; getling up of
Tribal Developmient Blocks for inten-
gsive and coordinated development of
the tribal areas; and tribal research
and training institutes.

Coming to the social services. there
are various schemes like suhsidy for
the construction of houses and pro-
vision of housing sites; provision of
medical facilities; provision of drink-
ing water facilities; provsion of wheel
barrowg to eradicate the practice of
carrying night soil as headloads; re-
servation of seats in educational in-
stitutions; reservation in services; and
pre-examination coaching facilities to
the Scheduled Castes and Scheduled
Tribes.
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[Shrimati Chandrasekhar]
Then, I would like to say some-

thing about the scholarships. A few

hon. Members mentioned about the
granting of scholarships, particularly
the posi-Matric gcholarships. I have
stated time and again the number of
steps taken by us to expedite the
granting of the post-Matric scholar-
ships, The House is also aware of
the increase in the quantum of
scholarships, the number of scholar-
ship and also the amount that has
been given towards the post-Matric
scholarships as also the pre-Matric
scholarships. Here, I would like to
say that in the First Plan, the num-
ber of scholarships awarded for the
scheduled casteg and scheduleq tribes

wag 45,571 with an amount of Rs. 2

crores. During the Second Plan, the

number was 1,87,0586 and it covered
an amount of 7.36 crores. During the

Third Plan, till the end of 1963, the

number was 1,83,541 and the amount

spent wag Rs. 8.96 crores. So, the
amount has been steadily increasing.

In order to reduce the hardship to
candidates, a very large number of
persons have been authorised to issue
such certificates for the candidateg who
apply for scholarships. They include
the Memberg of Parliament, Members
of the State Legislatures, Municipal
Commissioners, Members of District
Boards, Gazetted Officers of the Cen-
tral and State Governments. On an
average, there wil] be at least 50 to
60 authorised persons in a district and
it should not be difficult for the can-
didates to obtain such a certificate.
This was one of the Dbottlenecks.
This was brought to our notice and
we have taken steps to minimise the
difficulties that the students would
be put to, Besides this, we have tak-
en up with the Education Ministry to
formulate certain gteps to see that
the scholarships are disperseq early.
Education Ministry are taking up
steps to remedy the hardships along
with the other schemes that they
have for the merit scholarships.

L]
to the post-Matric
we also have got pre-

In addition
scholarships,
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Matric scholarships which are mainly
carried out by the State Govern-
ments. We contribute 75 per cent
and the State Governments contribute
25 per cent. Under this scheme,
stipends varying from Rs. 5 to Rs. 20
per mensem are given to scheduled
caste and scheduled tribe students.
The reimbursement of the examina-
tion fee is also made to the students.
Merit-cum-means scholarship in order
to encourage scheduled caste and
scheduled tribe students to get good
marks is also given. Out of the total
provision of Rs, 1241.2 lakhs during
the Third Plan, Rs. 733.86 lakhs have
already been spent during the first
three years of the Plan. The physi-
cal target is that 2,283,362 students
are going to benefit by these scholar-
ships and stipends worth Rs. 1 lakh
for reading and writing material will
be given, All the State Governments
and Union Territories except the West
Bengal -Government have exempted
all the student belonging to these
communities from the payment of
tuition fees at various stages of pre-
Matric period. Recently, the West
Bengal Government have also decid-
ed to give gducational facilities to
the very backward students from the
scheduled caste communities and that
will also mitigate the sufferings of
these communities,

Coming to the services, a number
of Members who spoke did say some-
thing about the representation of
these scheduled castes and scheduled
tribes in services being very low.
Some of the Members said that the
reservation quota is not being ad-
hered to and some gave certain
figures. I would like to give the cor-
rect figures because some have been
a little faulty, As regards Clasg IV,
on 1st January 1962, 1,64,420 people
were in service and that makes about
17.33 per cent.

Shri Maurya: We are not eager to
come as chowkidars and chaprasis.
We want a share in the administra-
tion,
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Wah (fgET) - daw R
T WK R ¥ A @

T g

Shrimati Chandrasekhar: You need

not interrupt me. You will have your
say. B

They are also Government servants.

+ Don’t decry them, They also contri-

bute to our administration, I do not
think that chowkidars and other class
IV persons are in any way inferior.
They are also part of the administra-
tion,

st armft @ R W wee ux
ATAT HT FATH HIT H WH |

Shrimati Chandrasekhar: As re-
gards Clasg III, there has been a pro-
gressive increase in 1857, the num-
ber of Class III employees was 45,181
whereas in 1962 it has risen to 70,955,
But in the case of Class II and Class
I, though the increase has been a
little better, it is not satisfactory.
The number has increased from 290 to
839 in the case of Clasg II and from
44 to 185 in the case of Clasg I.

Shri Maurya: I would like to know
the percentages,

Shri A. K. Sen: I have given the
percentages on many occasions. They
will be given again. Nothing will be

denied.

Shrimatl Chandrasekhar: We do
admit that though there has been an
increase, we are not satisfied with 1t.
The hon, Members need not think
that these figures are given without
taking the House into confidence
about the shortage that is still there.
I am coming to the golution also.

starft TR E

Shrimati Chandrasekhar: In order
to encourage more people to get into
the services, the House is well aware
that we have taken certain measures.
One i the relaxation in age limit by
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five years and the other is the reduc-
tion of fees to one-fourth and we
have allowed the lowering of the
standards in their favour wherever
necessary and also provided safe-
guards in the matter of pro-
'motion on the basis of seniority.
In spite of that, we find that things
have not improved. The House also
knows that we had two training
centres for coaching scheduled caste
and tribe candidates free of charge
for 1.A.S. and LP.S. in Allahabad and
Bangalore and the result of the last
three years has been very good and
all the seats reserved for these com-
munities have been filled up during
the last three years. In 1882, for
scheduled castes, the number requir-
ed to be reserved for the I.A.S. was
22 and all these 22 seats were filled
and so also in the case of scheduled
tribes 4 seats were @llotted and 4 were
filled. In 1863, 11 sentkn;e_rf allot-
ted for scheduled castes and—t1 were
filled and 4 were allotted for the
scheduled tribes and 4 were fllled.

ot wTlt : 3W F SaRT ¥4 A%
fam g ?

Shrimati Chandrasekhar: In 1864,
of the 115 vacancies that were there.
14 were allotted to the scheduled
castes and all the 14 were filled by
the scheduled castes and 5 were allot-
ted to the scheduled tribes and all
the 5 were filled by scheduled tribes.

Shri Maurya: Could you give us
the record of the State Governments?

Mr. Deputy-Speaker: We are not
concerned with the State Govern-
ments here.

Shri Maurya: We who give aid to
the State Governments have got a
right to know it.

Shrimati Chandrasekhar: We have
heard Shri Maurya patiently, and now
he should hear me patiently.



6501 D. G.—Min. of
Shri Jaganatha Rao: He has no
patience. That is the trouble.

Shrimati Chandrasekhar: The hon.
Minister has still to reply to the
debate,

Shri Maurya: We are entitled to
have the report from the State Gov-
ernments according to the provisions
of the Constitution; this Department
has got that right to ask for the

reports from the State Governments,

according to the provisions of the
Constitution.

Mr. Deputy-Speaker: The State
Governments will submit their report
to the State Legislatures,

Shri Maurya: The point is that
they have not'submitted their reports,
and no action has been taken in this
regard.

Shrimati Chandrasekhar: My say is
not the final say. The hon. Minister
has still to reply. If there are any
discrepancies, the House will get the
clarification from the hon. Minister,
Moreover, I have not finished my
speech yet.

st qErdy : FEIE ag @9 qI@
o G E ! wF Y W< gAT FfgE

Shrimati Chandrasekhar: Shri
Bagri can speak when he gets his
chance. If he takes my time, then I
shall have to take the time of the
House to that extent. So far as the
IPS is concerned, the flgures were as
follows. In 1962, 17 seats were allot-
ted to the Scheduled Castes and 6 to
the Scheduled Tribes, and actually 10
were filled by the Scheduled Castes
and 5 were filled by the Scheduled
Tribes. In 1963, of the 15 seats allot-
ted for the Scheduled Castes for the
1IPS, 15 were filled by Scheduled
Castes, and 4 were allotted for the
Scheduled Tribes, and all the four
were filled by Scheduled Tribe can-
didates; aimilarly, in 1064, 10 were
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allotted for the Scheduled Castes, and
3 allotted for the Scheduled Tribes,
and actually 10 were filled by the
Scheduled Castes and 3 by the Sche-
duled Tribes, without leaving any
gap.

This shows that there has been an
improvement in the  position. After
seeing this, we have thought of giving
some training for these people for.
services other than the IAS, IPS that
is for assistants, stenographers and
other clerical grades. The programme
will be started shortly. We intend
starting eight centres in various
States, which will enable the people
going in for class III and class II posts
to appear before the UPSC examina-
tion after getting the necessary train-
ing, and thereby we hope to fill up
the backlog that is existing at pre-
sent.

Now, I would go on to tribal blocks.
We had intended to start 450 tribal
blocks in the Third Plan, 284 have
already been started. We had stag-
gened the starting of these {tribal
blocks because we wanted to have
trained personnel and we wanted to
have all the equipment and other
facilities well set up before the
entire number of 450 tribal blocks
could be set up. So, each year, about
10 per cent or 20 per cent or 256 per
cent has been started, and we have
started so far 284 such blocks, and
we hope that the targeted number of,
450 tribal blocks would be covered in
areas where the tribal concentration
would be about 66/2-3 per cent.
Having been satisfled with these
generally, now, we want to cover a
larger portion of the tribals. So,
tribal blocks covering 50 per cent tribal
population would be now taken into
account, and more tribal blocks will
be started very soon.

In addition to them, we know that
there will be other tribals who will
be living out of these tribal blocks.
We want that they also should be
benefited by special schemes and for
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this purpose, ad hoc assistance is
planned to be given, which will

relieve them to a certain extent.

As I have said, we want trained
workers for the tribal gevelopment
blocks. So, we have started tribal
orientation and study centres in three
places, namely Jabalpur, Udaipur

. and Bhubaneshwar in addition to
the one that has been func-
tioning so far at Ranchi.
In addtion to this, functionaries work-
ing in animal husbandry co-opera-
tion, panchayats, rural industries etc.
and extension officers are to be given
some special training so that they
will be equipped to handle the tribal

development block work success-
fully.
Mr. Deputy-Speaker: The hon.

Deputy Minister wanted 15 minutes
and she has taken 15 minutes now.

The Minister of Rehabilitation (Shri
Tyagi:): She has a mastery over the
subject. So, she may be given some
more time.

Shrimati Chandrasekhar: 1 shall
just say a word about forest co-ope-
ratives. In the tribal blocks, for the
benefit of the tribals, the forest co-
operative is an important program-
me. In the First Five Year Plan, 133
forest labour co-operatives of the
tribals were set up in the country.
These included a major portion from

" the erstwhile Bombay State. During

the Second Plan, another 462 such
societies including 220 in Gujarat and
Maharashtra were set up. The target
for the Third Plan is 3,219. Of these,
in 1061-62, we had started 415, and
in 1962-63 we had started 619, and
in 1963-84, we are expecting to com-
plete 723 which will thus make a
total of 1829. With the accelerated
tempo of the progress during the last
two years of the Third Plan, the
plan target of 3219 societies is likely
to be achieved.

The position regarding financial
targets is summarised as below. The
plan provision is Rs. 207.65 lakhs, and
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the total that will be spent by 1965
will be Rs. 22828 lakhs. So, the
shortfall is very little. Complaints
were made about the tribals being
exploited in these co-operatives. For
that purpose, certain legal and legis-
lative measures are being taken. We
have asked the State Governmentsto
legislate certain measures tp prevent
moneylending in these tribal areas.
Andhra Pradesh, Madhya Pradesh,
Punjab and certain other States have
started action on this, and we are
pursuing the matter with the other
States, and we hope that the other
States also will fall in line with these
States, and this will reduce the prob-
lem that is existing in these tribal
areas.

In the Fourth Plan, the Planning
Commission have agreed to allot
Rs. 205 crores. The Plan panel com-
mittee on social welfare s sitting in
the beginning of next month, and we
are hopeful of getting a little more.
Some hon. Members have said that it
should not be merely Rs. 205 crores,
but it should be Rs, 300 crores. I
would submit that even if we get
Rs. 350 or 400 crores, we shall be
able to spend the amount, because
we have schemes on hand. Some hon.
Members made a sweeping remark
that we had no programmes and
schemes. and we were just shifting
the blame on to the State Govern-
ments. After all the State Govern-
ments are the Implementing autho-
ritles. The hon. Minister, while
replying to the debate on the Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes, had
stated that we were going to have a
supervisory machinery to see that the
implementation was perfect. So. with
the help of that machinery and the
ensuing conference of the Ministers
in charge of backward classes which
would be held shortly after the budget
session would be over, we shall be
able to set right some of the existing
problems.

Shrimatl Yashoda Reddy (Kurnool):
May I ask one question of the hon.
Deputy Minister?
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Mr. Deputy-Speaker; She can put
that question later to the hon. Minis-
ter in charge.

Shrimati Yashoda Reddy: I want
to ask her because she is dealing with
this subject,

Shrimati Lakshmikanthamma: When
5 hours were allotted for these
Demands, we did not know that about
2 hours would be taken by the hon.
Ministers. So, we request that the
time may be extended.

Shrimati Savitrl Nigam (Banda):
Time must be extended for this.

Shrl Rama Chandra Mallick (Jai-
pur): Time should be extended. There
js demand from both sides.

Shrimati Lakshmikanthamma: Time
should be extended because nearly
2 hours are being taken by the hon.
Ministers.

ot amyy . O wefwgi w5
e &, srfearfed #1 @A , qww
G il

o go ¥o fta (fagaw) - &9g
g7 faar sy

Mr. Deputy-Speaker: It has already
been agreed to that no extension of
time would be allowed.

Shrimati Lakshmikanthamma: This
concerns nearly 80 per cent of the
people. Therefore, time must be
extended.

Shrimati Suobhadra Joshi: We
would like to ask some questions.

Mr. Deputy-Speaker; Now, Shri
Utlya.

stafem  (Wigeiw) : IqTERm
AR, ATHTTAE AT HRATAT R §O
g & qF & At wgaw &7 e g
®Y TF SSAT 1T T @1 AgaT g |

uY g T § 29 IWEQ WY AW
fordtr = g T, Ry, el
¥ Bl 9 FA ¥ AFA F g Ay
It ®UT T § foad weeEww 8
faenfaal #t s S A AR &
HTH FT ZY T TAT § | JA® T qTH
srgET A A TE AR AIE  Hew-
arer # &Y Wt fwar T | ST |
TR T ERGE I § WY
F TF HATT g 9 1% fzar mar g
TG & BT A AT W U A=A &
arg WY 17 §, FfEw 39 w9 oy 3w A=
&Y e & 1 faenfaay £ =ik sfem &,
ardt fas dfew aw i qq7€, v, o,
farfarea £ gfeem, ata@, FrETaR AT
qAF FAT FT sqqeqr § & |

1531 hrs.

[DR. SAroJINI MaHIsHI in the Chair]

i g wRATE & OSY
foi? g Al wy fadt § oo =/
QEATY T ATH § “FrAT a9v aF w7,
g e # T WK a6
B1F $T 3 W 7E § forad qar =
ey ¥ fed v arafos gaT &
oy 7av 7T 19 fFy € ot Sad fead
Y Y wrEEr gur ¥ | wfeaTdr qav
faadr arfaaY &t searor Y qrarfas
YTAT FT TF W §, WA, ¥ Ig qaQ a7
W g | e W) arfaw g § faw
w< fggeam Y sy & go wiawr
AT B AHF W T qEEA &A1 v
3, W 9 Feewg ey W AT
w71 & T & fw g w1 fawra
§ 7Y wwar | foreft o wvr AW ¥ W,
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g, it Wit a7 e e e -
@ ¥ aifear gfom qur s
frodt anfoaY &Y &R & grew ¥
for awg weg, agt WX i S |
fraw gfeay Wi wgraar o g 7
AW ¥ T AN A AN 2 §, IR
g gFE w0 § 9 g fegww
& sfxareft, gfcom aar fredt o o
sraT & fadty gferar aar fawre woeror
T A 9 @t [ F FHT I FY FAA
TS § |

X At weeTe R G fgem
& g fe % 10 70" s\ & I}
IR T §, Afew foe? carel ¥ ogi
gfeare aar 91 faedt afaa) & «nr
T § agt I gferw, S qr WY &
B Bt wHax fa7 ud qT W% o
IO @A § | SR FoqAT HAT WY
feeeht & @5 w2 qfewwr & 1 @w gt A
& TATH] ¥ FIE UG qT KT Tordm
T} | OF OF wha ar gfew arer
wTEAT ® FET a1 &var ¥ oF un fafs-
&Y ot 9 7Y {1 frn, aegaT w1
Y F W F FTOT T FRT WA
W 9T ¥ 9% TE g | qfew 93
W ¥ A FH &FT ART wEHgEr
I EHAT A B AT § |

7Eq gRW F TH IR F T ¥
ok § 1 & gz ow fred w1 af-
fafa g st @ o T weamt &
HTAAT HTAT 78T &1 T &7 & I gos
FTUF THo THo Yo ¥ AT A v
AT FY I & GTA /v v, forwd
T R, (ARG ) & TF HTEAHT
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araw & ¥ wiww s aa § 1 Q¥ qrHe
wr wT § oY agt § wf=ra) ) o faaar
g § afew o W aaeee S-
TG ALY ST ¢ | & A qAT Y @A
gT W AW & fadr & @ wRvwd w5y
¥Y T AT ATEAT § ¢
1. ¥¥ WwATAY HT TF e framy
@ foad qrg sfzardt gfem
o wifz fre? oot & &
T frsrae W 99 1 R
ORI WHET a7 TWTEeTT
AR HT A FTEAT qETIC
graeeT w18 foeraa At §
Y STHTOr T AT FT LA
e wix, goa 9 frwmaat
X Jw 7R FEarg e @
v fow weadl & faee
frsTaa g %) aeTT g
T faar o

2. AL FHET qGT FTorerH< FA1-
w7 el FT TR W g
AN A ot & wrAAt A
faw? &t w fadtw glmr s
g 31§ fadr wifeardie &
FA qATET A1 |

3. fre? w@m*l & T S Frer
wY g Iy F fnrd g7
¥ T AT |

4. fre? gl § aywi Wi ofc-

| g WY wwar agrf 9y )

5. qgraeqy & drn qur fafEa
wEt ST =4t F) ¥ A
& far ¥@ waATwg T A
qifeaiie & oF fadqw wman

¥ ST AT IO §ATA TR & - I
T FT AT E | T ISR Y Iq w6
TATH] # FRGET FT HTH KT § q 92-
" Shrimati Lakshmikanthamma:
Wﬁﬂaﬂ?ﬂ'ﬁﬂmﬁm Madam Chairman, I agree with my

T ST AX § | T TG F GG Wit hon. friend, Shri Maurya, that a great
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injustice has been done to Harijans.
Injustice has been done to women
also. It is for this reason that Gandhi-
jl has always upheld their cause and
kept it dear to his heart. He has
writen a book on women and social
justice. In the Report of the Back-
ward Classes Commission also, it is

said that women are also a backward
class.

D, G.—Min, of

An hon, Member: Women?

Shrimati Lakshmikanthamma: Yes,
they are also included in backward
class. Kindly see the Report.’

Shri A. K, Sen: I protest.

Mr. Chairman: The hon. Member
should kindly address the Chair.

Shri Tyagi: She cannot insult
women in this manner.

Shrimati Lakshmikanthamma: The
time taken in these interruptions
should not be debited to my account.

The hon. Ministers in charge of this
department are new to this depart-
ment. Let them see the Backward
Classes Commission Report. There it
is stated that women are a backward
class, I have seen that.

Shri A. K, Sen: I would not accept

that proposition even if it came from
God. '

Shrimati Lakshmikanthamma: Then
how does the hon. Minister, hailing
from Sarojini Naidu's state, account
that Gandhiji has written a book
called Women and Social Injustice?
Gandhiji had himself said: ‘If I were
born a woman, I will revolt against
the injustice done to women!’

Shri A. K. Sen: That is true.

Mr. Chairman: I would again
request the hon. Member to address
the Chair.
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Shrimati Lakshmikanthamma: I
am addressing you only.

In the limited time at my disposal,
I cannot go into those details, Even
our Jawaharlalji had himself said
that ‘in order to awaken the people,
it is the women who have to be
awakened; if they are awakened, the
household moves, the village moves,
the whole country moves'.

An hon, Member: Government does
not move!

Shrimati Lakshmikanthamma: Even

* the Government has to move.

I am glad there is a woman Minis-
ter in the newly created Department
of Social Security. I am sure the
creation of a new Socia] Security
Ministry is a step towards the emanci-
pation of women, backward classes,
and Harijans and others. I also feel
that since Gandhiji's birth centenary
falls in 1889, we must take a pledge
that we will eradicate untouchability
by that time in our constituencies,

An hon. Member over there said
something about the Public Accounts
Committee, the remarks that they
have passed regarding the Central
Social Welfare Board, I am a nomi-
nated member af the Central Social
Welfare Board. I am glad I am in
a position to understand the practical
difficulties in the implementation of
certain of these programmes. In the
papers of March 14, some remarks
made by the Public Accounts Com-
mittee regarding the Central Social
Welfare Board had appeared. There
were certain misunderstandings about
woollen garments worth a few lakhs
of rupees not having been recovered.

I am very glad that the Central
Social Welfare Board has been doing
very good work after the emergency
in NEFA. The Chairman visited
NEFA and other border areas. Such
intensive work had been undertaken,
Wool had been purchased and distri-
buted to the States, From the States
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these woollen garments have been
directly sent to the Army. In addition,
there were donations from indivi-
viduals. 80, more than the given wool
was sent.

ft ymft © T FAFTATF A

| faw mqar
Shrimati Lakshmikanthamma: There
has been some criticism about the
journals by the Central Social Wel-
fare Board, and it has been said there
has been a loss. But, compared to
other Government journals, the jour-
nals published by this Board have
more 8subscribers, and they are of a

higher standard, and they are not
purely commercial.
There hnhas been some criticism

regarding matching grants also. I
do not go into details, but if there is
any complaint, it is better to clear
it from the Ministry or the Board
instead of making wild allegations
on the floor of the House, since it is
a delicate thing concerning woOmen's
programmes run with the co-opera-
tion of so many women’s organisa-
‘tions.

Regarding jeeps, most of the jeeps
have been taken away by the Pan-
chayats and States, and now only 26
jeeps are left with the Board,

On the advice of the Planning
Commission, this vast independent
body was formed in 1953 with Rs. 4
crores of capital, with the most dyna-
mic person, Shrimati Durgabai Desh-
mukh, as its Chairman. We are all
proud to have such a woman head
this institution. Even now we have
a very constructive worker, Shrimati
Matthai, as its CHMairman. I do not
know if we can bring in names, but
1 must say it is very difficult to get
such leadership to head this institu-
tion. Allegations should not be made
that extensions are given for politi-
cal reasons. It is guite incorrect to
say So.

2640 (Al LSD-—T.
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In 1953 when this organisation was
set up, Shri Jawaharlalji himself,

while writing to the Chief Ministers
of the States said:

“This attempt we are making
to encourage social welfare acti-
vities is, in a sense, rather unique.
It is not some central authority
that is doing it all by itself. Nor
doeg the burden of this fall on
the local social welfare organisa-
tions, It is a certain combination
of the two, where the Central
Board comes in as helper and
adviser, and at the same time,
local welfare organisations which
are best suited for it undertake
this work. In this way we can
utilise the energy. enthusiasm
and initiative of a vast number
of persons all over the country."

Since its inception, the Board has
been finding certain difficulties. It
was never given a statutory or legal
status. It has been treated asg a link.
In fact, when you are getting the co-
operation of so many voluntary orga-
nisation, so many individuals, and
when you are pooling the resources
of all these people, you should have
given it an autonomous status, which
it deserves. This you have not done.
In view of this, the Public Accounts
Committee has always been objecting
as to how you can give funds, and
how this body can distribute funds,
when it has not been given a legal
status.

Apart from this, because it has not
been given legal status, its powers
are also limited either in incurring
expenditure or recruiting staff. Even
for handing over small items of equip-
ment and furniture to institutions on
a permanent basis, the Ministry's
approval is needed.

While reviewing the programmes,
the conferring of an autonomous
atatus has been recommended even
by the study team that was appointed
by the Planning Commission. They
said that the Board should be given

—
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[Shrimati Lakshmikanthamma]

a statutory and autonomous status,
and that it should also deal with all
social welfare programmes which do
not arise out of the statute and are
to be implemented through voluntary
apgencies. Even the State Ministers
conference in 1960 held this view.
But it is unfortunate that all these
years a statutory status has not been
given to it.

They want to treat it like a book
trust. A huge organisation like this,
which has its links in all the States,
wherein you have to get the partici~
pation, co-operation and support of
s0 many voluntary organisations and
build up leadership in the villages,
should not be treated as a book trust
or a body to be registered. This is
very wrong. I am sure the Minister
will consider this and bring forth
early legislation to give it an autono-
mous and statutory status.

There are a few tribal areas in my
constituency also, and therefore I
know their difficulties. These tribals
have played their part in the strug-
gle for independence, but after
independence their condition is no
better. There is no change either in
the forest policy or land policy, and
these people are still in the old con-
ditions, catching hold of insects and
eating them. They do not have edu-
cation, they do not have schools for
their children to go and study, and
their women are suffering from lack
of maternity facilities. I have known
a number of cases where they have
died because they could not get mater-
nity assistance. T think they should
get their due.

Shri Krishnapal Singh: The pro-
blem of social security is mainly an
economic problem. There are some
social evils which have got into our
society, but it is mainly due to the
economic backwardness of certain
classes or communities that they are
looked down upon. Therefore, we
should get to the very root of this
problem.
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There was a lime, I recollect, when
I. was a boy when our villages used
to throb with life. There were all
kinds of artisans, and all kinds of
trades were carried on in those days
in the villages, but since the intro-
duction of machines and the estab-
lishment of large-scale industries,
the villages economic life has been
ruined. Most of the artisans and
most of the traders who used to
manufacture articles or deal in goods
in the villages, have had to fall back
upon land and undertake cultivation.
This has increased the pressure on
land. So, what we have to do is to
rehabilitate these classes who used to
carry on certain trades and had
occupations which do not exist any
longer., The only way to do it is to
take the small-scale and cottage
industries to the villages, not to
establish them in towns and cities as
has been done in the past, and re-
habilitate those classes which have
now been deprived of their occupa-
tions.

The problem cannot be solved by
the sharecroppers being given land
which they cultivate or by land being
transferred to them from the owners,
as was suggested by one or two
Members here. It would only accen-
tuate the problem, and most of the
owners would take to self-cultivation.
The good relations which existed
between the sharecroppers and the
owners would be disrupted. Most of
the people of the backward classes
who have land for cultivation would
be deprived of it.

Nor can this problem be solved by
giving service to them, because
Government cannot afford to employ
all those who need employment,

Shri Maurya: Either you do not
reserve, or if you reserve, you give
them the full quota.

Shri Krishnapal Singh: I quite
agree that they should be given their
due share.
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What I mean to say is that the prob-
lem cannot be solved by absorbing
all the people in Government ser-
vices, *

Let me say a few words about the
handloom business. I have said last
year that this particular business is
not run gatisfactorily. I would like
to bring fo the notice of the hon,
Minister a report which has appeared
in one of the Agra papers edited and
owned by no less a man than a for-
mer Minister of Uttar Pradesh, a
well.known leader of the Congress
Party. The report says:

‘g fafrer o oF FOw
1 TreraTer

fargre T e Araw Frwfer
gfrga & ¥ qrEedr o a9 A
¥ THoa war § fow # g omav

fr fage 3 ox s fafeeee & gfamr
* 0% $UT ®A F Mo fFar g
FAN FTTA § | I E qrE &% ¥ STy
TT §, T IUETE W I KT W
T AT W g |

An hon. Member: It is not g shock-
ing news.

Shri Krishnapal Singh: The name
has not been given out but gince the
reports had been sent to the Home
Minister, I think it must be in the
knowledge of the Government, There
are several instances to which atten-
tion had been drawn by the Public
Accounts Committee and by the audi-
{ors, several cases of defalcation and
embezzlement. I want to know
whether any enquiry was held,
whether any reports were received
by this department too and if so what
action had been taken by the depart-
ment? Before the Home Ministry
had been informed, it was proper for
this Ministry to take some action in
this matter. I would like to mention
briefly a few schemes which are not
run satisfactorily and where a good
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deal of money is being wasted. Just
a few moments back somebody men-
tioned the ambar charkha. I under-
stand that out of lakhs and lakhs of
ambar charkhas which had been dis-
tributed and crores of money spent
on this scheme, not more than five
per cent of the ambar charkhas are
being used. In fact they are so de-
fective that they are not capable of
being used and the Government had
been compelled to place an order with
one of the Birla firms to manufacture
an improved and better type of char-
kha, If we have got to approach big
industrialists to help us with khadi. I
doubt whether it is worth all the
trouble to have any khadi department
at all. Then, there is the Palm Gur
Scheme and the village industries
Scheme and Intensified Area Scheme
which are equally unsatisfactory.
Finally, Madam, I would like to
draw the attention of the House to the
affairs of the Khadi Gramodhyog
Bhavan in Delhi. Last year, when I
mentioned it, Government gave an
assurance that its affairs would be
looked into and I wunderstand that
some sort of an enquiry had been ins-
tituted against those who were manag-
ing it.

15,55 hrs,

[MR. SPEAKER in the Chair]

But I also understand that the mana-
ger against whom most of the charges
were levelled, against whom an en-
quiry was being held has now been
promoted to a higher appointment.

The only other point that I would
like to mention is the waste of money
by way of high salaries and large
amounts of T.A. I understand that one
of the functionaries of this crganisa-
tion draws as much as Rs. 6,000—7.000
a month as T.A. although he is
honorary or supposed to be honorary.
There are other officers who are being
given Rs. 2,000 or Rs, 3,000 a month,
It we talk of a soclalist society,
Madam, it is time that we stopped
these things....(Interruptions).
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Mr. Speaker: I told the House the
other day that for a man like me, it
does not matter whether I am called
Madam, or Sir, when I am in the
Chair. Now, he should conclude with
‘Madam’'.

Shri Krishna Pal Singh: This ex-
travagance must be stopped in this
department now,

Mr, Speaker: Mr., Mallick.

Dr. M, S. Aney: Sir, I have been
here for the whole day. 1 have
given notice of seven cut motions, I
should be given at least five minutes
to speak on them.

Mr, Speaker: I will see. Hon.
Members would be very brief, seven
minutes each.

Shri Rama Chandra Mallick: Mr.
Speaker, Sir, I am very grateful to
You because you have very Kindly
given me a chance to speak un these
demands. I want to congralulate the
hon. Ministers, Mr. A. K. Sen, and
Mr. Rao and also the Deputy Minis-
ter, Mrs, Chandrasekhar, Mr. Sen is
a sincere man, a man of vision and
judicial outlook and a promising per-
son and Mr. Rao is also very active.
Mrs. Chandrasekhar is active and she
is connected with various social wel-
fare organisations and her special in-
terest is the uplift of Harijans and
backward classes I therefore hope
and trust that they will take more
interest and work with heart and
soul for the uplift of the downtrod-
den people in our country.

Only one noble man was in our
country here thinking day and night
with heart and soul for the welfare of
these people. My thoughts go to the
memory of Mahatma Gandhi, the
Father of the Nation., He believed
that the uplift of Harijans and Adi-
vasis actually necessary not only for
them but also for the betterment of
India as a whole. He was stressing
the injustice done to them for cen-
turies, It is known to everybody that
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these people are economically, social-
ly, educationally and politically back-
ward. Some of them are landless;
some, homeless and most of them
helpless. The amount sanctioneq for
them each year is not fully utilised
in the proper time, in the proper way.
Lands should be given 10 [andless
Harijans and Adivasis, Drinking
water should be supplied to them by
way of wells, tube-wells and tanks.
Financial assistance should be given
to them to construct houses and facili-
ties for employment shouid be given
properly.

Many officers and workers have
been appointed by the Centre as well
as by the State Governments to do
welfare work among these people in
she country. It is a matter of great
regret that while some of them are
interested the others are not at all
interested and feel against the sche-
duled castes and tribes people be-
cause they are getting some facilities.
So, the members or persons who are
actually interested to work for these
communities should be taken in com-
mittees and other concerned bodies.

16 hrs,

I humbly submit that much has not
been done towards the welfare of
Scheduled Castes and Scheduled
Tribes. I am not saying that nothing
has been done by the Government.
The Government have taken many
steps to develop their conditions.
However, it is found that untoucha-
bility still persists in a very acute
form in our country. Even after 17
years of Independence, Harijans are
not allowed to enter the temples,
dharmasalas, hotels, hair-cutting
saloons, etc. Even dhobies and barbers
do not serve them in the rural areas,
though in some towns and cities they
serve them.,

Now, I would like to say something
about my own State of Orissa, I am
very grateful to the Government that
by the end of the second Five Year
Plan period, 11 allopathic and 11
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ayurvedic dispensaries and 20 six-
bedded hospitals could be established
in the tribal areas under the State
sector with 50 per cent Central assist-
ance from the Government of 1ndia.
These hospitals are more ugeful in-
deed. But I am sorry to say that no
provision was made during the third
Five Year Plan period.

Sir, it i1s known to everybody that
Orissa is the poorest State in our
country. So, the Health Department
of the Orissa Government has not
‘been able to provide adequate medical
facilities in the Harijan and tribal
areas, and since the Health Depart-
ment of the Orissa State Government
is unable to make any provision for
these purposes, there iz a pressing de-
mand from various quarters for open-
ing of dispensaries. I, therefore,
suggest that more funds should be
made available for this purpose to
the Orissa State and more dispen-
saries should be opened not only in
the tribal areas but also in the thick-
ly populated Harijan areas also in
Orissa, and in other States.

I next come to the question of the
construction of girls' hostels for the
students of Scheduled Castes and
Scheduled Tribes in State. I am glad
that the Ministry has sanctioned a
sum of Rs. 2,25,000 for the construc-
tion of hostels for Scheduled Tribe
girl students and also Rs, 1,50,000 for
the construction of hostels for the
Scheduled Caste girl students during
the current financial year. I request
that instructions should be given to
the State Government of Orissa to
see that the amountg are utilised pro-
perly and at the nick of time and not
by any private agency. To encour-
age girl students, more funds should
be allotted to the State.

Turning to the payment of scholar-
ships at the pre-matric stage, I may
point out that in Orissa, during 1963-
64. 81,500 students belonging to the
Scheduled Castes and 77,382 students
belonging to the Scheduled Tribes
were reading in the pre-matric stages.
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For the payment of scholarships to
the students, a sum of Rs 85 lakhs is
required for the State, according to
the rates of stipends approved by the
State Government ag well as by the
Central Government. But there is a
provision of only Rs. 36,60,000 as
against the total requirement of
Rs. 85 lakhs, Out of the total pro-
vision of Rs. 36,60,000, the State Gov-
ernment bears Rs. 27 lakhs and the
Government of India bears only
Rs, 9,60,000. The number of students
is increasing from year to year, but
there is no proportion for increase in
the allotment of funds, The State
Government is trying its best to pro-
vide funds ag far as practicable from
its own resources, but unless the
Government of India assists the State
to an appreciable extent, it will not
be possible to pay scholarships at
least to poor and maritorious stu-
dents, I therefore request that more
money should be given to the Orissa
State for the distribution of scholar-
ships.

To improve the standard of living
and provide better employment facili-
ties to the Harijans and tribals, it is
necessary that they are given train-
ing in technical trades so that they
may be employed as technicians, snd
they should be trained in ditferent
trades like blacksmithy, weaving, soil
conservation, light engineering, wood
engineering, tailoring, shoe-making,
electric wiremanship, agricultural pro-
cessing, industries etc.

I am also glad that one special ITI
has so far been opened at Takatpur
in Mayurbhanj District of Orisss,
where 280 Scheduled Tribe students
are being trained in a two-year course
in different trades. Due to the
rapid growth of industrialisation dur-
ing recent years in the State, the de-
mand has been rising steadily for
more technicians. About 4,250 Sche-
duled Caste and Scheduled Tribe stu-
dentg are available each year. The
Government of Orissa have requested
the Central Government to allot sir
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[Shri Rama Chandra Mallick]
more special ITIs to Orissa to train
up Scheduled Castes and Scheduled
Tribe candidates, of which one was
proposed to be opened during 1985-66
at a cost of Rs. 2 lakhs towards recur-
ring expenditure and also Rs 16
lakhs for building, equipment and
furniture, etc., for which a detailed
estimate was sent by the State Gov-
ernment. I therefore suggest that
this proposal may be considered sym-
pathetically and the six ITIs may be
allotted to Orissa.

The openion of a special ITI in
Orissa would afford the opportunity
of adding some other Scheduled Caste
and Scheduled Tribe, students of the
neighbouring States of West Bengal,
Bihar and Andhra Pradesh also. As
a matter of fact, some students from
Bihar have got admission in the spe-
cial ITI at Takatpur in the Mayur-
bhanj district of Orissa. So, the
opening of the special ITI in Orissa
will help not only the State of Orissa
but also the adjoining States.

In conclusion, I submit that for the
integration of the country and for the
betterment of our motherland, more
fundg should be allotted to the State
of Orissa,

*Shri Sivasankaran (Sriperumbu-
dur): I am glad to have been given
this opportunity to speak on demands,
the first of its kind, for the Depart-
ment of Social Security, which came
into existence by the President’s
Order in the middle of June, 1864.
This separate Department was usher-
ed in to give expression to the policy
directives of the Constitution and to
create effective machinery to put
them into existence. The Consti-
tution of India has unequivocally
declared in its Preamble as well
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as in Chapter IV of the Directive
Principles of the State policy to pro-
mote the welfare of the people by
securing and protecting a social order
in which justice, social, economic and
political ghall inform all the institu-
tions of the national life. While
these Directives are very laudable
ones, we have to see how far these
policy directives have beep carried
out after 15 years existence of the
Constitution. It is true, that untouch-
ability has been abolished in India by
Law and anybody who practices un-
touchability can be prosecuted by law.
But while constitutional provisions
are clear on this question of untouch-
ability, it is very clear to everybody
that untouchability still exists and I
may say it exists in a virulent torm
in many ways throughout India. es-
pecially if we go to the rural areas
untouchability is there as it was
about 50 or 100 years ago. Iln the
urban areas, the keen edge of un-
touchability might have lost but in
the village life it is there for any-
body to see and face. While the Con-
been honest
and sincere enough in their attempt
to eradicate untouchability by suit-
able and stringent provisions in the
Constitution, I am afraid, these pro-
visions have not been put into prac-
tice effectively by our Government
for these past 17 years. The main
difficulty is that while the Constitu.
tion and the Statutory forms prohibit
untouchability, the Government have
been satisfied all along with these
provisions alone without being con-
sistently conscious of their implemen-
tation. The missionary spirit of
eradication of untouchability and the
vigorous fight carried on by Mahatma
Gandhi and Dr. Ambedkar has been
lost now. In place of missionary
spirit we find only departmental
working in its slow snail movement.
After prohibiting untouchability . in
the Constitution” everybody seems to
have satisfled with that. They have
almost forgotten it. Day in and day

*Translation of the speech deliver ed in Tamil.
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out in the public forums and in the
press, we find burning questions dis-
cussed about the problem ¢f Negroes
in the United States, about the pusi-
tion of the Congolese in the Central
Africa, the conflict in Viet Nam and
anti-colonial movement in Asia and
Africa and the apartheid in South
Africa, but no one seems to be in-
terested in the plight of 64 million
of our brethren in India in the dark
corners of its rural areas. 64 million
ig not a smaller number, probably
much bigger than the entire popula-
tion of United Kingdom and it is
more than 3 times the entire Negro
population in the United States, While
we are very critical about the ques-
tion of apartheid and the problem of
colour in other countries, we take a
detached and indifferent attitude to
the question of untouchability in our
owp country. I should say, the Gov-
ernment is very indifferent and cal-
lous to the state of affairs of the
Scheduled Castes and Scheduled
Tribes in this country. How indiffer-
ent the Government is can be seen
from the fact that last year while
submitting the 12th Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes, the hon. Deputy
Minister gave an apology that the
report was delayed due to the time
taken in the printing press, that is
the Government of India Press, about
one year to print the report of the
Commissioner. That Report men-
tions about the inordinate time taken
by the State Government to give
clarifications asked by the Commis-
sioner on the basis of the State Re-
ports. To quote one instance, the Gov-
ernment of Kerala took nearly 30
months to give clarifications in re-
gard to the progress report for the
year 1959-60. Thus, it can be seen,
at every stage, for submitting reports,
for collecting data, for getting clari-
fications from States and getting them
printed at Government Press, at every
stage, there was delay, delay, delay.
There is an amount of indifference
that the problem receives at.the hand
of Government. Why this apathy
end why this indiflerence? ‘That is
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why, I say, the missionary spirit that
was shown in the days of the Free-
dom  Movement under Mahatma
Gandhi and Dr. Ambedkar has been
lost now. I have to impress on this
House one thing here that unless we
investigate the cause and the basis of
untouchability, we are nowhere in
attacking this problem. Mere pallia-
tives or social adjustments or other
constructive schemes are not going to
yield any results unless we attack
the basic reason for the rise and per-
petuation of untouchability., Un-
touchability is part and parcel of the
caste system and unless the basis of
caste system is analysed and a social
revolution takes place, there is not
going to be a final decision to this
vexed question of untouchability., It
is not only a question of disability,
economic backwardness and standard
of living, it is much more than that,
it is a basic question of human jus-
tice, social decency and of equalty,
that is fundamental. Unless the con-
cience of the nation is stirred to the
human injustice done to the rnillions
of people, unless the social philosophy
that protects and perpetuates the
caste system is effectively changed,
unless you accept the 64 million
people of this country as one among
yourselves, you are not zoing to solve
this problem. We may pass any num-
ber of Acfs, we may e~nshrine any
unumber of directives, but the pro-
blem will continue, for a long time
to come, to rear its uglinesg in one
form or the other, practically in all
the villages in India and the avail-
able information from the reports of
the Commissioner, it is stated that
from 1958.50 about 2380 cases were
registered under the Untouchability
Act, roughly about 500 cases a year.
Everybody will admit that this is too
smal] a number. The Commissioner
for Scheduled Castes and Scheduled
Tribes states that this statistics is
not only an indication of the total
number of cases of untouchability oc-
curring in this country, as due to the
fear of caste Hindus on whom the
Scheduled Castes are economically de-
pending and also due to the indiffer-
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ence at times on the part of the police
in registering these cases, quite a
large number of them remained un-
registered. Therefore, there are two
things involved here: (1) the over-
whelming social dominance of the
caste Hindus on the fear that they
inspire in the minds of the Scheduled
Cas¥s as well as the indifference
shown by the Government. 1In the
last Review given by the Commis-
sioner for Scheduled Casteg and Sche-
duled Tribes for the year 1960-61, a
sum of Rs, 2.27 lakhs was earmarked
in different States and Unioa Terri-
tories for providing legal aid to Sche-
duled Castes and Scheduled Tribes,
but only an amount of Rs 1.13 lakhs
was spent. The Commissioner gives
the reason: “the shortfall appears to
be due to,the people in many areas
being unaware of the existence of
the scheme and also in some cases
due to the failure of the officials con-
cerned to move in time”., Therefore,
instead of making provisions and ap-
pointing officials, it is an imperative
need of the hour to make a vigorous
propaganda to make the peoplec-affect-
ed know what are the Constitutional
and legal rights. Unlike in America
where the Negroes are aware of cer-
tain human rights denied to them, in
India under the agelong oppression
and ignorance, the people are not
aware of their plight they are so
ignorant that they are ignorant of
even their own ignorance. That is
why, you have to stir them out of the
stupor, you have to get them out of
the darkness that surrounds their
minds and Their hopes. For this one,
untouchability has been taken as a
national issue and has to be fought
with a missionary z=al. Therefore,
it should be made obligatory for
official as well as non-official agencies
that get grants from the government
to combine propaganda work with
“other constructive schemes”. In the
Report for 1960-61, the Commissioner
himself states that “it is desirable
that a major part of time and energy
of the social workers is devoted 1o
propaganda ‘work and not claimed by
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other constructive schemes”. There-
fore, the crying need of the hour is
to mobilize all the available facili-
ties and concentrate.on the eradica-
tion of “not untouchability” but on
the very basis of untouchability, that
is the caste system. In this connec-
tion, I am glad to find in the Annual
Report for 1964-85 that the Govern-
ment have decided to set up a com-
mittee to go into this question of un-
touchability and suggest ways and
means for ensuring that the practice
is eradicated to the least possible
delay, This is a welcome decision
and I hope the Government will take
carly steps to constitute such an ex-
pert committee and chalk out a defi-
nite and effective programme to
tackle this problem.

I need not go into the figures of
appointments given to the Scheduled
Castes and Scheduled Tribes, becauge
they are very meagre figures. Here,
I would refer to page 130 of the Re-
port for 1961-62, Part 1I: “While there
is no reason to dispute the consider-
ed opinion expressed by the Union
Puble Servce Commission, this argu-
ment advanced by the appointing
authority, does not always hold good.
Instances have come to notice, which
show that while the Scheduled Castes
and Scheduled Tribes candidates with
prescribed qualifications are avail-
able and even succeeded in written
tests preseribed for judging their
suitability, they are rejected on the
basis of marks secured by them in
oral interviews!” The position is
that even if candidates belonging to
Scheduled Castes appear in the
written tests and succeeded in a
fairly good number, they are reject-
ed in the oral tests held later on.
While I do not seek any charity or
pity for these unfortunate candidates,
on the basis of the communal con-
siderations, yet I cannot but ask this
Government and to probe why g0
many successful candidates in the
written ®ests go down in oral tests.
The Commissioner says: “Its own
knowledge is that results of persona-
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lity tests or oral interviews are al-
ways not dependable”,

Another important topic is slum
clearance, Under the name of slum
clearance, nowadays nothing tangible
is being done. Often it is not slum
clearance, but it is only a slum trans-
fer—one slum being transferred to
another place. In fact, sometimes
when they clear' one slum, they
create two or three slums in different
parts of the town. In fact, in Madras
About 15 years ago, there were only
300 slums. Now, there are about
450 slums. Creation of slums is due
to various factors, the important one
being the overcrowding in cities due
to pcople coming from villages in
search of jobs, Therefore, the slum
clearance should be co-ordinated with
provisions of jobs and employment
opportunities in the villages which
will prevent people from emigrating
from rural areas to urban areas.
While taKing this two-fold pro-
gramme, one of improving the living
conditions in the existing slums, the
people in the rural areas should be
made to find a living in their vresent
abodes, but now the slum clearance
is being done in a haphazard manner.
While they clear one slum and build
some tenements there, some two or
three slums are created in some other
place by the time they finish the first
slum clearance they have taken. In
Madras, 1 know, under the name of
slum clearance, tenements were built
and the erstwhile dwellers in their
slumg were accommodated in the new
tenements on a rental basis I would
suggest that this scheme should be to
make the erstwhile dwellers to parti-
cipate on a cooperative basis und own
thesé new tenements after ingtalment
payments spreading over 15—20
years.

Shri Subodh Hansda (Jhargram):
Sir, it is very difficult to assess the
performance of this department, since
it iz hardly one year old. However,
I was listening to the reply of the
hon. Deputy Minister, Shrimati
Chandrasekhar. She has given a good
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account of the welfare activities for
the scheduled castes and tribes. Since
the time at my disposal is very little,
1 would like to confine myself only to
the welfare activities of the scheduled
castes and tribes.

Since it is the philosophy of this
department to bring up the level of
the down-trodden people to the level
of the advanced sections, for that
purpose, a number of centrally-spon-
sored schemes have been formulated.
Also, a number of schemes are being
implemented through the State Gov-
ernments with central aid. Though a
number of schemes have been put
forward, the Deputy Minister herself
admitteg that not much progress had
been made, particularly in the socio-

economic field of the tribals. This
is due to the fact that equal rights
and opportunities have not been

given to the tribal people and go they
have not made steady progress.

The total population of scheduled
tribes in India is 30 million. In
1965-86, the Government of India
have allocated a sum of Rs, 82040
lakhs for centrally sponsored schemes,
Out of that, West Bengal has been
allotted only Rs. 8,20 lakhs for post-
matric scholarships, for research and
training and cooperation. Equal
justice is not done to all the States.
West Bengal has not got even 1 per
cent of the total allocation made to
the tribals, whereas the tribal popu-
lation of West Bengal is more than 8
per cent of the total tribal popula-
tion of the country. So, its share
should have been more than Rs, 70
lakhs, whereas it has got only
Rs. 8.20 lakhs. I do not see any jus-
tification for this sort of allocation.
The tribals of West Bengal are as
backward in their living conditions
as those in other parts of the country.

Not only is equal justice not done
to all the States, but I fing that out
of the total allocation of Rs. 820-40
lakhs, 85 per cent has been set apart
for triba] development blocks. Gov-
ernment propose to start about 500
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tribal development blocks by the end
of the fourth plan. In 1965-66, only
100 such blocks will be started. Ac-
cording to the criteria fixeq by Gov-
ernment, only 1:6 million tribal people
will be covered during 1865-66 by
these blocks. So, by the end of the
fourth plan, the 500 blocks which
will be started will only cover 7-8
million tribals and about 22 million
will not be covered by these schemes.
Living in the same economic condi-
tions as they do, I do not find why
this sort of treatment is given to the
iribal people.

In the tribal development blocks,
Stute Governments are having their
own plans which are financed by the
Government of India. But the fact
remains that in the case of West
Bengal only Rs. 2 to Rs. 3 is the per
capital expenditure, whereas in the
4ribal development blocks, the con-
templated expenditure is more than
Rs. 12. If we look at the history of
the tribal gevelopment blocks since
they were started, particularly the
multi-purpose  blocks, we will find
that their performance is not at all
satisfactory. The reasons why it is
not satisfactory are there. Commis-
sions have been appointed. From the
report of the committee which has
gone into the question, it is found
that the reason is the tribal people
there are very backward and they
could not take advantage of the
benefits which should have gone to
them. It is true that the advanced
sections of society have taken the
entire beneflt from these blocks. If
that is true, I do not find any reason
why there should be more tribal
development blocks if tribals cannot
derive benefits out of them. If that
is so, instead of introducing more
tribal development blocks, I would
request the Government to take up
some selective schemes in all the
States, particularly in the tribal areas
and tribal villages, so that the tribal
people can have the maximum bene-
fit from those schemes.

Then I want to refer to the question
of girls' edacation. Education of
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girls has been neglected in this coun-
try. The number of institutions are
very few. It is very difficult, in
these days of competition, to get
admission into these institutions. Not
only that, it is very difficult to get
accommodation in the hostels also.
During the Third Five Year Plan the
Government had allotted Rs. 9 lakhs
for construction of hostels for girls
in tribal areas. But due to the emer-
gency that amount was withdrawn. I
believe, it has again been sanctioned
now. But the point is, if that
amount is not spent on the construc-
tion of hostels for girls, it is no use
showing on paper that this amount
has been allotted for this work. 1
suggest that hostels for girle, parti-
cularly in areas where the “ribal
people are in a majority, should be
constructed so that the tribal girls can
have the opportunity of getting ad-
mission in the girls’ institutions and
also’ get accommodation in the hos-
hostels. I hope the hon. Minister
will look into this matter so that
these hostels for &irls may be cons-
tructeq early.

Dr. M. S. Aney: Mr. Speaker, Sir,
I thank you for giving me a few
minutes to put my jdeas before the
hon. Minister. In my opinion, it is a
very good arrangement to have the
Social Security Department associated
with the Department of Law. The
security arrangements for the people
have to be made with a view to see
that there is no discontent whatsoever
among the people who are suffering
from either some natural defect or
due to some artificial arrangement
which the society has made. ' With
such a big population in our country,
it is a serious matter for us to
consider. In s democracy like ours
it must get preference over others.
I know that the Government is aware
of that responsibility. The schemes
which the Ministry has carried out
for justification of the Government’s
policy will, no doubt, seem satisfac-
tory, but 1 want to point out only a



653[ D. G.—Min, of
few things here to show that though
it may not be possible for the Gov-
ernment to give all the money that it
has for these things, whatever money
is allotted is also not properly spent
or not spent at all.

So my first point is about non-
utilisation of the amount granted
during 1964-65. Without taking much
time of the House I would only draw
the attention of the hon. Minister to
one or two jtems here. Here, I find
that against the item for provision of
school for maintaining  destitute
children there was in the budget a
provision made in the year 1964-65 of
Rs. 5,100 whereas in the revised esti-
mate there is nothing. It means that
not a paisa was spent in that. Under
the same heading the total amount
was Rs. 14,000—it is on page 6 of
this book-—but not a paisa was spent.
Of course it is a matter of gratifica-
tion that this year under that heading
a pood amount has been provided.
We wish this year al least last year’s
example will not be imitated and the
money that is asked to be voted for
by the House will be utilised and
something will be done for the benefit
of the pcople concerned.

Then 1 come to another item on
page T—Social Education and Wel-
fare. There is an item, . establish-
ment of school for mentally deficient
children. It is a wvery important
thing. Those who are unfortunately
suffering from a natural defect have
to be looked into. It is a matter to
which attention has been drawn by
other Members also, especially the
performance of the Government in
this field in the year under review.
For the year 196465 the amount
sanctioned was Rs. 88,000. In the
revised estimates, fortunatelv, we find
the whole amount is there. But for
the coming year I do not know why,
there is absolutely no provision for
the mentally deficient. The total
revised estimate for this year |is
Rs. 88,000 and I take it that the
entire amount has actually been
spent by the end of the year. So far
as 1965-66 is concerned, there is abso-
lutely not even a gingle paisa provid-
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ed for this jtem, and I do not know
why.

Then there is another item, rehabi-
litation centre for the physically
handicappted. The original budget
provision was Rs. 1 lakh. The re-
vised estimate of the same year was
nil. Also, no provision whatsoever
is made for the year 1965-66. I do
not understand the reason for this.
Does it mean that there is nothing
more to be done at all for them?

There is a third item, the adminis-
tration of the sheltereq workshop for
the blind. This is one of the items
to which more attention should have
been paid. Whereas in 1963-64 the
amount spent wag Rs. 3,622, for the
year 1864-85 and for the current year
there is absolutely no provision un-
der this year head.

I do not understand why these
items are nof considered as requiring
any help from the Government and
are left to take care of themselves.
I hope it will be explained by the
Minister in his reply. .

Then, I come to another point, the
establishment of the school for the
mentally deficient children. I find on
page 15 that the budget estimate for
1964-65 was Rs. 50p0. The revised
estimate was Rs. 3,400 and the esti-
mate for 1965-86, the coming year, is
absolutely nothing. What isg the rea-
son? Does it mean that the mainten-*
ance of the mentally deficient child-
ren is no longer a problem in the
country? What is the idea? Why
are they neglected altogether? It is
a matter which will have to be ex-
plained by the Minister in charge
because not a word is mentioned
about it in the speech of the Finance
Minister. I hope he will explain why
this demand of Rs. 88,000 which was
there both in the original and revised
estimates of 1964-85 does not find a
place in the budget for the coming -
year.

Similarly, there is another item—
Central Rehabilitation Centre for the
Physically Handicapped. Under that
head, in all, a sum of Rs. 1 lakh was
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sanctioned for the year 1964-65. But
in the column of Revised Estimate
for 1964-65, there is nothing provid-
ed. So also, there is no provision for
19865-66. My point is: Was it due to
any kind of retrenchment that was
effected by the Government that these
items were kept aside? Then, why
some other urgent purposes were not
provided for?

D. G.—Min, of

Then, I come to another item—
Labour and Employment. Under the
head ‘Workers Education’, for 1964-

65, an amount of Rs. 35 lakhs was
sactioned. I do not know whether it
was due to any enhancement made
later. But so far as the action is con-
cerned, absolutely nothing has been
done. There is no provision made
for this year. When the provision
was made in the budget in 1884-85,
no steps were taken to earry out any
programme they hadq in their mind.
I want this to be explained.

There it another item—Payments to
Institutigns, Voluntary Organisations
and Local Bodies under the Relief
and Assistance Fund. The amount of
Rs. 1 lakh was sanctioned during
1964-65. [ am glad to find that there
is an amount shown to the tune of
Rs. 25,000 unler the Revised Estimate
for 1964-t/5—Rs. 75,000 were pot paid
—and this year again there is a pro-
vision of Rs. 1 lakh.

My point is this. Now, this De-
partment has come under the care of
our friend, the hon. Law Minister.
There is also the lady Minister there
to look after this subjecf. I hope,
the hon. Minister will so administer
the law 1s to make it mercible to the
people who deserve it. Unless we
take more interest in them, the confl-
dence amongst these pesple will not
be generated. The charge on the
Government is—I do not say that I
subscribe: to that charge—that there
is good iround for the people to feel
that the provision of the budget is a
promise to the people that something
is being jone for them and that when
there is nothing done in the whole
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vear, the discontent is very great
amongst them. It is better to make a
smaller provision and show g2 bhetter
performance instead of making a
bigger provision and showing no per-
formance. I hope that ijn future this
point will be taken into consideration.

Sir, we are in a diffcult position.
We have the troubles, above suspi-
cion, on our frontiers and any time
there can be foreign aggression and
inside the country also there can be
any time the internal trouble also.
We have to meet both the problems.
I sit down by saying that justice
tempered with mercy, socia! justice
tempered with mercy, will give some
kind of strength with which you can
face these troubles.

Shri Subbaraman (Madurai): Mr.
Speaker, Sir, I thank you very much
for the opportunity you have given
me to speak on this Demand. The
Government have formed a separate
Ministry for Social Seuritcy and they
have taken all social security mea-
sures under this Ministry. That shows
how important they fee] about this
service, The usefulness of a chain
does not depend upon the strong
links. Weak links make a chain use-
less. A machine consists of several
parts. Of them, if g few are defective
or somewhat weak, then the useful-
ness of the the machinery is not
there. So also, in society. A society
is mot judged by individuals or
sections having high education and
economically developed but by the
backwardness of the people in It as
a whole. So, Government have been
quite correct in treating the social
security measures as most important
and taking special measures to
remove the backwardness of the
people who are suffering from these
disabilities.

Untouchability is a great blot on
our society. It works as a dead-
weight. Unless we remove untouch-
abllity root and branch, our progress
will be very much retarded. Se,
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Government agre quite right in con-
centrating on the removal of untouch-
abilily and spending a lot of money
on the uplift of the people who are
suffering from it. The people on the
whole want first equality and self-
respect. If there is no self-respect
and no equality, then whatever we
may spend on their uplift will not at
all be appreciated. The discontent
among the Harijans is due to the fact
that untouchability is still prevail-
ing in many villages. Government
have realised the seriousness of the
problem, but the society and the
couniry ws a whole have not yel
realised it to that extent. If we look
into the causes for the creation of
Pakistan, I have many times felt that
the root cause was untouchability,
caste distinctions and  disabilities
suffered on account of caste distinc-
tions. We, we should not waste any
more time in removing this untouch-
ability completely.

Mahatma Gandhi centenary is going
bo cetebrated in another few years.
But long before the completion of the
centenary, 1 would submit that there
should not be any trace of untouch-
ability even in the remotest villages.

It is good that many social service
organisations are working among
backward classes and especially Hari-
jans and Scheduled Tribes, and they
are doing good work, and I would
say, even a divine work. But if
those who work among the backward
classes like Harijans and tribals
create separateness or disunity or
-enmity among the people, then they
are not doing any service. Certain
foreign missionaries are working
among the Scheduled Tiibes. It is
good that they are working because
owing to their service, the Scheduled
Tribes have advanced in eduaction
and economically also. But I would
like to draw the attention of the hon.
Minister to one statement that has
appeared in The Hindustan Times of
the 27th instant. We know about the
Naga problem. In answer to a ques-
tian this is what Rev. Michael Scott,
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‘a Member of the Peace Mission has
stated. This is what the report says:

“Asked if the Mission consider-
ed the Naga struggle as a politi-
cal struggle, Rev. Michael Scott
answering it said that the Naga
trouble was not only a political
one but also one which fought
for other values like fieedom to
practise one's own religion.”.

From this it looks as if our Govern-
ment are not allowing the people the
freedom to practise any religion that
they want. This sounds as if they
are preventing people from choosing
and practising the religion they want.
This attitude of his is not at all help-
ful. I do not know how a missionary,
a member of the peace mission, could
make such a statement and how he
could be helpful in solving the
problem.

For the removal of untouchability,
Government have taken several mea-
sures, for educational uplift, for
economic uplift and for social uplift.
These are giving very good results,
and in consequence they are progres-
sing day by day

I would like to mention ahout the
provision of house sites. Government
have been building rousing colonies
for several Harijans in groups. This is
a good thing. But the cost involved
in constructing such housing colonies
is very much. The population of
Harijans and scheduled {ribes is
nearly 9 crores. Even if we take
5 people for a family, we will require
about two crore houses to be built
for them. The cost required for this
unimaginable. So I would suggest
that instead of doing that, which is
not possible, we should acquire house
sites, have lay-outs and parcel out
plots for houses and give public
amenities like wells, latrines, public
playgrounds, school buildings etc.
Only then will it be possible to cover
the whole population and solve this
problem.
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When working among Harijans and
backward classes, we should create
in them self-reliance and self-comfi-
dence. If we do not do that, what-
ever we do, whatever be the amount
of help we continuously give, it will
not satisfy the people. This is a
most important thing.

Production of khadi and handicrafts
is also included in this department.
Charkha is being improved day by
day. The Ambar Charkha we have
till now is not at all satisfactory. The
carding part of it gives a lot of strain
to the people who operate on it. So
some more research has to bhe carried
out. Now that technology and science
has developed so much there may not
be difficulty in getting the help of
experts. I am glad that an expert
from Coimbatore has been approach-
ed and he is taking steps to effect
further improvements to the Ambar
Charkha.

When you go to the khadi stores, you
find that the designs are not at all
attractive. We should engage cxperts
who could design attractively, arrange
matching colours and so on. Either
we should copy advanced textile
production patterns or we should our-
selves design original and good pat-
terns. There is a lot of things which
we can draw from indigenous art
and architecture and use them to
advantage.

Khadi and handicrafts give employ-
ment to mniillions of pecple. Hand-
loom is one of the cottage industries
which employ millions of people.
When wo do not mind importing
goods worth crores of rupees for the
hotel projects and other big indus-
tries should we grudge importing
artsilk goods like cupromonium silk
to some extent for the handloom
industry? These gre things which
we should do with sympathy when
considering steps connected with
cottage industries.

As my time is up, I conclude.
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Mr. Speaker: Shrimati Savitri
Nigam. She is specially doing work
for the ©blind, deaf and dumb.
(Interruption).

5 =5 She has been specially doing
work for the blind and the crippled
ones. She must be given a chance.

i o
wimelt qrfed P (aie) o meaw
ey, & e fewgfdt  saaw
*Y AT ¥ IR THYA FIAT ARA
g feT amga s guAAA AT A
ag WY g1 Iger g 5 wewr g fw
W I8 @ q wfgs qe #7071 F4Q,
wifs s 3w ¥ goaw & foar
o FwT 3, IW A @ gu A e
¥ ag wre faegw Ay } ) afx
e faegfd daism & maqwmfaa
TETFRIHEWIF, O A g@ wae
¥ wfa frres we s ot A e
¥ et Al oft ¥ ag WOy wE
fe ag g fawr &, a@ S F a
@ Ry, wev W wofedt &
At & fad Ad T o

W AW A T4, W W EF I WY
Y 3T & | W awiA g fr afe g
ey v ¥ fRfafwews & fog
&1E 7 A oy AR, AT ER A &
AT T THRAT A I TAHIL FOT
W & wfafam 9% 37 1 ag A qar
gfE dto gde 480 wxw ¥ @wer
ffafewms & fag o frmfes
¥ &, 37 T CF oW Y w7 aF g
g @, O fe g &9 21 I
w7 e A I A W e X
o 7@ gaafn # w7 fF & ? e
o Tt & T 3w #, §F coTow
FWAM F @ qag A9 N qgHEr
famrar g & fer afe 1é a7 Afea
e et gy aFRfFEIm ¥
foqm wmwwr A ¥ T wW
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gETE, @A E W AN F AT Al
gutfgsr s F wo & o 3@ AW
¥ o @ @R & 18 fadew s
et § fF owmam & faw S oW
Hfer 7 fFar oA | 3w § w0 W
g waw &, afes s7 Y wrew, 39 &Y
sfwamg 5 ST gETE /9§,
99 # wagAwear gw ¥ & foet & W
T e IRAH A AEH-IHE
a1 TfemE & w3 1 Afew
BT IYWT A Sg TR W
foardt wic @ & Zwet #1 Wgar T v
fear & | 9 gw ¥ =T A Wi agY Wi
g afer 7 gw & woa wfumerd
qm o #

T A & e A & fr “foaa
ez fewuadr ¥ faerar ST EFaT €1
FaggmAaaaaiscrg 1 X4
ot forolt AR & gwawOde fed § w3
# N o g g & Fuwa 2w d
FHETA B LA A g o & w3
fermogamadi g o adi fs a0 &
T a<g w1 R ot geaifaa fear o
a1 § W ag wsfea Ava oms fr
e v wwar | o R 8 & oW
g ‘TR ww fewwad 7 faemn
9 §waT §, AN fF gw @nr 99 w5
ITT AT BT X | WY OF TR
F oF Yw foar, fow & 98 7 w371
“fraun fezmm g fewia 2 o
o 3 77T TtT IR AAT IECREA |

md gfew ey dfe,
we wfaw W wies ghesm

¥ shiforg W ag aY s i ¥ Bl

o feee on, fom & s
ST W T FOT &, I9 qHG AF
AT R o7 dw dr @ @,
¥ gy 9, sgqu v @R, AfEs
TS W Y T F, T« I6 g
2w I F1 gAAtfa A w7 | W
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faea ¥ sv 5§87 9.5 T@T ¢,
@ gwd® § I A FEdT 10. 2
TEe g, wel W & wiwe faw g g,
& gwe aw ¥, i dfewwr sfafeor
#r g & & Wi wrfefeae o
1 Fa9 qF qav ——xfwor wrew H
M wrg qww Afan fF 39 2 e
T« gEgT ghir 0 wrfET 2w Y o
TaeqT TW TR & fFaR &0 wv
AW I FHA & 7 wwhaw, o
& & oft w1 g, wwEm gfeewio w1
o ffow, mfgs gfewor § =
¥ gAATE & Ww 1 ATEE 2T AR |
TN Y FT T AW § fF gw A
vt & fag qgrd Y sqaeqr AEf w7
oy § I & forg s ) oy o
o Fruee av9) & fag wgrd A ?
¥ 97 & qoT wgar g f5 aniw
=% mife o WY 7Y oarFd A § wwAT
AET g TH " FT G 8,
ST WIT FTET ITE 79T AT AT a6
g AfFarcraA N E, T AT WD
gfee &, aremm gfe & wiw Y e
frare @ &€ 37 ®1 v s fafwa 1
TAET N F I T warfgw W
HYT & FT WY & AgaA™ a9 G |
gafay avie =91 #1  firen 71 gw=w
T W g ar W g a9 A e
S48 WA g wIfEd |

Uq O% AT HATAT §7 HWHT T94T
T TAT AT WT &, AT T FT I@WTH
FATETE, SHALA AV =91 &
|Tq AYAST AT #7 A7 smEgre fear § o
gF W AW T W\ wgreTEr
aqr ATy gfsewior @y arar e
TEHATT A AT AR QA A&
A A aaNATFAAFTAIAR
gfa d  IAWT WTEAAT TET O, IW F
g7 wifoa
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[sfreeh et fra )

UF AVAT TATEAQ Fifes e
& e T ARG I T AR R
f& 9o ®r Aifet arer § Faer ovw a1
g 7 9w A A fawfd gy &
3 gife @t § Afww o7 W o
afged dm A ¥ azw W E
# AT wTga g f wREY aAma & W
W G AT § X I AT -
TAA ¥ ¥ G § INWT wAE

T erdfae & at ¥ gad ama &
ag ¥y wrzat g & Faw wfuwfai
¥ IW A @ FT AT TP T 8 I
1 frrt e & wrare &Y
TIEA TG A AT FI @ E TR
oY F €@ FTIfee § g7 4T T @A
g w1 39 1 Fal § AW FTAT
w1fed | a1 € a1y I FAT T FSfAA
HE IT AT T AET AT |

T T H NG aF g4 48 AN
T g fe ga W A g Y Y qoT
feaft g v @ & fag 3 =r¢
ST qATAT AT /FAT § 7 F wgAr gy
g fr 3 deard ¥ v & s w7 @
£, 39 %1 ag F17 /Y1 917 F aFer
FCX TT &I 5, &I §F F 1
ferrirgrr o g w1 |y o arg §r aryg
Tg WATHU & WWl & wy %g dfwd
f& @ gara d9w fer wed fay
IE a9 T HWW ST & W dad
Twed X fordr o anfe &1 ¥ gAate
& faq w=at w58 A\9A1d FATE o1 T
7Y O 7 9T 7% |

gl aF gATk AW A 99 wfawma
AT ®Y T7T a& ar 78 & fe feaafanr
FO & IR A A gRreRr Y e
sfagt asa A ag fram g g f
arg gfawa s feedt 7 fiedt so o
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afas frege & faee 1 & ar
Aot It @ € 1 ¥ quaT ST
s 37 www @rn & fag g Aw §
| A W

# org F g wrgAew fafaeex
HIET Y gRqATE AT ATEAT § W FgAT
gt g o ag e faa el  famgt A
gt A fier X w9 € g
R AT AR BZ AT AT A
f& oft groew € gt R, WO &
g W g fafeer aga ga &
g ¥ Ox T OFW W FL |
# sregaw fafree sga & w0 f&
T TF Tgd qa 39 fAaee & A
2% e dw W ww gt vew
g § a9t Fraes S & s 9F S
g} g g2 foar omq afE aver
7Tga v ad 1 . & arget g f ag Wi
TR "t wgrEw g faw Wew &
wg F< faara 7 F71 %% 1 9g aga wa-
WE § | T AWET & 919 gaAr g9
T & ¢ & &g i FroEr
a1

Fhamag g fe v a=ran
& o *F ver 1 FOT & NI & |
1§ AATH & FTH § AV §EqF qHT §
WY SN QT GGT FTH & T E ST Y
wred faay & 9 wfears gt &, 59
Far § & agd § 5 T sqae
&y 7 fr aree s ey § 9 #foard
Fg 1 T e & fawa ¥ F wrg Y
TaeT Fgar § fF s qw F
gOT & AR WIS QT ATAT FIL
&1 9mq &Y §, 1€ T femmy aren g
at g § g1 o9 g I & ey
fear @ & | 9 & wfq I¥eT Wiy
o foar s anfey o
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Fag M sgarang g 5 feagase
faeed & fag  <wrlq Y aradir
qd fr waww OE w%

mefena faesa #1 oF arey
HERG 1A AN AATFTAFT @
39 71 o Fwafras ffsr | mfe-
fens fresw ftege A9y akk 9=
* AT R AT &7 F0AT |

TAT W warfgsr A oy faw 3
qr X § A< faq ¥ qifefeaa fam
AT X &, IT Y Avwiear Ay w5
gag |t QAT anfgd 1 & wiT v
fF ale o@z Asfar sredz zedia
AR qfsq® (TR § 37 % fog fead
AT FIEE |IFFFCT 33 ¢ %
ag @rfaq 61 & fF g7 wrzal |
AT FH A AT g Ay gat AW A
STIT A\ FTA FIT §, FATar HA2qT
AFMFAE | T T LT NI
FRAORAT ¥ & AT F1 & ¥ T@awaw
qT | FRERAT JTe A N qg R 5
oIy A SF & /f9r s9ifs @
AW FT T TG WST QT §, WA
& FEdWA F g IF A FA A
fear

frafor qew & faqa ¥ § @F T
FZA1 AEA § | TG FA S A 4
gar g f& 2w & F91 A e A ar
fasger agd #r deur Tgw @
flarar CEY A AT IgA IARC E
M 5T # fadei & N fear smar
2@ A FaF ararew fegfa &
afeq A 9F ¥ FgT AN & 1 W
73 ®1 Aafqegy £ N =0T fw1-
faz | gat o & Efsfaaq Tewaq
ot wrdsad qfFF oA A oA
f& o& el 77w =y &)
AT A AT @A TR
2640 (Ai) LSD—8.
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ﬁ@ﬁl“ﬁmlq{wm
F IET A | Fg AR A T B
T &7 & guaT I ¥ 1 fefomw
TR F FE 7EE A (AT &
& 70w #7091t § 5 oo wad
w fawz ¥ oo a1 e sk N a8
famfdl #X 37 #1710 AN WX WK
|r B Fe fafor e faam
AT |FTAAT FL |

Ffaw w0 F W 7w wAfeew
T | A ATET & waar Fora 1 g an
4 ar #§ AR AT w2 gAT Q) W
forg wma 1% et ¥ farfadr fradr
IR go 6T W A qw ¥ faw
Iq, §¥ FOrvw & faa s oar
wfafaua @1f ¥ faw o ofs 2
g R 4R T FT 997 fHcar A}
FTH HIAT JAT KA a7 qb | & wyaw
wt § fr 39 Aqer w9 fowr ¥ Aol
wgRa I WX AR qg € T
w1 W 1@ faww ¥ I @ § o T
IT T FFAT WAL |

AR qAE &7 AT AW &
wfa aga qgrfa, S s gt s
Zfezwor T § oY o g Sifoer
N s & wwet & fag 59 @Y
& 37 w1 AfvaT w Y § 1 @ Al
N fraft & sA F w0 & 1 gN-
ddfra sqaeqr & ST AqqAT WATT fRamd
£\ 9 qu ar wqg ta< frar awar §
Ty wfus gfaad o agmar s
@ § FET A | qX, FR, I@
ailr st & 37 w1 #E fewRefer
F3q § ar w4 AT g | AN wEgA
TR A F g g 50w
a7 g ardr g7 F Fegfafewa
¥ foq g g7 | 7 ¥ A 7@ Hdawg
& gy A8 a3 4 A4 § 97 davay W
qiw frarwear € | Afeq 39 & Ay
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[t afeht foe]

T I ¥ q@ IH AW A AR W
fear § 1 % 5@ i v f 6 9T
ftfafrer & fa ‘o wemmw
afy Wy JTA qAE | Al T wT
ffefdes ¥ & | W S
@ & f5 yomaw &1 Ay ¥ I aw Sy
Tt &, AT A WA § W & wf
T T &, B WY W qAIC A
gr & oft s e @ ¥ oA
Y 7oqa & & faq a3 smwe R
fF oF Of rEAmE arf T I
fow & gwaoed &, & @ & iR
I N TR H 9 7
w1 wrf Ffiielea 7Y @ wfvg & 3=
® arg v HE |

wee Wy W 9§ W
WA o 97 @ § A & gy
T TETE | AT WY qETE &L |

st ot fm: o wfew
T Fg T H qHTA FTAE | AT R
I A & wgA AT W E @ A YA W
W R, T W s gem o
A fratew = air & sfear
wr § I% v Wit wa foer far
YT AT W97 AT 9 WY safaa §
wifefedl w1 aga Jage W gt
@ @ & gl s g e AR
g W fafrec d ag wg fs s Ay
g degw ¥ miwe & foar smr

wimm am & dww dada aF
¥ Wy ¥ v ATl § 1w A
3§ aga wer o fear § | @@ o wfes
¥ wfiw ggraar faady afed

Shri Basappa (Tiptur): Mr, Speaker,
Sir, I do not know how 1 can con-
dense all that I want to say in two
or three minutes, but still, I thank
you very much for the opportunity
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you have given me o speak on be-
half of the 16 crores of people who
are in such z miserable condition. I
value very much the opportunity
you have given me on this occasion.

There has been a lot of heart-
burning all over the country over the
mi-erable economic, social, education-
al and other conditions of these pco-
ple. Even Dr. M. S. Aney has given
us g sort of warning that there is lack
of confildence growing among these
people and that something must be
done for them. In the context of all
these things, the achievement: nar-
rated by the Deputy Minister touch
only the fringe of the problem. We
expect the hon. Minister who will be
replying to the debate to give us
greater assurances in the  matler.
There is a lot of sympathy and sin-
cerity on his part; I do not Joubt all
these things. But there is lack of
seriousness which I want to emphasise
very much. I had the privilege of
going with you a; a member of the
parliamentary delegation recently to
Europe. There I noticed that the
economic advancement of either the
western world or the eastern world is
due to the fact that the social security
measures there arc up to the mark.
From that point of view, I hope our
dynamic Law Minister will bring a
new approach to this problem and
come forward with greater measures
to alleviate the sufferings of these
people.

17 hrs.

The question of national integration
border defence, food crisis, etc. are all
there. If in all these emergency mea-
sures these 18 crores of people do not
contribute to the welfare of the
country, I do not know what wil! be
its fate. Under these circumstances,
with the machinery he has promised
for the implementation of these things
I hope the schedule will be adhered
to.

The report of the Backward Classes
Commission is stil! on the shelf. They
spent large sums of money and went
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from one corner of the country to an-
other. What has happened to it? Why
should not that report be discussed?
They have done a great wrong to the
Constitution, because they have tried
to eliminate in the name of schedul-
ed castes and scheduled tribes tihe
backward classes and the denotifled
tribes, This is a wrong done to the
Constitution. Therefore, it is high
time that these people should realise
these things and do something to
amelirvate the discontent of the
people here.

=Y w15t ATa qt¥ (gET) - weEw
wgved, # fad o are s wTEa §
wfadz gz =w 9 oane @
g wmwm e @t @ d e
s frenfeet fafredy & wmex &
I ¥ fewle & | wgl worge woAn
fgmim g A g ¥
W g5 W v A W O
¥ ©F #ga ¢ dewa 1 qgi < foee
w § Afer T fafd & s o
feewm got q@ @ @ @ w1 aw
7@ faar | & gt @ A A e
o wg g e o fefedl & @
§C @ I fawal § worgd # agwEan
T AT, MR A THAT R |

wew wgney : & AT qIE
1 wreAw fawr o2 9 } g AR
N T AE wg AT

stemh A ofi : & & o we
fear & =g Ywré @ omm |

Shri Warlor: Shri Pande is a repre-
sentative of the INTUC, which is a
major trade union organisation, His
contribution would enrich the de-
bate.

Mr., Speaker: But he belongs to a
party and I have got a list of that
names of members from that party
to be called.
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Shri K. N. Pande: T have given my
name twice. But I was told that no
list has been submitted,

Mr. Speaker: I can assure him that
I have got a list in my hand.

Shrj K. N. Pande: If that is so, I
have an allegation against my own
party. Thig is injustice. 1 have ex-
pressed my feelings.

WSW WgEw ;W ZEE THE
fme i &3 o A & s AEew
AR T AN F

TY AT &Xe &3 A1AT |

sft¥o fivo arfem : (FmwT) -
WeaN WEIRA, §reNeT A1 ¥ a7 feraw
e

“The department of Social Secu-

rity is entrusted with the work re-
lating to the development of

tribes. . . .”

7g feurddz 97, 1964 ¥ wifeeyge
gon Afew Fomr § Ferfase wTEwAT
w1 oy sfearfagt &1 a0 femar
39 ¥ a7 fowrd § a8 & agt e
AT | AT IF B JOETHT ET
v TE faorar g S 37 A foawy
37 1 0w & wrov & e ow ) orw
% wrgfaa fa Wi A gl oo
w, T ofon s e
ofame 1 fmfw fear oo &
onfe & St ¥ 0% o F waiEr Ay
# Wz famior faear mar | So * fwar
& faw ofefoafa & fwiw gar &
HTETC &7 Jg qMaw 799 & | 0% &
forer &, o &) qgelt & WX A wifz-
arfea) w1 “afeg da’' & a7 fear awan
¢ wied 37 ) s gleamd &
wrat-fer & fer coifae da #
WA TN snfearfagt 1 I gfawm
® wer 7@ fomar 1 &ET avE
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[+t %o favo mrfeet]
F A grgw & N avew 99 ¥ fawdy
& ag wrw 97 i o g fama
gaafas 7 37 wigafaat v frdh
d5aS FATE # QAN § IT A1 greaed AGY
AT A | A AU A E Iq F
ifgardr # A wifzaEr da Td
#, afew wgraeg w1 faew wRw oy
v ¥ wEges qfwre A1 419 fgges
cfare & 1 wgras ¥ St g
fefegazm & 9= # ag feforfwaom adf
g, afew faar #1 fawrr o 8, o &
s fefegre € ¥@ & eges oo
w3 A eges ofcar &1 fefesfaiam
forar mar & 1 faad & 14 W wrfaTey
2199 ¥ ¥ 2. 35 wr@ sfeanfaat
Y sraer faear & Afew a@r S
#1 ag waar Adl faaar saifs s+
i wifgaft 7& AT ST ) wg-
ey & faad s & we faw § o9
# ¥ el AT & Aqarz agdh w,
gt & wzfada A1 fadar qgee
F HT gaqwra § RACT, a@W AT
AT e At Gegee o
WA AT g | IE A S wrfEar @
¢ v anfeamey w@r Jmar &) AT
fad 7 Aga@w ® A wrfeara;
ST & QAT F HEET
af faerar | og fefes Xaw w2t a%
3w T 1 wEgeE ofam™ & @ oW
AT AT g, IT F wE  gfawd
famdt &\ AfFT W IT FT TEHT
siggse of@r & qg w@ar @ a1 99
Y § glaud aff faadl | 37w
dtggee ofar &1 Ff w@mr Smar g
CHFNT FA0A F ATt § AT e
o kR ¥ owg femr o § B

“His application has been reject-

ed on the ground that he _resicles
outside the scheduled area.”

oz fedfra &) 730 ¢ | I FY @TAIAA
aft faeqy & cywwm Sfefed T@
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| W Wt Afrfee W@ frey
AT HAUT F1 AeATETHE guT | IR
oAt fawfad €Y | & w< faest &
TR ¥ T fawfar #r & fF a2
TP T 7AE wiRATEEl 9% g @
& W\ 3 ¥ far smT afgd | A
T I H F1E s T v war

TR § & 0F q@ w9 G FZAT
FMEAT § | TSy wifEaray AT g
FT CF SPEUA 26 AIFTT, 1963 F
U A B TN @iy g9 HAY qfed
T AgE F forer s &y &t 9
w1 feeart smar | 3z foard ag o -

Letter dateq November 26,
Prime Ministers' House,

1963—

“Dear Shri Worlikar.

I was happy to meet you and other
members of the Maharashtra Pradesh
Adiwasi Sewa Mandal Society., I
spoke to the Home Minister, Shri
Gulzarilal Nanda, on the subject and
he told me that there were undoub-
tedly a number of anomalies and that
he was giving his personal attention

to this matter.”
ug 9o fora T a1 26 TAFE, 1963
1 g N 7 Afew 9T F FW
W o Adi guT | W ¥ AR A A-
TS & g7 ifaarie A¥ < JaTIRA |
¥ fa afew 3o wae 78 gon | sfade
AET AR W & QO I § N1 @&
tgdw faxd & wfearfedt w1 fawr
# 7 maTw gOT 4T IF & JAq@ AT
fe :
“In this connection I am to con-
vey the following information as

received from the Ministry of So-
cial Security.”

ag Teawa w1 & ag W ey

‘A memorandum presented to the
President, on behalf of the tribes
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of Vidarbha, on the 18th Febru-
ary, 19685 at Nagpur, has been re-
ceived from the President’s Secre-
tariat. The Memorandum mainly
deals with the list of Scheduled
Tribes in Maharashtra and contains
some requests for change in the
lists.”

afe 99 o= Wt o ) gur | wfase
qrea ¥ faem oX SN wEr fF wR
feqredz ¥ wom My @ Afsde aw
weyges ofr s am deger o
Y foe gom v & fa da &

W ¥ oF & A wgAr «ngar
I SR e & grow G &
oW qAWE WE 314 a0 g | faad wfe-
et s frarow wfafa @@ oo &
wfyg gE 8 1 39 afwfa & worw
w W F Gz W feurddz
F am T ISR Ay e
W 99 #t fewiz 10 wiw, 1965

w & | & sdn w3 § R amwrow
gt Helt g@ < famm wX ok o
¥ v ™ T W FE A
w1 )

Shri K. N, Pande: Mr. Speaker, I
shal] confine my remarks to a few
points because the time at my disposal
is very short. I shall take up the Em-
ployees’ Provident Fund scheme and
the Employees’ State Insurance Scheme
because these are the two 3chemes
under which the workers have to con-
tribute in order to avail themselves of
the benefits. Previously, when these
two subjects were administered by the
Labour Ministry, there were two tri-

partite bodies namely the Indian
Labour Conference and the Labour
Standing Committee in which the

matters connected with these schemes
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were discussed. If there was any
grievance on the part of the employee
or employers there used to be consul-
tation with both parties. In both
these bodies the employers, the em-
Ployees and the Government were re-
presented. Since these two schemes
have been transferred to this Ministry
there is nu such forum for consul-
tation.

My first grievance is, when these
subjects were transfered to this Minis-
try from the Labour Ministry, it
shold have taken into consideration
how these schemes were being gove
erned under the Labour Ministry.
The administration of these gschemes
require a separate board because Lhese
are a kind of schemes where the ex-
penditure is paid out of the contri-
butions of the workers and not from
the revenue of Government,

Then, take the question of deposits,
which was raised by one of my hon.
friends earlier. Although as the
Finance Minister has declared that
the rate of intercst in the fixed de-
posits will go up to 6 per cent, the
money of Provident Fund Scheme de-
posited in Government securities can
derive only a return of 4.25 per cent. I
do not think it is fair. Contributions
have been made by both the workers
ang employers. Government should see
to it that such deposits fetch more and
more jnterest so that there will be
enough money to have a pension
scheme for the workers which is still
under the consideration of the Minis-
try.

Then, although the strength of in-
dustrial labour in the country is near
about B0 lakhs, the provident scheme
covers only 41 lakhs workers. As a
vast majority of workers are still not
covered by the scheme, Government
should take steps to see that more and
more workers are covered every year.

Then, about 28 lakhs of wokers are
employed in the shops. They have no
fixed time of work. Although under
the Shops and Establishments Act
they are required to work only for



6553 D. G—Min, of

[Shri K. N. Pande]

8 hours, if the customers come to the
shop they have to work for more time
for which they are not paid any over-
time. Then, what is their future?
After having served the best part of
their lives in these shops, when they
become old they are discharged or dis-
missed without paying them any gra-
tuity and without caring as 10 how
they will live after their retirement or
discharge. So, I would request the
Minister to see that these workers are
also brought under the purview of the
Provident Fund Scheme.

When the Employees' State Insu-
rance scheme is extended to a new area
naturally we expect that the families
of the employees will also be covered.
But in actual practice it js found that
the families are not able to derive
much benefit as the insured employees

derive. In most of the areas there
are no hospitals. The progress of
opening hospitals is very slow, If

this iz the rate at which the scheme
is going to be operated, I would sug-
gest that the facilities at the existing
areas should be increased before
covering more areas so that the
family members of the employees will
also in fact be Dbenefited by the
scheme.

Coming to unemployment insurance
there is no mention in the report as
to whether anything has been under
this scheme. In this country a large
number of people are unemployed
1 have seen in Germany in 1850 that
although it was totally ruined because
of the world war because of this
scheme some relief was being given

to the unemployed people. They
used to get something under the
unemployment insurance scheme.

"This is a big country which is being
industrialised and it is developing
rapidly. But still no concrete step
has been taken to see that this un-
employment insurance scheme is also
brought into operation,

These are my suggestiongs which,
1 think, the hon. Minister will take
into consideration,
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.Bhri A K Sen: Speaker,

Sir . . .

Mr. Speaker: I might make it quite
clear that the programme is very
tight so far as the allotment of time
for each Demand is concerned. We
have no time that we can spend on
any Demand more than what is al-
fotted to it. If the hon, Members
sometimes press for it, they will

‘have to sit late after 8 O'Clock and

then make up the deficiency. That

they, should bear in mind.

Shri A, K. Sen: Mr. Speaker, Sir,
after hearing the speeches from all
sides of the House, I must frankly
say that 1 was impressed with the
remarkable unanimity of opinion from
all gections of the House about the
problems and subjects covered by
the new Department of Social Secu-
rity,
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First of all, let us take the prob-
lem of the scheduled castes and tribes
and the backward classes. Every
lime, I hear Mr. Maurya on this sub-
ject. I cannot help admiring his
advocacy for a cause for which possi-
bly we can never say too little be-
cause it is the problem of eradicating
the last vestige of the serioug blot on
our social histery and also our
society. . . |

Shri Warior: Did the hon. Minister
mean ‘too much’ or ‘too little'?

Shri A, K. Sen: I meant ‘too much’.
I am very grateful to Mr. Warior for
pointing out this. He certainly knows
English better than me.

Shri Warior: I do not claim so.

Shri A. K. Sen: I stand corrected.
1 said ‘too little’ but I meant ‘too
much’. You can never say too much
on the subject,

Shri Shinkre (Marmagoa): It only
show how much rapt attention you
attract,

Shrl A, K. Sen: I am extremely
obliged for being reminded of that.
That js not always very comfortable.

Now, as I said, this is a blot not
merely on our social history but it
has remained the most potent factor
in keeping ug disabled as a society, as
a State and as a nation. By keeping
a large section of our people under
disability and keeping them under-
privileged, we have made ourselves
disabled, weak and feeble and so
long as that disability continues in
our body politic, we shall continue
to be feeble to that extent. There-
fore. it is not a question of sym-
pathy, it is not a question of being
kind to a section of people who have
been oppressed, if I may say $0
without any exaggeration, who have
been kept as under-dogs for centuries
and generations but it is only a gues-
tion of fulfilling the solemn duty
which we had undertaken in our
Constitution, namely, nor merely to
eradicate  untouchability by ban-
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17.19 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

ning it as an institution and by
makKing it illegal to practice in any
form but by also raising social these
people and improving  economically
their conditions so that not merely in
law they will be equals but they will
be equals in every sense of the word.
Ang that equality we cannot achieve
unless we take every necessary
measure in lifting them from the
depth of degradation to which they
had been put for centuries and for
generations. If people think that
that can be done in ten years or flve
years 1 think they shall be over-
simplifying a problem which is so
grave in its implications and which it
is so difficuly to solve in its entirety.
And those who are impatient—1 ap-
preciate their impateince, because this
is a problem which ‘certainly make:
anyone impatient, particularly Those
who have been suffering from disabi-
lities in the past—should not forget
this. At the same time, let us not also
forget the dimensions of this problem
and the enormity of the task which we
have to perform,. It coverg crores and
crores of people spread out in hundreds
and thousands of villages, divided into
casles and sub-castes which are by
no means homogeneous among them-
selves, because they have their own
jealousies, mutual recriminations and
mutua] antipathie: and sympathies.
Therefore, the problem of taking this
vast conglomeration of people cut up
into different areas, different groups
and different secls is a vast one; we
have to make them equal with the
rest of the community, 10 improve
their economic condition by not
merely  putting money into their
pockets which is wasteful, wasteful
in any event for any community and
for any class, but by enabling them
to produce better, and to earn a belter
living, wherever they may be em-
ployed, by making them better agri-
culturists by giving them better lands,
better seeds and by making them
more efficient as  agriculturists, by
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making them better artisans, by
making them skilled in the arts and
crafts in which they may be engaged
and by giving them new training to
fit them into the growing society, into
this growing industrial complex which
we are building up so that they can
take their rightful place in this wvast
industrial regeneration that we are
engaged in, For, if industries are built
up, if our factories gtart running, and
if our engineering establishments are
kept moving, without the aid of this
vast section of our people who had
been neglected in the past, that would
not be really putting our progress on
the proper path. That is my own
belief. We have, thérefore to work
hard continuously without stop for
unity amongst ourselves and without
trying to make it a political problem.

This is nol a political problem, This
is not a problem which may be divided
party-wise. This is a national prob-
lem, and no parties gre dividedq on
this issue. This is not a Congress pro-
blem; thiz is not a communist issue;
this is not a Republican issue; thig is
not a party issue at all. This is an
Indian issue, if I may say so, and the
work that we have yndertaken is an
obligation which is cast on any Gov-
ermnment which may be in power at
any time, whether in the Centre or in
the States, and which has to work
under the constitutional directives
which we have to obey.

Shri Maurya: Therefore, we savy
that let the political reservations go
now. \

Shri A. K, S8en: ] do not know what
the hon. Member means., There are
no reservations; reservation means re-
servation for some ang non-resreva-
tion for others. There shall be no re-
servation for anyone, but there shall
be equality for everyone. And if the
claim for equality needs any special
treatment for those who have not
been given their fair share in the past
then that special treatment will be
given, but that is not reservation, be-
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cause reservation automatically re-
flects non-reservation, Our Constitu-
tion forbid: any reservation, but our
Constitution says that we must give
special treatment to those, who not-
withstanding the prescription of equa-
lity before the law, have been under-
privileged and have worked under
disabilities in the past. It ig a solemn
obligation which every Government
and every party must discharge, ir-
respective of party afiliations or poli-
tical affiliations or differences.

Then, it is difficult to traverse the
entire ground, which we must cover
for the purpose of seeing that our
work really gets into the proper
momentum, Money is not enough, [
agree with those who have said that
by spending money only recklessly
without a plan and without a system
and without employing the money for
productive purposes, we shall achieve
nothing, and we shal] only be creating
relief camps everywhere without pro-
ducing anything in return. Therefore,
resources have to be put in with a
plan for a purpose and for the purpose
of achieving some results.

1 may indicate several broad
fields which have to be kept in view
for the purpose of seeing that our
work  progresseg on proper lines.
Education there must be. Without
education, no society, no section of a
society, can become equal with the
others. For that, every possible help
should be given in the form of
scholarghips, special schools and all
other inducements. Education must
be viewed, again, in relation to the
purposes which have to be fulfilled
by these people themselves in the
new order of society which we are
building up. They must not only be
educated in  history, geography,
English and other things; they must
also be made better artisans, better
skilled workers, better men in the
fleld, better men wherever they may
be employed. So that they must be
taught science and technology and
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other arts; they must imbibe these

things to become useful citizens in
our new order.
Then the question of economic

development, which Shri Maurya and
many other Members rightly stres-
sed—it is such a vast problem by
itself. It covers our agriculture, our
industry, our cottage industries, our
rural industries—every form of pro-
duction, making every man in his
own sphere a more efficient pro-
ducer. That is a problem which has
to be attended to not by one Minis-
try alone. One Ministry alone can-
not do it. I stressed it very strongly
on the last occasion,

Shri Shinkre: A part
dealing with it,

Ministry is

Shri A. K. Sen: Government as a
whole must deal with it. Just as a
railway train does not run only with
the engine driver, so also this cannot
be done or achieved by one Minis-
try only. If I were to make that
claim on behalf of my Ministry, I
shall be making a very tall claim.

So as I said, it covers the Ministry
of Community Development, because
much of our work is connected with
community development schemes. It
touches the Ministry of Education; it
touches the Ministry of Housing,
because we are embarking on an
ambitious scheme for rural housing
for the scheduled castes, backward
classes and others, as also urban
housing. Then it touches the Minis-
try of Health because we are trying
to make sanitary arrangements, sani-
tary life and sanitary surroundings
for the backward classes, scheduled
castes and others as well as we can
do to the other communities. Then it
touches other Ministries. The Minis-
try of Finance certainly touches
everyone; it gives ug the resources
with which to work.

Shri Warior: Labour and Employ-
ment.

1887 (SAKA) Social Security 6560

Shri A, K, Sen: Every Ministry.

But it is true that our Ministry
would have to canalise the efforts,
focus the problemg which have to-
be tackled by a particular Ministry.
For instance, the problem of enforc-
ing our untouchability laws. We have
to keep on pressing the Home depart-
ments in the respective States to gee
that the utmost rigour is observed in
enforcing our untouchability laws.

Shri M. R. Krishna: Better forget
it.

Shri A. K. Sen: I am very happy to
hear that there is someone still

Shri M. R. Krishna: No success.
So let us not waste money and time.

Shri A, K. Sen: Anyway, that is a
line which the hon. Member is think-
ing. He will excuse us if we do not
share his own view. We believe in
our own way, namely, our enforcing
the law rigorously. Just as many
of our adulteration laws are ignored
and flouted, many of our untouchabi-
lity laws may be. But that does not
mean that we have to give up those
laws. Those laws have to be enforc-
ed with rigour and with continuous
vigilance. If notwithstanding the
enforcement of our laws, we find that
in some areas people still try to
practise untouchability, we shall have
to make the lawg more stringent, to
see that nobody in this country has
the courage to practise untouchabi-
lity in any form whatsoever. If the
most rigorous laws are necessary for
that purpose, they will have to be
fagshioned by this Parliament and
enforced by the State.

Dr. M. 8. Aney: Can this Govern-
ment enforce it rigorously?

Shri A, K. Sen: Rigorous enforce-
ment not merely of untouchability
laws, but of all laws is required.
When people go into shops which are
kept open contrary to the Shops and
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Establishments Act, without hand-
ing over those shopkeepers 1o the
police. they possibly condone a
breach of the law. Similarly, when
adulterated things are sold by many
people clandestinely, not merely by
the manufacturers, those people con-
done a breach of the law which is so
vital for the purpose of keeping our
health. Therefore, let us not deal
with this problem as a separate prob-
lem. Like every other progressive
legislation, such measures are bound
to face opposition and breaches, but
opposition and breaches are no fac-
tors in the path of a society which is
completely determined to eradicate
the evils to prevent which these
measures have been designed.

I have no doubt that in wide areas
of the country, already untouchabi-
lity as a legal form does not exist. 1
can speak for my own State of West
Bengal. Nowhere in any village in
the farthest corner of the State will
you find untouchability being prac-
ticsed.

Shri Basumatari: Nor in Assam.

Shri A. K. Sen: Nor in Assam. I
have travelled in Assam,

Shri Sham Lal Saraf (Jammu and
Kashmir): Nor in the North.

Let us not make

Shri A, K. Sen:
It is not there

invidious distinetions.

in the Punjab too, not in Shri
‘Warior's State either.
Shri Warior: There are remnants,

not in the old forms but in modern
forms.

Shri A. K. Sen: In some States
where feudal influence still persists
it is there. I have been handed over

papers, stating that there are still
descendentzs of the old princelings
and chiefs who do not hesitate to

chop off the ears and noses of Hari-
jans who try to assert their legiti-
mate rights. I have said that if any
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particular instance comes to our
notice, we shall have to use the

entire resources of the State to bring
tn book and punish those people who
dare to chop off the ears and noses
of people who assert the rights which
the Constitution and the laws have
given them.

This shows the areas to be cover-
ed, the problems to be tackled and
the measures to be undertaken. I
have no doubt that we ghall succeed
in this task in the years to come,
though it is very difficult to forecast
the time which will be necessary to
uplift this neglected section of our
population to the same level as the
rest of the community. It is true that
the community itself needs lifting up,
because after all, the rest of the com-
munity is not in a very happy posi-
tion. This country is still a poor
couniry. The average man is still
not free from hunger and want. He
still suffers from disease and illiter-

acy, and affluence is still a word
which is not in his dictionary. Yet,
efforts have to be made, are being

made, and will be continuously made,
for the purpose of seeing that he
comes to the same level as the rest
of the world. But that is a long way
to travel. What is necessary is that
along with the rest, the others must
march together, they must not be
kept back, that is all. In that task I
have no doubt that Parliament and
the State legislatures are equally
determined to do their utmost.

It is true that our performance has
not been as good as one might have

expected. There always the real
bottleneck occurs. We make the
necessary resources available, we

draw up the programmes and plans
and send them to the States, thinking
that .in five years they will be all
performed according to the targets
set, and yet at the end of the five
vears we find that in many cases per-
formance lags behind the targets
fixed. This is a problem not merely
germane or peculiar to our Ministry,
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or our work; it is a problem which
confronts every Ministry and, every
State and every department. So far

as our work is concerned, we have

already announced that a committee
is going to be set up with experts and
Members of Parliament and other
workers engaged in social work and
work in backward classes and so on
for the purpose of telling us where
the real defect in our performance is.
Is it in the States or in the Centre or
is it due to some disagreement bet-
ween the States and the Centre and

what have we to do to make our
performance a model one?
Dr. M. S. Aney: It is want of

drive in the main officers and in the
Cabinet.

Shri A, K. Sen: I wish you could
solve it so easily. We have to try
and find out the difficulty. In the
meantime we are planning complete
-discussion with the State Ministries
and officials concerned and other ex-
perts in the field for the purpose of
setting up a real machinery for im-
plementation of our many prog-
rammes at the State, the Central
levels and at other levels at which
we have to work, namely, the pan-
chayat levels, community block
levels. tribte block levels and so on.

Shri Narendra Singh Mahida: Tt is
due to shortage of sincere and honest
rural workers.

Shri A. K. Sen: That is quite true.
But that is a vice which is not pecul-
iar to our work. It touches our com-
munity development work; it touches
our agricultural development work
and every work. That missionary
spirit, that spirit of defying every
obstacle is still to come and it will
be making a very exaggerated claim
to say that that spirit is already with-
in us and is motivating us in our
work.

Mr. Deputy-Speaker: I have to re-
mind the hon. Minister that he should
finish soon as we have to take the

next demands.
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Shri A. K. Sen: There are only a
few points Sir, and our report also
is there. It has been said, parti-
cularly by those hon. Members who
are connected with labour work, that
they wondered whether provident
fund work and the Employees State
Insurance Scheme work could be
done successfully by us. It is not
for me to say. A decision has been
taken by the Prime Minister. So
long as I am kept in charge, I shall
do my very best.

Shri Warlor: It is not a question of
the sincerity of the Minister. These
are linked with labour disputes;
labour disputes are involved in set-
tling claims.

Shri A. K. Sen: There are no labour
disputes involved in this matter. In
every country social security meas-
ures are dealt with by Ministries do-
ing social security work. Anyway,
we cannot go into that discussion now.
If the hon. Member chooses to come
to me and honour me with his views,
we shall be able to discuss this mat-
ter much better; this cannot be deci-
ded on the floor of this House but
only by performance.

This Ministry has been functioning
only for ten months. From the re-
port, hon. Members will find that we
have extended the provident fund
scheme to so many new establish-
ments; the whole list is given at page
13; even the attorneys and advocates
establishments had been covered. I
do not think that in ten months it is
a bad performance. But I do not be-
licve in puffing up my own wares;
it is for the others to judge the re-
sults.

There is the question of the handi-
capped children, those who had been
gtruck by the hand of God, who have
to be looked after by the State, par-
ticularly those whose parents are not
so well up as to rehablilitate, educate
them as well us possibly the weal
their sections of the community could
do. Therefore, it is an obligation
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which has to be performed very faith-

fully. Again, in this work we require

the help of voluntary social workers.
We have some in this Parliament
Shrimati Savitri Nigam is never tired
of advocating their cause. I always
feel how well served they are with
all our lady Members of Parliament
who not only work inside Parliament
but do so much work outside. When
one lady Member said that our women
are very backward, I protested im-
mediately; I thought of Shrimati
Savitri Nigam then, and she has, by
her very brilliant Hindi speech, prov-
ed again that our women are not
backward at all,

Some hon. Members roge—

Mr. Deputy-Speaker: Order, order.
There is no time now.

Shrimati
question.

Yashoda Reddy: One

Mr. Deputy-Speaker: There is no
time now,

Shri A. K. Sen: If I am given time,
I shall answer.

Mr, Deputy-Speaker: There is no
time. Is any hon. Member pressing
his cut motion?

Shri Narendra Singh Mahida: I
press my cut motion No, 11.

Mr. Deputiy-Speaker: The question
is:
“That the demand under the

Head ‘Department of Social Secu-
rity’ be reduced by Rs. 100.”

MARCH 29, 1965

D, G.—Min, of
Defence

5666

[Amenities sg far provided to the
people of the Scheduled Castes,
Scheduled Tribes and other back-
ward classes. (11)]

The motion was negatived.

All the other cut motiong were then
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1966, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 107 and 108, relating to the
Department of Social Security.

The motion was adopted.

MINISTRY OF DEFENCE

Mr. Deputy-Speaker: The House
wil] now take up the Demands for
Grants under the control of the Min-
istry of Defence,

DeEmMAND No. 10.—MINISTRY OF DEFENCE
Mr. Deputy Speaker: Motion moved:

“That a sum not exceeding
Rs, 56,980,000 be granted to the
President to complete the sum
necessary to defray the chargea
which will come in course of pay-
ment during the year ending the
81st day of March, 1966, in respect
of ‘Ministry of Defence’.” :

DeEmMAND No. 11.—DEFENCE SERVICES
EFFECTIVE—ARMY

Mr, Deputy Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,88,97,75,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Defence Services, Effective—
Armyl.u
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“That a sum not. exceeding
Rs. 1,08,79,17,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect

of ‘Defence Capital Outlay’.”

Demaanp 1\;(; 12'"1)“;’”“ SERVICES, Those Members who want to move
ERCTEVESENANY their cut motions will please send
their chits to the Table within 10

. D - H i : :
Mr. Deputy Speaker. Motion moved SelniGEad,

“That a sum not exceeding
Rs. 20,92,30,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Defence Services, Effec-

tive—Navy’'.

DeEmaND No. 13—DEFENCE  SERVICES,

ErFecTIVE—AIR FORCE

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,31,15,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st Day of March, 1966, in respect
of ‘Defence Services, Effective—

Air Force'.
DeEmand No. 14—DEFENCE SERVICES—
NON-EFFECTIVE

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,80,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1866, in res-

pect of ‘Defence Services-Non-
effective’.”
Dremanp No. 117—Derence  CAPITAL

OvuTLAY
Mr, Deputy-Speaker: Motion moved:

ot ®EG T (Teaw) © ITemer
WEIEd, agT A WE § qF FE AT
& AT AT & A1 FAIT &Y g ATHH-
gra @ § | qEAHE W @Y ard
#T OF A7), & QY AT i AT FETIar
gf, WgAT Wig waTTEr & Ay A3
g AR v gaw &t W) A faw
fr & 1 s & mETaw # gw owr
T A gT 1 Aw F werd gf
IEFT W Adrr fawer ag oA
Tow & AR ¢ afe g &
2

113

7371749
PEES
3344
Eleg !
£ i

aiﬂ
iy
3

pt

3

i
-
i
&
1
3

N ggmar § gfaar &1 w7 fEa
awt, wvsEr ar gfrar & feeft o faem



6569 D. G.—Min. of

[ 277 fae]
1 I Tgh N BT T AW § FIE
firaT & 1 TWWT F@T w0 4T 7 qEET
oo ag 97 5 38y Are 9w gErd
s @ @ | T mrew d9W
T8 & Wl A g F O gw &
e ar-geden feers fawe §

wT9w g T BTy frar g st g
aarar § fF Tt gl AR T %Y
@ E A g e @, W
HRO®T & AT gy e w3 gieard we
Wieg 7 7 ¥ wew wwm
fadfY ol #1 W1 TOW qEosT B qEAT
2, W7 WIW HITHT F TN A & qwesT
& AT & P T AT g v v
g % T qg I ¥ F , FEd
a% qifee ¥ | TF a<® WM
HIYHT TWF 431 g1 & AR @A T
qrfeam & 1 W ¥ 819 AT A dTE
E A qg qEIvd & qIrE A
gRit 11 sEw A ae A ad
sﬁtﬂﬂfﬁ%mmﬁﬁ oo

foeae 49w § @ gw 4% we w®

aﬁwﬁsmtﬁﬁﬁsaw%mm
a9y § W A¢Y o7 T AT § wWifE
T qew @ W T & @ R g
9 NI 97 g9 AT W N ¢ 6 gW
TETCE AE R | TAw EW A

MARCH 29, 1965

Defence 6570

¥ wrod qraw fedew @ @ | @Y
e gx § fe fim wre ga o
¥ AT ¥ A9 ¥ TR AT A% gAT & !
AT 2 g o g feeae d9w
Y da FT W1}, FEIAT AW Y
& ¥7 @1 ¢ | wefan a8 W A
SRR R R
TAo Wlo & I8 A4, g W WA
# @ | gw Swar F1 w0, gEdwT
Y HEA, HHAT F Fgq F T AR
mmﬁnﬁgﬁmﬁwm
g1 w0 5 W W e a5 w7
AW A %R, gk faeren wwEr
TN T §T | FATA TW @ AT
YE T aren 7 & 1 g wu ey
™ ged # w50 § f6 e
& DY’ g, TIAT SIAT FHTQ A AT
ToF 8, g 5T 9 @9 T FT aFar
, WY TAEY FTT T 9TY A1 agd
T AT T A G IR a9
T HTUET WY WU g ! AfEA & a@emar
wTgaT g fF sidon & qgeft oeTd sl
R gE qewl § oandt @ F AR
TETOE FTH AT ST TEAT H AT |
gl oerd § off IEA gwOE F Ay
wemde fia, g & & qeTeE fEu
"X 3¢ AT T | TAAT q9T AF
FEAT 4, AT I9A qw0w g fwar
graT WX W gHT v § W g
A w wwETE A9 g awdr 4
W& e 5 & am 7 o §, wred
dy wff & Sfeme o9 T ¢
TaTER A § fET WY emow @ w7
agy & 1 W Y At W e ax
Ty §, 98 o7 arr 3 § wh wex &
fis wagw 7 FG1 | gfswme 99
gR daX T ®T ARy § st qw
sga & fF gw Q9 & 1 AT wAE
I Y I @ e w11 ¥ 47
& Wiy q@AT wEaT § | W9 ¥ awq
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#1 fo7 ®war AT g 7 397 7 W00
fafdt vamdm 7 83 W w2 @ 6
EW IR §, TR w1 MW A 2
oAl gEfd @ aferdt @ wg
gt &1 et gy @ A qEeT Wy
ouET & a4 gy WEd W S9H
gimg fred & o gfran %t 7= &
fe zw £fedez &, ommow aw A8 TEm

“frar AT ¥ AR Ag HHm )
WAt o1 ® fomA a1y gew qeme
F7AT § vAAT g § wmaw @ #rE
FE@T G| TS W IAAT GEHT AR
F q%AT ] | T I @ I H A,
=far qEt 3w A F §9 ) AT I
a1 o} ¥ w5 5 30 a9 Iac
AT, TEH AT AV ! FUT [ &Y
A& I T R/ F9 FT I9€ &

1 Sg a1 fRT s s agfee

F1 orferet & z@Er w7 AW ! ™
qrfeet ®1 war qew ¥ ww faar 3
T W & e g feer femd
T faed fe wwaY & a7 oF FEAR
THAT 9Tt A AT FT €9
3o A¢ 3 99, g7 gfagre Af @A
|1 AT T & WA W v & fAQg
IR ®1E gaww fear & awar g
f& ta or miiET ¥ A& fear ST
wfz&naamwnaw{fﬁ-
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T NHEWEFTAI S
#rq w fafed eamia &7 &%) &
wF Ffrer WIT gEa IRREE )
Frfrel § A Wi & areaaT &)
& FI WG 3G qF 5| X AT F AIE
€ o & 7g wgv w0 fF = g
wré & o fgmgeama g ST 1 W
9TET & AT & T FAHAT QUL FEE
¥ q oT TaT, €47 WY 59 Ag
|TaT @Y W a7 agr wgar e A oW
¢t o\ fergmm e | dEvRfew w9
i s ST g N IETRfE
ast § ag usTtTar wgar & v wafee
Tz Dfafa mAdT gw A#
a7 3 AT ag TARfew T ww Fraw
T SEaT g1 ogw Wt TWfew
Az oq ¥ § 1 o 497 awg § f gw -
»few &z wy & WA I |WAIfeH
FIG ¥ TATCH AL & | Tg WA
a3 g & feoew gw ¥ fars
arr | w9 fare W@ @A fare
g AT WIT FE-F° qEw qY 2
31 arze Fifrar mer fageawm da
Ter 9% 73 F Ferg, 71 N9 IT6T gAY
FTT AT | WTH T T9TgHT &, W W
T a¥ gu & few woltw W Ay
RN 2, srArT oy 7 fawqmr ¢ gme
sgaal § feagragg) | A& )
TR e A Ay oA W@ W9 ¥
ore afawaT dww adY, erigtsa
I 7, AT FW gTg w1 dare )
T T &7 g awdr #, A oo
FT qHEET FY F 6 & | fearRfew
¥TuT ¥ Wy guaw wi Af Mowe
Jo¥Fo WX FoUHoTo & HATIY ¥X fiF
TR gATH wEx w3, g mre @), gR
2 @, gw W Avow § WX
ag T8 feqr T A W ATt R
Faerrdn - fis fagrgeam w1 TR & £
W w1 gae gen A fag AT e
fifaz forar smawm
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[# =gdr Fag)

A T @ # qA FT @8
f& ag ag = 71 ¢ f o Rt e
X gHET X | ag wgan § fw agr A
TaAHE F B F L W Tg I F-
et #1 faer w7 woet orfeslt |9
I I FTHATE AE & FHa1 Ag a6
g agt F TERAT w1 oo w1 ¥,
AT RAGFCH AT ATCT FLH GET AL |
gt ag T TG FTAT A0gAT1 | A A
feeet ¥ w7 437 | ag qg @A § %
g g fewd =%, wma fged e
9 TITAT KT GEAAS QST FH-
T &Y 91 R I F o7 fower @
gfwa @ sy arfe agi Fvafaee aréf
TE T AT ag AT a9 FAqAT
qreifa 9T 9 | 9 FT AF9L 48 ARl
2 fr 7gi = T R, 39 F THER
g ofirar & weex sgfow w7 o
aifs ag woer oife fewez wT O@F
=X Fgi 9T 39 # givhdr &1 Jfww
ag Srar § 6 97 a% fergeam 1 w3g
& wum a8 fegee ¥ sefaee T49-
He Al FTEFAT | 9T T W HEw d
sz ot & ofrr & @9 & a9 %
g, s=gfron 7 AT a9 a% ofan
& I FHfTT AQ A/ IFAT A A
N e q@ ATE §, W e
1 1% gfmar A AW 1 W R
g A9 F gEEw Qg 99
HY FTAT ¥ TATET AT T a1 Ft FCAT
2 fiF ag o9 TaAdE A1 B w

I TF AIAT AT 4T G & TR
o ST % AT FIEAIIe I
FHAT §, AT T AT F WY W
ghaame Wit w7 o1 @ & ) afew & aw-
aar g f ag 85 gfmam aff & o=
RN X T ATEEIIA g+ 9T &Y
o7 TE FTF | o F ag ewfad @
wg W g f5 & woviwe # a1 ¥
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T @I E | AL qIL AT ST A |
wWama i e fige aff g wwar)
% argan g 5 e € A R oEw
BT S WA SIS HT 1T @1 |
A Jg TaT FR a1 gaR o feemT
R WY E1T ZAT I THI B Y g177
FATY X B & qTEAEH ®W TE &,
qgT & TN dga W d & | Afww
WHAT AT ITEAS FAT HL (AT AL
q9 gATE S 7 &, W 7 g, Ff
gadr st A | IR T oAt fawaar
rlogaa SR T AR €

g W T8 q@EK § | g
ffegffaaR It W 1 g 9 5
AT F1 fer Q, 0 T T@IEL G |
afeT &7 9w ¥ 7T T® Tefwewar
@ § fr wfar ot Y e ¥ @
A gae faaw @ "R Ao
T w1 A9 I R fF e g
qufedt #71 7ET THRY, TR W 19 FY
TE sA N AR I
WA g7 dar A & | A, T, a3
T §, ¥ a8 agIgK § | WA WY e
P REER | P IEEIE
9 JHI FT qFAT & | CF ¥ A9 WY
AT A A e F A FmE
HTST AT A0 FT ;L | S O
TR T AR | WIS AT grerTe dav
I WG G AT T TR TG FC TR |
Y T BT § AT T G g | G
wga & o @¥a av AT Jw e fee
FTEATE |

I W faafesr & & 7g
wET TEA § 5 AR g I 59
Q¥ 7 ghaare € & sy & oY 9 gt W
i #Y uYs § fF e g afsafedt
&y | Hemy o oY T @, w7t )
@ EY ¥ W TAAAT AT , FIEAR
] oy s feaemar o } fE ag
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g Flaarc & | T & o W g
7 79 & qg famemay T fE gy
g Ay Tt § | w ag wg frwew
B AT ] | AWLTETE EF T AT A
T T | A T OF TF §F H A
& O qUA dqeq K1 IAHT fEmmar |
o Wt F1E qrer A7 Fhaare faww @
at fesw fafaee aeg @w g ™ |

qradr a1 1 & Fgar w@aT ¢ A
ug g & grasr gqmaw #1 faeew fee-
frex & 1 & wgen g o dw W &
roh wdz @ o gfrafad # o o
AFUT TIAT gI, A ATEHEAT I, IEHT
w7 f& argw fi FroeEdeT soff &
forgr o | gurdy fasiedy &7 fammr £
TE TET( & | WG FY ATHT wFeof AY
F9g ¥ B v § | gwT fewie Awr &
w afigi fF My omewaw ®
FATET 47 | g7 g yaied fm g A
3rF ¥ a7 ALY | gWA wraATy &Y fF qar-
frgT argw a8t & T AT A A Ja F
FIH qET AWAS T4 T | fased
Vot 1 g I 7@ ¢ 1 g Aw
R w2 & g T1fgy 1 7 W qwwl 6
forad waeq QT BWqaw g1 1 7 T
arest ¢ 1 ¥ g fror ¥ fewr T g |
gafad ot dw 7 gfmfed & faes
I TEHT F1 @w forwiw 3w fasiiedr
¥ T arfEy | ¥¥ A & T F oy
40 9T T 35 AT Mg FT A
X @AY 7 AT qrfd T Ty <A<
# 93 TITE WX THN T FL | FreAH
TqEad 91T qiET F@ o omo aY 4@
T & 5 A dro o T TIHREE W
I § s oSt T £, vz ¥
g & ST A & fomy AT @ ) ag A
w6 T o= | femmr gy <o e
g ot Kofr ) a9w | TR foy 7N
T &7 A G | Y i wrwrd & fa
# W fAwe | 399 99T € B A
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a1 faay a7 &7 | W AR fa & @
A% qETEY oy § qF e A
T | WAT FATX {EH ) WA HT [wTAEn
AT & A1 9 qE A g, o g2fewre
g1, ot foeforeett fwe &F 9+ forar wrar
w1fed | Afew gt Fopedie & s=Twr
grar & | avat faay oA § 1 avpad s
fe ot ®YH sedt 7d) &, sureTAT I
7 @ Wt 7T faan smar § 1 @ Iw}
Fat &< 1, AfeT @d oy w7
7% AT | W I qfEdw & wRe
WY 7 Ao FT A | AT IR &
qTE TEHT F1 AT AfEy A T E,
TR ¥TEE A€ F@T & | 60 T@w =T
55 TX8E TF 1w At & w7
ferar s wnfegd | s a9 g
f q& wrt &1 Ave d A< T At ©
A A9(Qe o fay @ | 7 1 avgE
A9 IAAT FIA G UBA | FqT IHH!
% qrave adt F) Twdr ¢ fF 2w T
TP | ST 100 AT AT IHIA A
I § @) 37 %) feovrw v & fordr oo
56 QTR ATFLr 0T WIAT FY TN At
IHY AT &1 Fra Fowedie w1 9w
AL®T TET 2

ITHAL & WHA A TgT AT §O
Fg1 et § & wYfomt &Y fr iz fmm
ST W wEE o & arde | R a8
wrw § fr fefegwes & Q& /v & v
T et & | & wyan g e A
I Y A T e v 4w IEr
zaat fgen W wom At QT ) WA
A I A wfde T v
9, gv e a7 @ 9, 9% @
Wg 2 7 | A @« g & fr
araw £ fefaar qrer &, agay 1 afta
Ffrarrm e 2 fal | fem wea & fr
g wYfort w fdes &< faar | oo
YA feeeee & agmmw Al €
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(% 727 faw]
. . | Proposed retrenchment of werkers
wrae ¥ & wgar wgar g fv ¥@

AT Y wAT A T wwy AR e F
o 8, s g, forw o qw wy akx
waar Tifgy

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Defence, subject to their
being otherwise admissible,

Shri Yashpal Singh: I beg to move:

(i) “That the demand under the

head ‘Ministry of Defence' be reduced
by Rs. 100.”

[Failure to publish the Report of
Lt Gen. Henderson on the de-
bacle of Indian Army in NEFA
m1.

(ii) “That the demand under the
head ‘Ministry of Defence’ be reduced
by Rs. 100.”

[Failuse in defending the frontiers
against aggression of China and
Pakistan (2)].

(iii) “That the demand under the
head ‘Ministry of Defence’ be reduc-
ed by Rs. 100.”

[Failure to equip the Indian Army
and Air Force with supersonics
and nuclear weapons (3)].

(iv) “That the demand under the
head ‘Ministry of Defence’ be reduc-
ed by Rs, 100.”

[Failure to strengthen the Indian
Navy (4)].
(v) “That the demand under the

head ‘Ministry of Defence’ be reduc-
ed by Rs. 100.”

[Failure in ameliorating the service
conditions of Jawans and other
ranks (5)].

(vi) “That the demand under cn:
head ‘Ministry of Defence’ bc reduc-
ed Rs, 100.”

of Ordnance factories (6)].

Shri Narendra Singh Mahida: I beg
to move:

(i) “That the demand under the
head ‘Ministry of Defence’ be reduc-
ed by Rs. 100",

[Need to reorganise the Army
thoroughly in the light of modern
trends and the experience of
Chinese aggression (17)].

(ii) “That the demand wunder
the head ‘Ministry of Defence’ be
reduced by Rs. 100",

[Need to raise the discipline and
mora] of officers and other ranks
in the Defence Forces (18)].

(iii) “That the demand under
the head ‘Ministry of Defence’ be
reduced by Rs. 100”.

[Neeq to accelerate the re-
cquiping of the Defence Forces
in various directions (18)].

(iv) “That the demand under
the head ‘Ministry of Defence' be
reduced by Rs. 100"

[Need {o recast the rule:, regu-
lationg and procedures as regards
administrative, financial ang agudft
control (20)]

(v) “That the demand under the
head ‘Defence Services, Effective-
Army' be reduced by Rs. 100",

[Neeq to render the Armoured
Corps more effective by eliminat-
ing multiplicity of types of tenks
(21)].

(vi) “That the demand under
the head ‘Defence Service, Effective-
Air Force’ be reduced by Rs. 100",

[Need to render the Air Force
more effective by eliminating mul-
tiplicity of Aircraft (30)].

Mr, Deputy-Speaker: these cut mo-
tions are now before the House.
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18 hrs,

8hri Joachim Alva (Kanara): Mr,
Deputy-Speaker, Sir, 1 would like to
congratulate the hon. Defence Minister
for presenting a very balanced and
interesting document for 19565-66.
The Defence Services nced to be
congratulated for having been on their
duty in far-flung areas on the NEFA
front, on snow-white Ladakh front
and other places where the people
down from Kanya Kumari can never
imagine with what difficulties they are
performing their duty away from their
homes, away from all signs of civili-
sation on small rations and in bitter
cold. We can never realise what they
are doing and we all owe a great debt
to all the Defence Services, specially
the Indian Air Porce—not just the
Army—for the duty they hav. per-
formed. Qualitatively and quantitati-
vely, the Indian Air Force have per-
formed the highest rate of sacrifice.
The Defence Minister and the Minister
for Defence Production as also tihe
Deputy Minister, have along with the
Chiefs of Staff contributed a lot
along with all the men down from the
jawans right upto the top, towards the
safety and security of our land in the
past year. I am particularly happy that
the hon. Deputy Defence Miniater,
who was associated with the Indian
National Army and had been jailed for
ong year for, being a medical man, per-
forming medical duties and for per-
haps having shown a great sympathy
as a patriot, is now associated with the
Defence Ministry. '

For an IN.A. 'man it has taken
twenty long years to be associated
with the ministerial wing of the De-
fence Services, for one who had
fought for the freedom. The LN.A. was
one of the five factors which contri-
buted towards the Indian struggle for
freedom. All the three wings all the
three Ministersg have done well. The
Defence Ministry is headed by a
valiant man who said that he will not
return home until he was able to
meet the Chinese attack.

1887 (SAKA) Defence
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Are we in for another attack from
Chin:? That is the question perhaps
on everybody's mouth and in every-
body’s mind. And that is a very seri-
ous question. We cannot overlook this
danger. We are «till facing a massive
dange and during the time of emer-
genc, we are still perhaps not paying
the serious attention that this deserves
to be paid. South-East Asia is like a
neck'ace and each diamond is gathered
together in a necklace by an invisi-
ble string. I have heard a most inter-
esting story from Ramayana. When
Sri Lakshman was turned into a
bird, there was a dialogue between
Sri Ram and Sri Lakshman. He said,
“You are like g necklace and each
diamong is gathered up in the neck-
lace by an invisible string.” That in-
visible string hag now been destroy-
ed across the whole of South-East
Asia. All the diamonds have fallen
down in the dust from Burma upto
Canberra. The necklace hag to be
gathered up. We have not got the
courage to put that invisible string
and make the necklace that it was
until the Chinese attacked. The line
of protection has been withered away
from Burma to Canberra right upto
Nepal, Bhutan, Kashmir, NEFA border
and Sikkim and all the places are in
danger. Right now Sikkim is frighte-
ned. And on this side, the TUAR,
Afghanistan and Iran are in different
positiong in regard to us. We havi:
been attacked by China. What should
we do? It is time that we became self-
reliant. We can never have a nuclear
umbrella. We had the Nehru umb-
rella, a powerful policy of non-align-
ment, when powerful idea; generated
behind his great personality. ‘They
have perhaps been kept in the cold
storage for the present. We have to
revive it and invigorate it under our
leadership and that leadership should
also be well supported hy the De-
fence forces.

Sir. there is a wonderful film pro
duced by the British after Churchill’s
death entitleq the Finest Hovrs. That
film on Churchill should be shown to
every school boy and girl in India in-
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cluding the men in the Defence forces.
One of the great things Mr. Chutchill
ray: there is, “We the British have
many defects but we have no fear.”
That is exactly the point we have 1o
instil into our minds, the point that
the Defence Minister emphasized when
I:e took office. Unless we shed our
fear, we cannot defend our country.
Unles: we have the requisite weapons,
we cannot arm ourselves against the
Chinese attack. The Chinese want to
humiliate us. Those who want to
think of a nuclear homb, let them for-
get it because a nuclear weapon can-

not bring us protection.

This country has been invaded not
once but perhaps a hundred times,
but it has never been destroyed. But
the day we arm ourselves with a
nuclear weapon, our country will
be destroyed. and our ancient land of
Hindustan will be destroyed. We as
a people and as a great nation with
4 soul of the past and with a peep
into the future have never been des-
troyed, though we have been invad-
ed times without number but the day
we take to a nuclear weapon, we shall
be destroyed.

China is perhaps intercsted in humi-
liating us because we are prosperous
rich and contented, But China can
not create a desert around ijiself.
China cannot be prosperous with a
huge desert all around it by throw-
ing the atom bomb. So, in the in-
terests of China jtself, the nuclear
bomb may not be a real weapon to
be used, against India; it may be only
a weapon of threat; if it cannot use
the bomb on the Gobi desert, if it
cannot uge the bomb across Mongolia
or on the Russian territory around, it
cannot also use it on India. Know-
ing this, we should not spend enor-
mous sums of money on a nuclear
weapon. America's defence expendi-
ture is more than the expenditure on
all our three development plans so
tar. So, how can we ever think of
the nuclear bomb? It is time that we

asve up this idea of a nuclear bomb.
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Those who have never felt perhaps
even one wound of the freedem strug-
gle between 1857 and 1947 are today
thinking of the bomb, The bones of
those persons who had suffered
wounds and lost their lives in the
freedom struggle are still lying in
the tombs and crying. And we do
not even know the names of all those
who fought for freedom heroically,
with weapons or without weapons.
whether with violent means or with
non-violent means. Bul those who
have never suffered any wound in
that long struggle are thinking today
of the nuclear bomb in some way or
the other.

But T was most astonished when 1
went last week to attend a lecture by
Shri H. M. Patel, a former Secretary
of the Defence Ministry. I spent an
hour there which I thought was not
worth it, and I am not sayirg any-
thing except what has appeared in
the newspapers, namely that retired
civil servants are advocating the cause
of the nuclear bomb, They do not say
it in so many words, but that is what
they mean. The lecture was presided
over by a forméer Governor of 1he
Reserve Bank, Shri Rama Rau once
our Ambassador to U.S.A. and Japan.
They had lived for nearly 30 vears
in opulence and great comfort and
during their service they had impli-
citly obeved their British masters.
But now, suddenly, Shri H M. Tatel.
says in his lecture, as was 1eported
in The Times of India, and as I have

‘heard it myself last week after spend-

ing one hour in Bombay, that we
had bought over 40 varietiegs of air-
craft, and, therefore, he asks why
should we produce aircraft ourselves!
This was the question which he posed
to the public of India: Why should we
manufacture our own aircraft? This
is what an ex-secretary of the De-
fence Ministry says. He said at one
time that we were going for more
than 4p varieties or even 400 variet-
ies—I forget the exact flgnire: Then,
in another breath, he asked why we
should not go in for the nuclear bomb.
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All these retired servants, who had
lived in comfort, and who were wor-
ried over even a slight crease in their
pants, who had cocktail parties, and
who set their lives from ten v'clock in
the morning to five o'clock in the
evening in a methodical way and who,
whenever we used to ring tnem wup
used to say that they were busy,
are today telling us how cur freedom
should be defended. They are the
people who are really saying that we
should burp up our planes. 1 would
submit that the people of India can-
not afford this kind of thinking. We
want to have an Air Force with air-
craft whose components will be most-
ly manufactured by ourselves Thanks
to the Defence Minister and the
Ministry's supervision, the Hindustan
Aircraft has all along produced ex-
cellent aircraft, and they have given
an excellent account of themselves;
they have proved a flve hundred per
cent success in the public gector, I
would suggest that we should have
more factories like the Hindustan Air-
craft in our country. If the Hindus-
tan Aircraft factory has been able to
set an example by its devotion to
duty and by its capacity to manu-
facture new types of aircraft. then it
should be taken note of and its acti-
vities should be further and fur-
ther expanded util we are able
to produce a perfect fighter and bom-
. Ber of our own. Why should we not
think like that? And why should we

not be self-reliant. For, it is onl¥
when we are self-reliant that other
nations will respect us. We are al-

ready appearing to be beggars be-
cause of the PL-480 food imports. Let
us not be beggars again for the nu-
clear weapons and for more wea-

pons from abroad, and for more
bombs from abroad. Our 24 ordn-
ance factories can be live bombs

of protection and security for us.
There should be moving machines.
Their outmoded machinery must be
discarded. And we shoud be able
to manufacture the most up-to-date
equipment and forms of clothing in
{hose factories, which will enable our
jawans to stand up to the cold climate
at the high altitudes on snow-while
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and snow-clad sights as they are. We
should manufacture the inost up-to-
date clothing for them in order to
give protection to those people. In-
cidentally, 1 would like to pay a
tribute to our people who are doing
work there on the border roads.
Friends like Shri Ravindra Varma
who is now present here and myself
had been to those areas like NEFA
and Ladakh, and we were led to
NEFA by gallant Shri Mahavir Tyagi.
Al]l those workers there are doing a
magnificent job. Perhaps, their names
are not known to anyone. 1 would"
plead on the floor of thz House that
the salaries of those drivers should
be three times what it is now. Thev
should also be allowed to take a little
rum in the bitter cold nights and
meat also once or twice a week, I
would give them anything that they
want, because they are doing their
duty magnificently there in those
difficult terrains.

Shri Ravindra Varma (Thiruvella):
Medical aid also.

Shri Joachim Alva: Yes, they should
get proper medical aid facilities also.
In those cold heights, they nced rum
to keep themseclves warm to face the
climate and also some mest. Let us
give to thosc people all that they
want. But in the name of expendi-
ture on defence, let us spend the
money in a responsible way and see
that every rupee and every pie that
we spend on our Army and On our
Defence Forces does not go down the
drain and there is ho corruption and
there is Tio wastage of any kind.

This Parliament, the people of India
sanctioned gnd gave an amount of
money to the public exchequer for
the defence forces. for the protection
of our jawans, the men in the Army,
Navy and Air Force, and also for
keeping our machines going, our sécu-
rity apparatus working. The Air
Force has to be the ‘queen’ of our bat-
tlefleld, just as the Russiang said that
the infantry was the ‘queen’ of thelr
battlefielg in the last war.
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There is a foreign

here now in Delhi whose name s

Rawle Knox. I have met him. I

have been very familiar with his writ.

ings in 1950-53 in the Observer. His
wor”: are* ringing in my ears. This
is what he wrote in the London Ob-
server in early 18960s— the Chinese

Army is well-fed, well-disciplined,

well-looked after; it is not worrying

the people in the countryside; it is
popular and courageocus. [ am not

singing praise of that Army, but I

mention that this is written by an

Englishmen who is now in the city

reporting for the London Daily Tele-

praph. 1 asked him again whether

‘what - he wrote then is still true. He

fully confirmed it.

correspondent

What about the Soviet Army? The
Soviet Army is very popular in Rus-
sia. I would like to quote a sentence
to you, but there is no time for it
The Soviet Army also is well-disci-
plined, well fed and well-equipped.
Our hon, Defence Minister has been
there, all over the world, to gll these
three countries, USA, UK and USSR.

Now, our Army also should be like-
wise. Once upon a time, it was the
pride of the British to drive it againsl
Romme] one of the greatest comman-
ders.of history. Today we are a little
downcast after defeat at Chinese
hands. We should not only place all
the weapong they need at their dis-
posal, but we should .also see to it that
our Army is kept above all want.
munitions, clothing, personnel,
everything. Look at the way Chinese
girls are playing their part in the
Chinese Liberation Army. I would lik2
to implore the defence Minister to sce
that we have a well-lined, disciplined
programme for our women. Unless we
bring our women into this, we can-
not defend our country with all our
might and main. Our women should
be brought out actively into this life
of defence in the shape of nursing
and self protection. They should un-
dergo for three months a course in
self-defence. As long as these women
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have not been taught these courses
in nursing and self-defence, we shall
not move our defence forces in lines
‘of Safety.

We have got to go down to poor
Kerala. The women of Kerala can be
found as far as Assam and in the
NEFA heights; The Kerala women
are doing nursing in all the hospitals
of India. We want more nurses. We
want g thousand nurses, we want a
thousand doctors.

What hasppens to the poor young
men? If they get 45 per cent marks
and are in urgent need of becoming
doctors but are disqualified. Why
should not the Army take these men
and train them as doctors not because
they are cast-aways but because these
men are anxious to become doctors?
The Army can forget the rules and
them in and
train them up. The authorities will
have tp give them a 25 per cent allow-
ance on their salaries for loss of prac-
tice, as they now want to give to the
civilian doctors under the Compul-
sory health scheme.

These are all amenities which we
have to give, pay, privilegeg and other
things. Take the jet pllots of the
Soviet Air Force. They are herces of
the Soviet Union. There was s
pilot who took me to Farnborough.
The India Office told me that he was
one of our ace pilots. I am ashamed
to have forgotten hig name; but I have
not forgotten him. T asked him
‘What is your age?” He said ‘8. 1
asked ‘Married?”’. He answered, ‘No,
how can I marry? What will happen
to mv wife? She has to be a profes-
sional woman, a nurse or doctor if I
crash!

These are the worries of our fight-
ing men. We should not burden them
with these ‘worries when they go high
up in the air, locked up in battle with
the enemy. When he is engaged in
such operations at those heights, he
cannot be worrying about his nearest
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and dearest ones. Unless we asserl
that the Defence Ministry sees to it
that our jet pilots ace pilots, and
others who are doing battle on those
heights are kept free from any such
worries, we can have no security. We
cannot keep them worried all then
liveg about: their children.....

Mr. Deputy-Speaker: He

conclude now.

Shri Joachim Alva: I want some
more time. [ wil] continue tomorrow.
Thank you.

Mr. Deputy-Speaker:
ready taken 15 minutes.
two more, .

should

He has al-
He can take
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Shri Joachim Alva: The House is
thin. We are in an emergency.
Everyonec is not present. There is not
even quorum. [ will continue to-
Mmorrow.

Mr. Deputy-Speaker: The House
stands adjourned til] 11 AM. to-
Morrow.

18.18 hrs.

The Lok Sabha then adjqurncd till
Eleven of the clock on Tuesday, March
30, 1965/Chaitra 9, 1887 (Saka).
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